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THE
PARLIAMENTARY DEBATES 
(Part I— Questions and Answers) 

OFTICIAL REPORT

2445
PARLIAMENT OF INDIA
Wednesday, 2lst March, 1951.

Th e  House met at a Q u a rte r to Eleve n
. of the Clock.

{ M r , S pe a k e r  in  the C hatr]

ORAL ANSWERS TO QITESTIONS
P r o d u c tio n  and  PRocuREM EK t o r  F ood 

G r a in s

•2410. Shri Sidhva: (a) Will the
Minister of Food and Ai^riculliire be
pleased to state what was the produc
tion of food grains in the State of 
Bombay in 194J) and 1950?

(b) What was the supply made by 
the Centre to Bombay State during 
the same period?

(c) How many towns and villages 
are under ration in the State of 
Bombay^

(d> What is the total number of 
towns and I’iilages in the said State?

(e) What is the criterion for decid
ing ration area in rural areas?

l^ e  Aftnister o f Food aad 
tare (Sliri K. M. Maii5ilil>: (a) Pro
duction of foodfrains ir the Bombay 
'State during 1949 and 1950 were
35.22,000 tons and 43,52,u00 tons res- 
;pectively.

(b) Supplies from the Centre during
1949 and 1950 amounted to IOJ4,O0O 
tons and 7,22»<MM) tons respectively,

(c) 12 cities and 136 town*! %̂ lGh are 
urban in character are under statutory 
rationing. Throughout the res* of the 
State comprising 36,140 towns and vil
lages which are non-urban in charac
ter a system of controlled distribution 
exists under which non-producers and 
Inadequate producers ar* supplied a 
prescribed quantum of grain from Gov
ernment shops.

<d) 36.288 (including 12 ciUes).
( e )  S u p p ly  p o s it io n  in  the a rea  c o n -  

-cern ed . -
370 P^,

2446

Shri Sidhra: What is the demand by 
the Bombay Government for the year
1951 and how much has been allotted 
by the Centre for 1951?

Shri K. Ill The demand by
the Bombay Government was about 
10.25 lakh tons. Against it 3 lakh tons 
have been allotted. ^

Shri SidhTa: May I know whether 
the proposal of the Central Govern
ment for abandoning rural rationmg 
in Bombay State has been accepted by 

 ̂ Bombay?
Shri K. M. Mimslil: It iias not so far

been accepted.
Shri S ^ v a : If the is con

tinued in the rural areas may I know 
wliai wili be the quantity required 
during 1951?

Slirl K. M. Mimsfai: Beta^een internal 
procurement and what is given by the 
Centre it would be considerably 
much more than what is available at 
the present moment.

Shri Sldhva: May I know what hap
pened at the Conference that the hon. 
Minister had with the Ministers in 
Bombay in connection with this mat
ter and also whether any other Minis
ter from the Centre participated in it 
and with what result?

Shri K. M. MmmAk Abo^.it rural 
rationing?

Shri Sittya: Yes.
Sluri K. f i l  M «ii9ld; There was no 

conference with regard to rjral ration
ing at all. A sunfestion was placed 
before the Food Wnister*s Council by 
Madras that they would like to give 
up rural rationing. On that Bombay 
did not like to adopt the idea. In ^ e  
result the States were left free to adopt 
such system as the circumstanccs may 
warrant.

Shri SUva Ban: May i ask whether 
the figures wliich my hon. friend gave
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in answer to part (a) ot the question 
were supplied to him by the Bombay 
Goyernment or were they supplied to 
him by his own Ministry?

Shri K. M. Miinshi: Sc far as those 
figures are concerned i  tiiinis they w«re 
supplied by the State.

Sbri Shiva Bao: Does my hon. 
friend’s Ministry make any indepen> 
dent check about these figures?

Shri K. M. Mmishi: There has been 
random sampling experinicnt by the 
I.C.AJI. machinery going on.

Shri SMva Bao: Is It n fact that 
there is very frequently striking diver
gence between the statistics supplied to 
my hon. friend by the Economic Ad
viser on the one side and his Statis
tical Adviser on the other?

Shri K. M. Mwislit: Tnere is no di
vergence between the Economic Ad
viser and the Statistical Adviser. Hie 
d iscr^ ncy ,is between t*ie high esti
mates submitted by the State autho
rities and the results of the random 
sampling experiment.

Shri Jhwt^im wala: Arising out of 
the answer to part <c) tluit non-pro
ducers in the villages are supplied 
grain i;nder a ccmtrolled distribution 
system, may I know what is the num
ber of such v il^ers and what is the 
nuantity of grain supplied to them?

Shri K. M. Mimshi: So far as the 
rationed population is concemed^—I 
take it that that is what the hon.
Member wants.......

Shri Ihim^imwala: No. The number 
of villagers who are supplied grain 
under a system of controlled distri
bution, and the quantity of grain sup
plied.

Shri M. Mimshi; I have not got 
separately for rural and urban 

area<r. If the total figure is wanted I 
ran sive it.

Shri C* Subranui^iiK: Adi^ng out 
of tl;e answer to part (b>, may 1 kno*#/ 
what is the basis on which allotntents 
are made to the various States?

SHri K* M. MtBisht: First of all, in 
tlje Basic Plan whkrh K<? mrsde, the basis 
taken is the demands maie by each 
SxbAc. That is examined and after 
the availabilities are vaken into ac
count and also the extent of the food- 
grains which could be supplied t r  the 
Centre, the figure is arrived at

Shri Kamalii: With reference to
parts (c) and (d) of the question, have 
reports t>een received from the C»ov- 
eminent ci Bombay or I r ^  pub-
He ot^anisatitms ot B c ^ b a j State that

in view of the food subsidy being con
tinued by the Centre ~o the industrial 
and urban areas there has l>een a 
steady movement of i>Oi>ulation from 
the rural to the urban and industrial 
areas recently?

Shri K. M. Monshi: Toere has been 
no actual representation with regard to 
thi-s question.

Shri Kamath; Reports
Shri K. M. M im ^ : The reports are 

that on account of the fact feat In
some of the cities the foodp*ains« are 
sold at a lower value there is a move
ment of the villagers to the cities. 
But that is merely a report, it h not 
an authenticated one.

Dr. Bam Snbhag Siagh: May I know 
whether ration is supplied to the rural 
population of Bombay?

Shri K. M. M ob^ :  Ves. I think in
considerable parts of the State rural 
population is given rations.

Shti C. SnbramaBiam: Will the hon. 
Minister please tell us what was the 
quantity supplied to the MAdra.«! State 
in 1949 and 1950?

Mr. Speaker. I think it goes l>eyon<i 
the scope of the question. This is 
restricted to the Bombay State. Let 
us not go beyond,

Saikh Mohinddin: In view of the 
failure of the rabi crop may I know 
whether Government me considering 
the question of increasing the aU<rt- 
ments to the Provinces?

Shri K, M. MoBshi: It will depend 
upon the availabilities.

Shri Sidhva: The hon. Minister
stated that the production in Bombay 
for 1950 was about 43 iakh tons. May 
I know how much of it v/as procured 
during that year, that nveans last year?

Shri K. M. Mimi^i. Procurement 
during 1,950 was 5.70,000 tons, inclu
ding rice, wheat and other grains.

Shri Sidhva,' Since out of 43 lakh
tons production only 5 inkh tons end 
odd has been procured ha,̂  he enquir-

what wa<i the rM«m for it «nd 
where the other quantity has gone?

Shri K. M. Maashit I his is the pro
curement. The re«t rermiins with the 
people who eat it. Part of it U »«nt 
and sold In the black market.

Mr. i^emker: Next question.

Shri Sldhra: Sir, one questiod 
about ♦he restoratloix o f  the cut.

. Mr. Speaker Let us go to the next 
qt»estion. *
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P ro d u c tio n  o f  T e leph<m«e  A pparatujjes

*2411. Shri Sidhva; (a) WiJl the 
Minister of CiimiiuuiiicatkHis be pissed

• to state whether any schemes lor aug
menting production of telephoiie appa
ratuses in the Telephone workshops in 
Bombay. Bangaiore. Jubbulpore and 
Calcutta have been finaiised?

(b) What is the production in these 
workshops at present?

(c) What is the expected increased 
output under the new scheme?

The Minister of Commimicatiofis 
(Shri K idwai): (a) A sclieme for aug
menting production of the P. and T. 
workshops at AUpore. Jubbulpore and 
Bombay has been finalised end is ex
pected to be implemented shortly. 
A programme of accelerated produrv 
tion has also been drav/n up for the 
Indian Telephone Industrie Ltd  ̂
Bangalore which has not yet gone in
to full production.

(b) The total production of the 
three P. and T. wtMrkshops during 
1949-50 W'as Rs. 2,34.15,000 as shown 
below:

Rs.
60,03,000
5^61,000
9a.5l,000

Alipore (Calcutta)
Jubbulpore
Bombay

Total 2,3445.000

The total number of telephones as
sembled in the Indian Telephone In
dustries, Ltd., during lMi)-50 ŵ as 
19^16. Manufacture of a large niun- 
ber of comp<ments has b»>en taken up 
and is being speeded up progressively.

(c) It is not possible to say at this 
stage what exactly the increased out
put under the new scheme will be,

Shri SMliTa: Will thl  ̂ scheme be 
controlled by any Committee or 
Board? If so* may I know the com
position? ^

Sluri Kidwai: Yes, Sir, The manage
ment has been entrusted to  ̂ Board of 
Mana.fement; it will be autonomous. 
The Members of the Board are: Chair
man, Chief Engineer, P. and I., the 
Additional Chi^ Engineer. Joint Set'- 
retary to the Govei-nment of Jndia. 
Ministry of Finance, Mr. S. K. Kasbe- 
kar, General Manager ol the P. and T. 
Workshops and the Deputy 
Manager.

Shri Sidhva: Is there any repre
sentative of the workers also of these 
stations?

Shri KIdwai: Thew is no represent 
atlve of the Workers but one of the 
em ploy^ has been put and his name 
Is Mr. Ka^>et»r, as i  just inenUcne l̂.

Shri SidltTa: In view of this r.ew' 
scheme, the hon. Minister stated that 
he cannot just now visualize what witt 
be the increased output under part (c>. 
May I know if on account cf tfaSs 
scheme there is liKeiihooJ of an in
crease of output? Can I have an idea, 
of the percentage increase?

Sliri Kidwat: There were cortain dff-- 
lays in giving sanctions to the new 
purchases etc. Therefore, more aix- 
ihoritj" has been given to this Board 
and we hope that the avoidance o t  
delay will increase production.

Shri Sidltva; May I know w'hether if 
the workers produce more they* w ou ^  
be allowed some bonus?'

. Sliri Kidwai: Iliat is also undc^ 
consideration. This Board wiH d ecid e  
what bonus should be given.

Slifi R. K. Chaadliiui: May 1 know*.
Sir, if only the diilerent parts are a»- 
senibled here or the ports are als» 
iniinufactured here?

Stei Kidwai; No. In our Bangaloce'
factory the parts are manufacturedl 
and we hope that within the 5 year& 
limit all the parts will be niamifactui*- 
ed and assembled. There wI0 be 
imports.

Shri Kamnakara Memm: Is it a fact 
that mere assembling takes place here? 
If not what are the parts that are 
made here? What are the parts im
ported from foreij?n countries? What 
is the proportion of the value of tbe 
articles that are manufactured hene- 
and that are imported from cutsi<ie?'

S ir i Kidwai: As I r îd we starfeii' 
manufacturing parts. It is dilTicult fb«r 
me to name the parts because I scat 
told that a telephone  ̂is ccinposetf ai 
at least 500 parts or even more. I urt- 
derstand that more than half, ŵ e e r e  
manufacturi^ig here and in the nenct 
two years, we will perltap;$ be manu
facturing all the paitsL

Shri Lakshmanan: Ma:^ 1 k tiow
whether there is any sch<>n!e for tiafnt- 
ing Indians in foreign telepboine fac
tories as technicians?

Shri Kidwai: Yt>s. SIncc we eiiter- 
e:i into tJiis contract with the foreignL 
eorrjpany, had sent so'no people' 
in we sent another batch in 1S5Q
and we selected some of our students 
u'ho were studying etxgineering i «  
England and got them trained in this 
factory and I think next year we wHl. 
be sid ing sonw more.

ShH Rttdnpitt: I want Icr know the* 
installed capaeit »̂ of these factwies 
and wnen they are going to reach ther 
maximum production.
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Shri Kidwai; I have not been able

manufacturing all that 
they win fulfU PUT requirements.

'IW  TT«f!fTn^  ̂ 4
=ETT?̂ r ^ i

IBabu Ramnarayan Sinĝ h; iviay I
asK a quostion?]

^ f e c  ^  ^  ^
I I

{Mr. Speaker; We have already 
spent a lot of time on it.]

filj : 4  m<
^  W ’jfl ^  I  I
^  #?fl 3T  ̂ t  ?

JBatm Ramnarayafi Sin^b: I have
already, How is

H ic e  f r o m  GovERJrtteNT OF V ie t -N a m

=►2412. Prof S. N. Mishra: Will the 
Minister of Food and Asriciiltiire be
pleasea to state whether Jt is a fact. 
^  reported to tx announced by the 
£tead of the Viel-Nam Information 
Mission in India recently, that the 
JSovernment of Viet-Nam were wiiling 
to seil at least 30,000 tons of rice to India?

The Minister of Food and A«ri- 
cttltiire (Sbri K, M, Rftuishi): On the
^ as ion  of the recent visit to New 
Belhi oX the Viet-Nam Information 
Mission Government of India were 
^formed ^  the Head of the Miasion 
that the Government of Viet-Nam
30,000 tons rice to India. Our Re- 
pr^ntative in Saigon has been 
ask^ to obtain Viet-Nam Govern-  ̂
ments formal agrecro«it and to re
port on the procedure of obtaining ŝupplies.

S» N. BUtiiffsi May I know
-« * ^ e r  there had bet^ ^any tolk 
about the price of the rice also?

MumM; That is being 
«x>nsidered. The hon. Member wUl
xemmber that there is no Govern-

^ ^ 1 2 ! Vte«-Nam and tiiere- the deal has to be negotiated
At the mo-'ment our Consul General is trying to 

agreement on the export

a s  t h e ^ ? k e  **

S* N. Bflshra: Have Govern
ment taken care to compare the pi ice 
of ri<;̂  in Viet-Nam with the other 
countries nearby?

Sliri K, M. Munshi: As a matter of 
fact when the price is rep̂ r̂ted to the 
Government of India, it will lake into 
account the compelitiv^  ̂ prices in 
other countries.

Thakur Lai Shi^h: May I know
whether the . Viet-Nam Government 
have been consulted by us as regards 
rice and whether it oftered to give us rice?

Shri K. M, Moashi: In .Viet-Nam 
there is no Government control and 
the deal has to be with the ner- 
chants.

Shri M. A Ay3\in̂ .%r: V/ith your
permis:iion, may I ask a que:>tion? 
Maj- I ask whether Uip h»in Minister 
has re{ei\:ed anj* information or a 
telegram Irora the South India 
Chamber of Commerce saying that 
large quantities are i<\'aUacle m 
Burma and that he is not taking 
cieos to bring them here?

Mr. SpeiUier: I think a question on 
that is tabled.

Shri R. M. Mtinshi: It is already 
there. Another quest ion is tabled.

l^of. S. N. Mishra: Maj' I know
which otiier Asian countries ha%'e 
ollered to sell rice to India?

Shri K. M. Mimshi: So for as I am 
aware we are negotiating with Burma* 
Siam, Viet-Nam, China and may be 
possibb% Japan. I am not sure.

Sfart Brajeshwmr PnuHul: Has any
ofter of rice been made by the Gov
ernment of Ho Chi Minh?

Sfcri K. M. M ubM : I do not know 
whether there is any such offer.

Sliri Ritmaswaiiiy BI»Mba: Will the 
Government be prepared to issue im
port license to any person who under- 
tal|^ to get rice from Siam and other 
places and import it into -India and 
deliver the same to Government at 
their rates?

Sbri K. M. M nulil: I have not come 
across a merchant who is prepared to 
bring rice at the rate at which Gov
ernment is buying from Govemm^ts 
in other parts of the world.

Sliri M. A. Ayyaagar: As you stig- 
gested. the other two connected ques
tions are Ncs. 2428 and 2436 and they 
relate to the same matter. May 1 
request you to take them together?
 ̂ Mr. Speaker: Unfortunately the hon. 

Member is not here, but be nmy be
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permitted. As regards 2436, it is post
poned to another day at the request 
of the hon. Member. I think these 
questions may be taken up later on.

Sim Desbbandhu Gnpta rose—
Mr. Speaker: 1 am goin|S to the next 

question now.
N o r t h  B e n g a l  H ig h w a y

♦2413. Dr. M. M. Das: WiU the
Minister of Transport be pleased to 
state:

(a) how far the proposal for the 
construction of the North Bengal 
Highway — Burdwan—Teilduija—Sili- 
guri Road avoiding Pakistan territory, 
has be&n materialised;

(b) whether the preliminary survey 
has been completed and construction 
begun: and

(c) what is the expenditure for the 
preliminary survey and the estimated 
expenditure for the construction of the 
road?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Estimates to the value of Rs. 172.5C 
iakhs have already been sanctioned 
and the Central Government has ac
cepted further commitments to the ex
tent of Rs. 55.15 iakhs. It wU\ how
ever, take some years to complete t ^  
highway which is nearly 283 miles 
Jong.

(b) Yes.
(c) Rs. 37.000 and Rs, 227.71 lakhi 

respectively. I'hese ftgtires apply to 
the the first stage of the construction 
only,

Dr. M. M. Das: May 1 know whether 
this North Bengal Highway is includ
ed in our list of National Highways 
and if the entire cost will be borne by 
the Central Government?

Sluri S^mthanam: Yes. Sir. It is in
cluded in the National Highwav No 
34 and partly in No. 31.

Dr. M* M. Das: May 1 know whether 
there is any alternate road connecting 
the northern di.*5tricts of Bengal with 
the western districts of Bengal Ihiough 
the Indian territory?

Shri Santhanaoi: There is no con- 
nectcfi road: there are sections of roads 
which are maintained by the State of 
Bengal connecting certain parts.

Dr. M. M. Das; May I know whether 
the acquisition of land for the cons- 
trucUon of this road has been complet
ed and If so. the amount of cqmpensa- 
ti<m given to the land owners?

Shri Santhanam: I am afraid I have 
no information. I want notice.

S^ i A. B. Gnmng: In view of the 
fact that the Darjeeling-Himalayan 
Railv/ay connecting Swoke and Geilik- 
hola has been Anally abandoned, and 
in view of tlse pressure Wl the exist
ing road ̂ may I know whether Gov
ernment have any proposal to widen 
the existing National Highway linking 
Gangtok?

Shri Santhanam: I . want notice.
Shri d ia llha : May I know whether 

there is any proposal . to lay a road 
from Siliguri to Dubri in Ai^am?

Sfari SanOiaaam: It is rather difficult 
to remember the geography ot these 
places.
N ig h t  L a n d in g  F a c iu t ie s  f o r  A e r o -

*2414. Dr. M. M. Das: WiU the 
Minister of ConunnnicatlosB be pleas
ed to state:

(a) the aerodron'.es of India that are 
equipped with night landing facilities; 
and

(b) the minimum expenditure for 
providing an aerodrome with such 
oight landing facility?

The Minister of Cam monkations 
(Siiri Kidwfti): (a) there are 11 atro- 
dromes which are equipped with night 
landing facilities for regular services. 
In addition, there are 31 aerodromes 
where emerg«icy night landing facili
ties are available. The equipment is 
improvised war-time and there is a 
programme of making it modern aS' 
fimds become available.

(b) For want of funds improvised 
Disposal sets have been provided. 
The cost of runway lighting is Rs.2,3<K> 
and the cost of beacons is Rs, 10,000. 
It may be stated that no more of this 
equipment* is available and modern 
equipment will cost not less than Rs. 
5 iakhs for ench airport, the bigger 
one costing more tifan Ks, 10 iakhs.

Dr. .H. M. Das* I wanted to k n ow  
U»e m^mcs o f the aerodrom es that are 
equipped with night landing facilities.

Shri KIdwai: I may give the names  ̂
Sir: Safdarjung (Delhi), Allahabad^ 
Santa Cruz (Bombay), Juhu (Bom
bay), Nagpur, Ahmedabad, Madras  ̂
Begumpet Dum Dum, Barrackporev 
Palam. Then, there are 31 aerodro
mes where emergency landing arrange
ments can be made: Lucknow. Gau-
hati......

Mr. Speaker: I do not think h e  
need read all the names.
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^ r i  Kidwai: That is what he want

ed.
Dr. M. HI. T)as: May I know whether 

■there is any International standard lor 
tthese night landing equipment and 
tfaciltfies, and if so, what is that?

'Shri KidwaL* The present facilities 
■satisfy the minimum international 
standards.

Shri Rathnaswamy: In view of the 
tact that night travelling is becoming 
increasingly popular, is there any 
scheme to construct more aerodromes 
T»hen funds permit?

Sbri Kidwai: AH the aerodromes that 
liave been constructed and equipped 
for passenger flights are not being 
used yet. Therefore it is not found 
necessary to construct new aero
dromes.

Dr. M. M. Das: May I know whether 
^here is any international authority for 
supervising the night landing equip
ment?

Shri Kidwai: There is no interna
tional authority to supervise. But, 
there is an international body which 
lays down the standards.

Shri M. A. Ajyangar: May I ask the
hjii. Minister v,hether he would make 
arrangements to allow landing during 
:night flidng at Hyderabad?

Shri Sondhi: Begumpet is there.
Shri M. A. Ayyangar: I am asking 

for night flying; it is not there. •
Shri Kidwai: I will have to go 

through the list. There is arrange
ment at Aurangabad and also at 
Begumpet.

Shri R. K. Chaudhiiri: Did the hon. 
Minister say that there are night land
in g  arrangements in Gauhati? I could 
aiot follow.

Shri KidwaL* I said emergency land- 
A g  arrangements are possible.

Shri S. V. Naik: Is the Central 
Crovernment thinking ot taking over 
•the Deccan Airways because of the 
-continuance of the Night Air Service?

Shri Kidwai: I think that is not 
^covered by this.

Dourala Sugar Cubes

♦2415. Dr. M. M. Das: Will the 
Minister of Food and Agricultare be
pleased to state:

<a) the quantity of sugar required 
annually for the manufacture of 
I>ourala Sucar Cubes;

(b) when the factory for the manu
facture of Dourala Cubes first started;

(c) the monthly quota of sugar 
sancUoned by Government for the 
manufacture of Dourala Cubes; and

(d) whether the sale of the Dourala 
Cubes is controlled?

Tte of Food u d  Agrlcul-
tare (Sn i K. M. Mnnslit): (a) The
manufacturing capacity of the cube 
plant at Dourala is 5.400 tons per 
annum but only 1,090 tons sugar weis
aliotlccd to it during 1£»*)0.

(b) In the year 1938.
(c) From 85 to 100 tons per month.
(d) Price is controlled but not dis

tribution.
Dr. M. M. Das: May I know

whether there are any other fartorins 
m India for the manufacture of these sugar cubes?

Shn K. M. Bfuoshi: Yesr there are 
six other factories—rather seven— 
which are allotted î upar for the pur
pose of preparing cubes.

Dr, M. M. Das: May I know whether 
these factories have got their own 
tarms for the cultivation and produc
tion of sugar cane, or whether tiie 
Central Government gives them a cer- 
tam quota of sugar for the manufac
ture ol cubes?

Shri K. M. Manshi: Most of these 
sugar mills are in the U.P. and Bihar.
I do not think—I speak subject to 
correction—that they have got farms 
of substantial areas. There is one in 
Bombay; it may have got a farm.

Dr. M. M. Das: What is the differ
ence between Dourala sugar and ordi
nary factory sugar so far as compo
sition and price is concerned?

Sliri K. M. I should Uke to
have notice.

Sliri Sonavaae: May I know what 
steps are taken by Government to see 
that these cubes are sold at controlled 
prices to the consumers in Delhi?

Shri K. M. MansU: Distribution of 
these cubes Is not controlled. Only 
the price level is Jixed. Therefore, it 
is diflacult for Government to control
the pri'̂ es.

Shri M. V. Rama Rao: What is the 
controlled price of these cubes?

Shri BL M. Mttiisiii: The price is Rs.
0—XI—6 per pound when sold in a 
packet and Rs. 0-10-3 when sold in 
five pound packets.
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Shii Bf. V. Rama Rao: Has It come 
to the notice of Gfivernment tliat t'lese 
cubes are being sold :.t Rs. 1-2-3 or 
anything up to Rs. per pound?

Shri K. M. MimiAi: May be.
*Grow Mors Food* Campaign

♦2417. ShH T, N. Singh: (a) Will the * 
Minister of FocmI aad Agrieiiltiire be
pleased to state whether Government 
have decided to reorientate the ‘Grow 
More Food* campaign?

(b) If so. in what direction has there 
been a change?

(c) Will Government further explain 
the new methods adopted to reach the 
target of food production?

The Minister ot f  ood and Agrleul- 
tnre (SbrI tL M. Mun^hi): (a) Yes.

(b) and (c>. 1 !nay add that a Re
port on the Grow More Food Cam
paign has been placed in the hands 
of Members recently. I may, how
ever, shortly summarise the steps. 
There are no really gaxi methods 
to be adopted for increasmg food pro
duction: improvement is to be attain
ed in the direction of V>otter organisa
tion and better allocation of priiirities 
in the use of our resources. It in 
thei>e respects that the policy has been 
reorientated. Since taking over as  ̂
Minister I have emphasized the con
centration of G.M.F. schemes in com
pact areas which have natural advan
tages of good soi], assurad water 
supply and other faciMties for inten
sive development, so that the G.MJ’. 
effort may not be dispe?'s;ed over a 
large area and the maximum results 
can be obtained therefrom. 1 have 
also given top priority to schemes like 
reclamation of waste lands, construc
tion of tubewelis, installation of 
pumping sets on existing water 
resources and improvement of lands, 
which will permanently increase food 
production. For purposes of close 

. liaison with .States and general super- 
vft̂ fon of G-M.F. schemes, I have 
divided the country into five regions 
and appointed four senior officials of 
the Ministry of Agriculture and one 
retired I.C.S. gentleman to work as 
Agricultural Production Commis
sioners for each of these regions.

Shri T. N. Singh: Sir, may I know 
what, under this concentrated Grow 
More Food Scheme of the Minister, 
has been the result achieved? Has 
any sample survey been made to find 
out whether this scheme has produced 
better results?

Shri K. M. MnnshI: The intensive 
cultivation scheme has come into 
dperation from this /ear. So î  is 
premature to say whkt results have 
been achieved.

Shri T. N. Singh: Sir, may I know as 
a result of the integrated production 
scheme, how much of essential food 
crops such as wheat and rice have 
gone out of cultivation?

Sairi K. M. Blnnshi: I donH think
that as a result of the integrated 
production progranrune any substan
tial area has gone out of culti '̂ation 
of food grains.

Shri T. N. Singh: Atay I know
whether any effort has been made 
imder the new drive for food prod>ic- 
tion to get the initiative' from the 
cultivator himself in co-ordinating 
these production schemes?

Shri K. M. Mnnshi: fki trxr there has 
not beo!i any scheme implemeiited. 
But there is a scheme for having ex
tension services in the different 
States. As it is, what has been done 
in the past is being carried. over, 
improved in certain respects, with the 
assistance of the different regional 
Pood Commissioners.

Ch. Raabir Sin^: Sir. v/hat grants 
or loans have been made to the dif
ferent States for the construction ( f  
percolation wells and iiibe-weJis?

Shri K. M. Mitnshi: I think it is in •
the report published by the Agricul
tural Ministry. I have not got the 
figures with me now.

Shri Dwivedi: Sir, takmg it for 
granted that 29 lakhs of acres are 
lying vacant in Vindhya Pradesh* 
may I know what is the practical re
sult of the Grow More Food Campaign 
in that region?

Shri K. M. Munshi: Sir, I don’t
understand how it can be taken for 
granted that......

Shri Dwivedi: May I interrupt?
Mr, Speaker: Order, order. The 

question is there and the hon. Minis
ter is giving the reply.

Shri K. M. Munshi: What can be 
granted is that 29 lakh acres of land 
are to be reclaimed by large-scale and 
tardy processes which cannot be done 
just now. There cannot be any re
sults of any Grow More Food this 
year,

^
^  t  JIT ^  3TT T ft f ,  W  *PIT

[Babu Ramnarayan Singh: What is 
the significance of the centralisation 
of the efforts for growing more food?]
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f m X  ^  3TPT ^  ^
5Tfr I  K

[Mr. Speaker: I have not been able 
to follow your question properly.] 

^ ^  ^
f  I arftRf ^  *
w r  ^  i
ar  ̂ f  ?
[Babn Ramnarayan Singh; I shall 

explain it. What is the significance 
of the statement, ‘the endeavour io 
grow more food is being centraUsed’?]

Mr. Speaker: He asks why it is be
ing centralised.

V©  ̂ ^  vfeRT ^
^  t ,  ^  ^  ^  

I ,  ^  wrnr m  ^

2R5TT t  • ^  ^  f  <fr<
f s w  ?ft ^  ^  ^

C*
K. M. MaBaki: It cannot be 

centralised. Centralisation is impos
sible  ̂ for this is a job for the States 
to do. We pay them allowances and 
it is they who are pushing fwth the 
grow more food scheme.]

Pandit Kimxni: Is it a fact that 
under the integrated production 
scheme, about 900.000 acres of land 
formerly under food crops have been 
diverted to the production of jute and 
cotton?

Shri K. M. Mimslii: I am not sure 
about the figure 900*000; but under 
last yearns policy, some considerable 
portion of the ‘J lakh acres must have 
been diverted.

Pandit Kunmi: How did the hon. 
Minister then reply earlier that no 
land formerly under food crops was 
now being used under the integrated 
production scheme for any other pur
pose? .

Skrj K. M. Mnntfhl: That is because 
what was done was before the inte
grated production came into existence. 
That scheme comes into operation 
from the 1st of April this year.

Shri T. N. Singh: Sir, what new 
method has been adopted to get the 
co(^)eration and coordination of the 
cultivatOT In the proposed scheme?

Shri K. M. Mtinsbi: As 1 have point
ed out. at present there are district 
and telisil officers in some of the 
States who approach the agriculturists 
and mobilise their cooperation. But 
we are evolving a scheme for exten
sion service by which this effort could 
be intensified and larger cooperation 
secured.

Shri Kamath: Sir, does the new 
apparatus on your table obstruct your 
vision?

Mr. Speaker: No, it is penetrating 
enough to go through it.

StTGAR Cake
♦2425. Shri Balmiki: (a) Will the

Minister of Food and Agricnltiure be 
pleased to state what are the new
staple varieties of -sugar cane which 
are disease-free, obtained as the result 
of research in 1949-50?

(b) How much is being spent on 
this research work every year?

The Minister of Food and Agrieol- 
tore (Shri K. M. Mtinshi): (a) and
(b). A statement is places! on the 
Table of the House. (See Appendix
XVIII. annexure No. 32.]

OTS?
^  ? arm # TT •1? aftv: w fiir»
fm r  11
StTB ^  fsra *1^ fvifl f  I

^  ^  
t  ^  59 r ' ^  IR

[Shri Balmiki: In this statement 
you have mentioned Red Rot and
Smut but you make no mention of
PyreJla, enemy No. 1 of sugarH*ane. 
Is there any variety of sugar-cane 
which might resist it?]

qua ; sftfOT I

rShrl K« M. ManshI: 1 require no
tice.]

n ^  ^  I, TO ffT mm
^  95T*n ^  Tip

t ?
(Sairi Balatki: What steps are being 

taken to take advantage of the re
search that is being conducted In the 
States?]

8hri K. M. MvauOA: I could not 
quite catch the question. Sir.
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Mr. Speaker: He asks what concrete 
steps have been taken to take advan
tage of the expenditure incurred over 
the research,

Shri K. M. Mtmshi: The results of 
the research? As a matter of fact, 
these control methods are being used 
in about 1,236 acres in the UP. out 
of 1,306 acres. Similar experiments 
are being tried in other zones.

IW  : WT ^
^  ^  ^  ^  <T?TT ^  ^
ftRf T ^  TtT *T ?>n ?

FBabu Eaimutrayan Sinffh: Has any
new variety of sugar-cane been dis
covered that might be wholly disease 
resistant?]

Shri R. M. Munslii: Not yet. but 
we are hoping that some day we will
be able to discover it

HTlhlfNv Wff

ari»i? : WT mmmi
3!T )F<Tr̂  ^  5TR anraf'T ^
3Tift »n?rrara atftrfqiw  ^
^  3iK #  Tswi?r 

^ 3T(r«rr rrwi ^
#  arfippn:
*Ŵ T TfTOW #  finjT I  ?

Public Bus Sebvici ŝ

[♦2426. Shri Jaiigde: Will the Minis
ter of Transport be pleased to slate 
^ e  names of the places, where the 
Government of India themselves or in 
co-operation with the States Govern
ments, have taken over the public bus 
SCTvices under their control or super
vision after the Road Transport Act 
WPS passed?]

The Minister o f  State for Transport* 
i » d  A lw a y s  (Shri Santhaaam);^
There is no Central enactment known 
as The Road Transport Act’. Pre
sumably, the hon. Member is referring 
to the Road Transport Corporations 
Act, 1950. If so. the reply is in' the 
negative except that the Bombay State 
Road Transport Corporation, set up 
under the Road Transport Corpoia- 
tions Act, 1948, h ^  been validated 
by virtue of Section 47 of the Road 
Transport Corporations Act. 1950. The 
Delhi Transport Service is conduct^ 
by the Delhi Road Transport Autho

rity set up under the Delhi Road 
Transport Authority Act, 1950,

[Shri Jangde: Will the hon. Minis
ter state the amount of capital in
vested by the Government for the 
Delhi Transport Authority?]

Sbri SMrthaaam: Sir, I have not got 
the figures.

Shri Jangde: What is the recurring: 
and non-recurring expenditure incur
red on the Transport Authority?

Mr. Speaker; It does not direcUr 
arise out of this question.

TTaFRfif irftiNRT ‘

* ^  : WT m m m

^  TO 3T^|
^  TmPT i  s r i w

^  I  ;

( ^ )  ^
^  ^  WT

i  ; ^

National H ig hw ays  Scheme

[*2427, Shri Jangde: Will tlie Minis
ter of Transport be pleased to state:

(a) the provisions under which anŷ  
road, bridge across a river or any port 
can be taken under the National High
ways Scheme;

(b) whether it is essential that a 
road must run between two States for 
purposes of bringing it under this 
scheme; and

(c) whether the difficult mountain 
roads too can be taken over under this 
scheme?!

The Minister ^  State fw  TraasDort 
and RaUways (^ r i  Saatkaaam): (a)
to (c). The roads forming part of 
the present, provisional, Natioiml
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Highway system were selected for thi& 
jpurpo^ after a long process o| con 
-sultation with State Goveramenis 
•through the Transport Advisory Coun
cil and otherwise. The criteria ar- 
’Cepted as the basis of this selection, 
-are given on page 29 of the Ministry 
of Transport’s Rep<»t for lWd-49, 
copies of which are in the Library 
o f  the House.

^  : ftTTf 3rr^rft t <

^ <f3nTriT ^

'
r^iri Jfaagde: What are the criteria 

for the determination of the length 
of the national highw’ay in -̂ the case 
o f Madhya Pradesh?]

Mr. Speaker: He refers to Madhya 
Pradesh only?

Shri Juidge; Yes Sir.
Shri Sa&Uiaiiain: I have not got llie 

details of all the National lligfaways 
iiere. They are all given in thf» Trans
port Ministry’s report for 1950-ii;. 
which has been supplied to all Mem
bers.

^  : TO *rr?T5fi2T
T ^1 «̂T

w< f̂T. ^  {  ?
IShfi Xangde: Will the hon. Minis

ter of Transport be pleased to srtute 
what monetary contribution do StJite 
Governments make towards the con
struction of these national highways?)

Shri Saathanara: So far as the
National Highways are concerned the 
entire construction fend maintenaiice 
are the responsibility of the Central 
<k)vernment.

"  COMPEKf ATION FOB LoST OR DAMAOei)
G oods

*3439. Shri Krlnhnaimad RaL (a)
Will the Minister of Railways be pleas
ed to state what amount of money 
Government had to pay in liiSO in 
<ronnection with compensation for goods 
lost or damaged in the course of transit 
by  Government Railways?

(b) Out of the above amount, what 
-was paid after court decrees and what 
was paid s«o-mot?<?

The Minister of State for Transport 
and Bkllways (Shri Santhaaam) (&)
The total amount paid during the year
1950 as compensation for goods l<>st

or damaged in transit by rail was Rs. 
3.95^,716.

(b) Out of the above amount a sum 
of Rs. 56,61,144 was paid in respect 
of decrees against railways and the 
rest in the n<nroal course of settle
ment.

Shri Krishaaiiand Rai: How mu<‘h 
of the loss incurred by Government in 
paying these compensations have bv^n 
recovered from the defaulting officei-s?

Shri Santhanam: There is no ques
tion of any recowry from defaulting 
ofll< r̂s. because in most cases no offi
cer could be located as being respon
sible for the loss. It is all lost in 
transit o'Aing to many causes

Sbri Krisbnaiiaiid Rai: May I knr*w 
whether theft? of goods consignments 
in 1950 had decreased as compared 
with the previous year or had they 
increased?

Sliri Santhanam: Yes. Sir. it is de
creasing- For instance from 32,000 
in 1948-49 it decreased to 29.000 in
1949-50 and to 26.000 in 1950-51.

Shri Krishnaaand Rai: May I know 
whether these thefts are commitled 
more by the railway officers them
selves than by outside agencie.s'̂

Mr. Speaiwr: Order, order.
Sliri T. N. Singh: Is the Government 

in a position to inform the House cf 
the amount recovered by sale or auc
tion of such goods which were not 
delivered to the consignees because of 
wrong direction or damaged condition?

Shri a: The Govemmeiit
is in a position to give the information 
if the hon. Member will put a sepa
rate question.

Shri T. N. Singh: What I wanted 
to know was to what ê stent was Gov
ernment reimbursed by such sales?

Shri Sanlfauuuu: I would like to 
have notice.

* Dr. Pamuur: What is the number of 
cases pending and the amount involv
ed?

Siiii Sanihanam: The balance out
standing on the 1st April, 1951» war 
64,000. I have not got the amount of 
the claims.

Fooo PROCUREMENT
n m ,  Shri Krishnanand Rai: WiU 

the Minister of Food and Agricttflnre
be pleased to state:

(a) whether it is a fact that tv;o 
procurement officials of West Bengal
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were murdered by certain villagers in 
the curreat season in the course of 
procuring rice there;

(b> in what other States scuffles 
between cultivators and officials have 
taken place in 1950 in Government's 
procurement drive; and

(c) whether it is a fact that States 
have complained to the Central 
Government that due to fixation of 
low procurement prices in grains, wide 
discontent is prevailing amongst pro
ducers?

The Minister o f Food and Agricol- 
lure (Shri K» M. Mtinsbi): (a) A pat
rol partĵ  consisting of one patrol lea
der and 4 patroUers employed on 
anti-smuggling duties under the Pro
curement Directorate of the West 
Bengal Government and stationed at 
Ki:Iiah (Sadar Sub-division, 24- 
Parganas). which went out to check 
the boats carrying rice and paddy in 
contravention of Bengal Foodgrains 
Control Order, was assaulted and the 
entire party murdered.

(b> Minor caiJes of assaults on pro
curement staff have been reported by 
Mk Iras and Hyderpbad.

(c) No. Sir, the States have nnt 
complained* nor is it a fact that r*ro- 
curemeni prices are low,

Shri KrishnaAa&d Kai; Is it a fa. t 
that there is enough rice in Bengal bul 
due to low procurement prices it is 
not ave'?.-ble to^Government?

Shri K. M. Mnnsiii: There is rice no 
doubt but I do not know whether it is 
because of the low procurement prices 
that it is not forthcoming.

Shri KrlshnaBAiid fiai: May I know 
whether the West Bengal Government 
had asked the Central Government to 
increase the procurement prices?

, ^  Munshl: I cannot say
definitely about the West Bengal Gov
ernment but other Governments had 
asked for a rise in the price of pro
curement and wherever it was found to 
be fau- permission has been given to 
raise the price.

Shri S. M. Ohojse: May I know
whether Government are aware of the 
fact that in West Bengal a large 
number of Dhenkies used for husking 
paddy are being confiscated by the 
West Bengal Government from the 
poorer classes of peopltf?

Shri K. M. Manshi; I have no know
ledge. If the hon. Member wants the 
information I can get it from the West 
Bengal Government,

muA s. M. COMMe: Has the attentiOD 
of the hon. Minister been drawn to tbe 
m a n y  editorials written in the Calcutta 
newspapers about this affair?

Shri K. M. Mimdii: My attention has 
not been drawn to tiiat particular 
editorial and I read a fairly good num
ber of Calcutta newspapers.

Dr. Ram Subfaag Singh: In view of 
the fact that Government is procuring 
from producers at the rate of Rs. 13 
per maund. at what rate* does Govern
ment supply rice to the non-producers 
of the very same villages?

Sairi 1L M- MoBsfai: I do not think the 
hon* Member is correct. Paddy which 
is procured from one district is not 
necessarily sold in that very district. 
The paddy is collected and then con
verted into rice and incidental charges 
are added and then it is distributed 
over the whole State wherever ̂ e re  is 
statutory rationing.

Thaknr Krishna Singfa: Is it a fact 
that the procurement prices are much 
lower than the prices of maize and 
other commodities in the open market?

Shri K. M. Munshi: So far as other 
prices are concerned the blaĉ k market 
prices are ahvaj's much higher. So far 
as the free ^market is concerned it 
depends upon the area and the nature 
of the scarcity and so far as these 
prices are concerned they are lower 
than the other prices.

Shri S. N. Sinha: May I know whe
ther any State Governnwnt has made 
any representation against the enforce
ment of procurement on the groood 
that it is diflicult to do so <hi account 
of insufficient statistics regarding 
age under individual cultivators?

Shri K. M. M un^: 1 do not think 
that such protest has been made on the 
specific ground referred to by the hon. 
Member.

Shri S. N. Das: In view of the diflfi- 
culties experienced in procuring food
grains by the various State Govern
ments. may I know whether the Central 
Government is going to revise the pro
curement prices?

^bri K. M. Munslil: As I have already 
pomted out where States have brought 
to the attention of the Central Govern
ment that prices for procurement 
should be raised within certain limits 
they have been allowed to do so.

(Shri TyagI): Has any compensation 
been paid to those persons who were 
murdered?

Mr. Speaker: Order, order. I think ‘  
the btsi convention is that a Minister
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does J30t put questions to another 
Minister. It is for the other Members 
of the House to put questions to Gov
ernment and Members of Government 
do not put questions.

Sliri Abdns Sattar: Is the hon. Minis
ter aware that the Government pur
chase rate of paddy in West Bengal is 
Rs. 7-8-0 per maund?

Shri K. M. Mnashi: 1 am expected to 
remember all that, but I don*t re
member it at the moment

Mr. Speaker: We will go to the next 
question.

Sbri R. K. Chaodliiiri: On a {^int of 
order. Sir. Why cannot a Minister of 
one Department ask a question about 
another Department especially when 
he is not a Member of the Cabinet?

Extension  of B o r iv u  R a ilw a y  
PlATFORM

*2431. Shri SUIhya: (a) WiU the
Minister of Railways be pleased to 
state whether Government have receiv
ed representation regarding extension 
of Borivli (B3. & C. I.) platform 
which is causing great hai^ship to 
passengers?

<b) If so, what is the position?
(c) Is it contemplated' to hold over 

the extension scheme until the High 
level electrification extension scheme 
is completed?

(d) If so, how much tihie will that 
High level scheme take to complete?

(e) What would be the cost of ex
tension of the platform if taken in 
hand prior to the completion of the 
scheme?

The Minister td State for T n asport 
and Railways (Siiri SaBttewam): <a)
Yes.

(b) and (c). It is proposed to take 
up the work of extension of the plat
form at Borivli after completion of 
electrification of the through line 
between Bandra and Borivli.

(d) The electrification of the through 
line between Bandra and Borivli is 
expected to be completed by the end of 
1952-53.

(e) Extension of the platform at 
Borivli if taken in hand prior U> 
completion of Bandra-Borivli electri
fication would cost approximately 
Rs. 33,000. but this amount would be 
rendered wasteful when the remodelling 
ol the Borivli station yard is taken in 
hand on completion of the ^ectriflca- 
tlon.

Sbri Sidhva: What arrangements
have been made meanwhile for passen
gers who experience difficulty owing to 
the absence of this platform, in view

of the suburban services which have 
neariy 100 trains running up and 
down every day?

Shri Santhaaam: As soon as the 
electrification scheme is complete all 
this trouble will be over. Till then 
people will have to get on as they have 
been getting on so far.

Shri Sidhva: Have any complaints 
been made by the various associations 
and residents cTf those places that the 
women also find it very difficult to get 
down from the trains in view of the 
platform not being of the proper 
dimensions? Ir* view of that what 
interim steps do Government propose 
to take?

Sliri Saathanam: But it will mean an 
expenditure of Rs, 33,000 which will be 
lost in two years* time.

P o r t  D e v e l o p m e n t

*2432. BlaolTi Haiieef: Will the 
Minister of Transport be pleased to 
state:

<a) whether it is a fact that some 
officers of the Government of India 
visited some coastal areas of Orissa 
for investigating the possibility of port 
development?

(b) if so, which areas were visited 
by them and who were those officers; 
and

(c) what are the reports of the said 
investigation?

The Minister o f State for Transport 
and Railways (Jhri Santhanam):
(a) and (b). A group of five French 
experts, headed by Prof. Jean L. 
Aubert. was recently invited by the 
Central Waterways. Irrigation and 
Navigation Commission to advise on 
the navigation problems of the Maha- 
nadi river. In January-February 1051, 
this group, accompaurued by tbo 
Director of Navigation and two As^s- 
tant Directors of the C. W. I. N. C.> 
visited the various reachcs of the 
Mahanadi river from Sambalpur to the 
sea, and also the likely sites for a sea 
port (at Paradip on the Mahanadi and 
Dhamra village on the Dbamra river)*

(c) A report on the investigation is 
expected to be received in a couple of 
months.
O f f i c e  or D ir e c t o r  o p  E c o n o m ic s  and 

S t a t i s t i c s

^ 3 3 .  Sbri lasannatb Das: (a) WiU 
the Minister of Food and A g r ic ^ o r e
be pleased to state the expenses incur
red on the office of the Director of 
Economics and Statistics attached to 
the agriculture section in the years 
1948, 1949 and 1950?

(b) What are its functions?
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(c) What publications or reports are 
issued by this section at present?

The M iais^r o f Food and Asrieulture
<Shri BL. M. Mnnshl): (a) The Dir^- 
torate of Economics and Statistics 
attached to the Ministry of Agriculture 
was constituted as a separate office 
Tvith effect from the 1st October, 1948. 
The expenditure incurred on the Direc
torate during the last three financial 
years is as under:

Year

UHB-49

SxpffKliO re Rernarks
rred

Rŝ . 2.21,H86 for  5 m onths 
from  M O -1948.

Ra. 5,44,042

Jf*50-51 R ^ .5 .3S ,000
fi'rovi-ion.’.I)

(b> The main functions of the Direc
torate are:

(i) to collect, compile and maintain 
statistics relating to food and agri
culture;

(ii) to publish standard blue- ŝooks 
of different periodicity based on the 
statistics collected;

(iii) to prepare memoranda on 
current issues of economic policy 
arising out of the work of the Ministry 
of Food and Agriculture; and

(iv) to prepare special periodical 
statements and reports for the use of 
different Ministries of the Government 
of India, the Planning Commission, the 
various U, N. bodies etc.

(c> A Ust of publications issued by 
the Directorate at present is placed on 
the Table of the House. (See Appen
dix XVIII, annexure No. 33.]

Shri T. N, SlBfh: Besides the statis
tical work carried on by this depart
ment, has any effort been made by It 
to give figures relating to cost of 
production and relative yield of 
various crops?

Shri K. M. M uaAi: No.
Shii T. N. Singh: Do Government 

consider it necessary to carry on such 
surveys?

Shfl K ..M . Muasbi: It is being done 
by the Central Statistical Organisation,

Msrcer op P a h t C S ta tss
•2434. Shri Raj Kanwar: WiU the

Minister of States be pleased to state:
(a) whether Government have con

sidered or propose to consider the 
question of merger of the Part C 
States, viz,, (i) Kutch; (ii) Bhopsil; 
<111) Tripura; (iv) Manipur; (vj

Bilaspur; and (vi) Coorg with their 
adjoining States; and

(b) what steps (^vemment propose 
to take to democratise their adminis
tration if they are kept as separate 
States and when any such move is 
likely to materialise?

The Minister of Stotes, Transport 
and Railways (Shri Gopalaswaml):
(a) and' (b). The attention of the hon. 
Member is invited to my speech made 
on the 16th March, 1951 during the - 
discussion on Pandit Mukat Bihari Lai 
Bhargava’s Resolution.

Shri Raj Kanwar: WiU the Bill to 
ensure democratization of administra
tion of Part C States be ready for

V consideration during the current session 
of Parliament?

Shri Gf^palaswami; That is what I 
heve already promised the House.

Shri R. K. Chandhuri: May I know
when Manipur and Tripura will be 
merged aiid with what State will they 
be merged?

Shri Go^alaswami: Neither of them 
IS at present intended to be merged in 
any neighbouring State.

Shri Dwlvedi: May I know whether 
the Judicial Commissioners* Courts in 
those Part C States where legislatures 
will be introduced will also be con
verted into High Courts simultane
ously?

Shri GomUtswami: That is a matter 
for later consideration.

M o x e y  O r d e r  Co m r o s s io n s  and 
I n su r a n c e  C h a r g e s

*2438. Shri Ramaswami Naldn: WiU
the Minister of Commnnications be 
pleased to state the amount realised 
by way of money order commissions 
and insurance charges in the years
1948-^, 1949-50 and 1950-51?

The. AGnist^ oi CmgumaUeatkms 
(Shri^SMwai): A statement giving the 
Information is laid on the Table of the 
House,

STATEMENT

Year Moneifotdtr
comtninion
renit«ed

iHsurafkx
fee

rmlUed

1948-49 2 27 crotea 22 31 lakbja.

1949 50 5-48 „ S2 S4 „
1950-51
(estimated)

2 34 23 04 „
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C a r r ia g e  o f  M a il s

♦2439. Shri Ramaswamy Naidu: Will 
the Minister of Commamcatioii be 
pleased to state:

(a) how many trains carry mails 
south of Madura along the Virudhi- 
nagar—Tenkasi Chord line;

(b) whether mail bags are deUvered 
to aU the post offices as are on the rail
way line; and

(c) whether Government propose to 
increase the mail service ip the Une?

The MiBlster ©f CmnnmnicattoiiB 
(Shri Kidwai): (a) Two.

(b) Yes.
(c) No.

N o r t h  A n d am an  F o r e s t s  
*244#. sari Kanuitii: Will the Minis

ter of Food aad Agrienltare be pleased 
to refer to the answer given by him to 
Starred ^esticMi No. 1906 asked on 5th 
March, 1951 and state:

(a) the names of the various firms 
which tendered lor the lease ot North 
Andaman forests, and the rate of 
tender submitted by each of tk^m;

(b) the terms and conditions of the 
tender notice issued by Government.

<c) whether Government have 
examined the capital structure and 
balance sheets of the firm with whom 
negotiations are at pr^ent proceed
ing, if so, their position;

(d) whether this firm has previous 
experience in this field; and
V (e> what is Governments final deci
sion hi the matter? '

Tlie Minister ef Food aad Agrieol- 
tore <Skri K. M. M m nlii): (a) A state
ment giving the names of the firms 
which submitted tenders for the lease 
of the North Andaman forests and the 
royalty offered by them is placed on 
the Table of the Hou$e, [S€€ Appen
dix XVIII. annexure No. 34.]

(b) A copy of the tender notice is 
also placed' on the Table of the House.

Appendix XVni, annexure No.
35.1 '

(cf The credentials of the firm 
selected are being examined.

(d) Yes.
(e) Final decision has not yet been 

taken.
gbort K (^ ce  Qnestioiis and Aaswers.
Issue OF DATES AB PART OF RATfON 
Sliri Sanatli: Will the Minister of 

Food n td  Atnicnltore be pleased to 
state:

<a) whether it is a fact ttiat owti- 
^ tn ts  or reports have been received

that ration shops are compelling ration 
card holders to accept detes in lieu of 
a part of the grain ration;

(b) If so, irom which parts of the 
country; and

(c) whether it Is being done imder a 
directjye from or with the approval of 
the Centre?

The Minister of Food and Agricol- 
tore (Shri K. M. M im ^ i): (a) to (c). 
No such complaints have been received.

Shri Kamath: Has the Minister’s 
attention been drawn to Press reports 
to this effect and also to the further 
report which appeared yesterday. I 
believe, that 8,000 tons or more ojt 
Iroqi dates were received in Bombay, 
bitt in Bihar they refused to at<'ept 
them and distribute them to ration 
card holders in lieu of grain ration?

Shri K. M. Mimadii: There is no 
compulsory distribution of dates. 
They do not form part of the rations  ̂
but in view of the fact that the rations 
have been reduced from 12 ounces to
9 ounces these dates are placed at the 
ration shops for those people who care 
to have them.

Shri Kamath: Has the Food Ministry 
taken steps to see that the dates distri
buted for this purpose are fit for human
consumption?

Shri K. M< Mfmshl: They are quite 
fit for human consumption.

F ood  S it u a t io n  in  B ih a r

Frof. S. N, Mishra: Will the Minister 
of Food and Agriettltore be pleased to 
make a statement giving full facts 
about the latest food situation in Bihar 
whic^ has been characterised as 
“desperate” by the Food Minister of 
the State? >

H ie  Minister o f Food and Agricnl* 
tore (Shri K. M, M imiAi): Sir. I havr 
got a statement here. Perhaps thaf 
would make the position clear.

Owing to the* failure of the Kharif 
crop in Bihar, the food situation there 
has become difficult. The Centre is to 
supply the S t^ lo 6 lakh ions of food- 
grains during the year 1961. From the 
1st of January, Ui51 to I6th March.
1951. 82.266 tons of fooilgraing have 
been despatched and during the rest of 
the month about 30,000 tonst are 
estimated to be sent. This has enabled 
the Bihar €k>vernment to open 2,447 
fair price shops in catering to a popu
lation of over 75 lakhs. As the year 
advances, the e6tects of the drought 
will be fdit more and more.« and 
Centre's allotments and despatches will 
progressively increase The allotments
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for the months oT January, February 
and March are 36,000 tons. 38.000 
tons and 49.000 tons respectively; for 
April and May the allotments as well 
as despatches will be larger. Special 
faciiities have been arranged for trans
port of foodjgralns into North Bihar. 
Bihar’s case has been given top priority 
in the matter of food by the Centre.

Its stock position has been improving 
thus— «

31st January, 1951—25,000 tons.
2»th February', 1951—39,900 tons.
31st March. 1951— 49,100 tons

(estimated).
The Bihar Government is fully alive 

to the seriousness of the new stage 
upon which the State is entering. As 
I told the House on an earlier occasion, 
our critical period begins from April 
when we will have to put forward the 
best effort for saving certain parts of 
the country from a critical situation.

The Bihar Government has opened 
over 2,400 shops which cater to a popu* 
lation of over 75 lakhs of people. Four 
districts of Tirhut Division, Poornea, 
Sasra, parts of Bhagalpur and Moxkgtkjr 
are undergoing a heavy strain and a 
very large proportion of the shops 
referred to above are in those districts. 
Relief works have been started all over 
Bihar for landless labour and loans 
have been advanced to the agricul
turists. Ttie Government has banned 
the export of vegetables, fish» 
bananas and mangoes from Bihar. 
The Government of Bihar therefore 

doing its best to meet the situation.
.As parts of North Bihar are difficult 

of access, special arrangements are 
being made by the Government of
India for the transhipment of food- 
grains in Banaras and at other railway 
stations so that tl»  foodgrains may
reach the affected areas quickly.
Besides, one special train per day
carrying foodgrains has been going cia 
Mokamah Ghat and supplies to Bihar 
are being despatched by special trains.

As regards the alleged starv̂ ation 
deaths, the Bihar Government has 
made detailed enquiries and they 
reveal that none of them src due to 
starvation. For instance, as the hon, 
Shri Sinha, Minister in charge, told me 
on the phone, three persons alleged to 
have died of starvation in the Oaya 
District were found to have died three 
months ago of fever» one person alle^d 
to have died of starvation in that dis- 
teict had a shop, a family with chil
dren and this man had died of TJB,

At the same time, there is no doubt 
that in certidn parts of North Btiiar 
scarcity condition is acute. The tHs- 
trict M ai^trattt have b e ^  alerted and

they are taking extra precautions to 
see that the situation does not go out 
of hand.

In the month of March, 11,771 tons 
of wheat and 11,968 tons of milo will 
be despatched to Bihar in addition to 
what has already been despatched. 
The U. P. Government is to send 15,000 
tons of rice to Bihar and has bees 
requested to expedite the despatch. 
The total quantity which is expected to 
be received by Bihar in March is in 
the neighbourhood of 50,000 tons.

WRITTEN ANSWERS TO QUESTIONS
R e v e n u e  R e q c ip t s  f r o m  A n d a m a n  

I sla n d s

*2416. Pandit Mmdsfawar l>att
UiNid^yay: (a) Will the SJinister of 
Food and Agrkuttore be to
state the total revenue receipts from 
Andaman Islands and what percentage 
does the forest income form of tiie 
total revenue?

<b) What are the other major 
sources of revenue of the Andamans?

(c) What are the acreage of forest 
area and cultivated area respectively?

The Minister o f Food l o d  Agrkni^ 
U te  (Shri &. M. Mnnsiil): (a) The 
total revenue from Andamans during 
the year 1949-50 was Rs. B5.69J81 and 
the forest income was about 82 per 
cent of the total revenue.

(b) (i) Land Revenue.
(ii> Taxes on income.
(iu) State excise.
(iv) Other taxes and duties.
(v) Passage freight and tonnage.
(vi) Miscellaneous.
(c) About 15,11.680 and 5.102 acres, 

respectively.

S m u g g l in g  o f  F i r e  Aeus

•2418. Seth Govind Das: WUl the
Minister of Communicallons be pleased; 
to state:

(a) whether Government are aware 
that guns, arms and ammunitions are 
bein|| sent from We.̂ t Pakistan to East 
Pakistan under mail covers via 
Calcutta: and

(b) if so, what steps are being taken 
to avoid such transit through Indian 
territory?

The
(Shri Kldw«i): (a) Government are 
not aware of any systematic smuggting  ̂
o j guns, arms and ammunitio«is from 
West Pakistim to East Pakistan unds** 
maa rovers, '
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(b) As, according to International 
rules, the transit of arms and non
explosive ammunitions through India 
in closed bags is not forbidden' and as 
no case has come to our notice so far 
in which the transit of arms and non
-explosive ammunitions through the 
|K)st has either endangered the postal 
personnel or other mails, it was not 
considered desirable to impose a ban 
on the despatch of arms and ammuni
tions (apart from explosives) through 
the Indian post in closed bags transi
ting through India.

F ir in g  on B orders of A ssam

*2419. Seth Govind Das: WiU the 
Minister of States be pleased to statef

(a) whether firing was resorted to 
in Manipur bordering on Assam in 
1950; and

(b) if so. what were the reasons that 
led to firing?

The Minister o f States, Transport 
and RaUways (Sliri Gopalaswaiai):
(a) and (b). There was no case of 
firing on a n y  crowd but on Etecember 
21. 1950, a police guard shot dead a 
communist who attempted forcibly to 
enter the house of the Chowkidar of 
Khabi.

Roads M ilea ge  in  P a r t  C Sta tes
^ Z m . Prof. K. T. WiU the

Minister of Transport be pleased to 
■state the total mileage of roads built 
•or maintained during 1948-49, and
1949-50, in each Part C States, and the 
total mileage of such roads open to 
traffic on 31st December, 1950?

The Minister o f State for Tram^Mirt 
and  Railways (Shrl Santhanam): The
information is being collected and will 
be laid on the Table of the House in 
due course.

R a ilw a y  M ileage la P a r t  C Sta tes
Prof. K. T. Sliali: Will the 

Minister of Railways be pleased to
rstate:

(a) the total mileage of railways in 
^ach Part C State open to trafRc on
31st December, 1950; and

(b) the amount of traffic carried, as 
^Iso of the traffic receipts and total 
•earnings and expenditure on the rail
ways in each Part C State in 1948-49 
and 1949-50?

The Minister o f  State for Transport 
an d  Railways (ShH Santhanam):
(a) and (b). Information relating to 
~^ilways is prepared on the basis of 
Hallways and not by States. Compila
tion of the information desired is 
impracticable as it will involve an 
amount of labour not commensurate 
-with its usefulness. Figures for the 
Kutch State Railway which is a 
separate imit are, however, available

and are given in a statement laid on 
the Table o f the House.

STATEMENT 
Kuicfi State Bailumj

1948 49 l»49-iO
(1) Rcut<e miit ags? 

open on Slut
Mareh 195̂ » 72 (H) Mik«

(2) Passenger Miles ll,*m 0{)0 8,532,000
(3) Goode ret ton

miles. 017,*)00 8{Jfl,000
(4) Pasaexvgerd car-

ri«d 519/KM> 443,iX)0
(6) Goods-tons car

ried 37,-XK) 41,000
(6) Traffic R ceipts Bs. 7 2,*»(K) GSl.Ofrt)
(7) Gross earnings „  7-2,WK) 6S1,1)0(>
(5) Total f xp ndi-

turc „  512,(KH» 624, KH)

R a ilw a y  S alo on s

*UZ2. Prof. K. T. Shah: (a) Will the 
Minister of Railways be pleased to 
state how many officers of his Minis
try are entitled to travel by special 
saloons?

(b) How many other officers of the 
Government of India, or of States 
Governments, are entitled to similar 
facility, while travelling on public 
business?

(c) Are any special coaches main
tained for foreign Tourists, and if so» 
how many?

(d) On what terms are such special 
Tourist Coaches allowed to be used by 
such Tourists, and others?

The Minister o f Slate for Transport 
and Railways (Shri Santhanam); (a) 
At present 14 officers from the Railway 
Board are normally entitled to the use 
Df Inspection Carriages.

(b) A list of these officers is given 
in Appendix K pages 403 and 404 of 
I.R.CA. Coaching Tariff No. 15, a copy 
of which has been placed in the 
Library of the Parliament.

(c) Special Tourist Cars are main
tained for public Traffic including 
Foreign Tourists.

(d) The scale of charges for the use 
of Tourist cars and saloons intended 
for the public (including Tourists from 
abroad) is laid down in rule 104 and 
107 of the I.R.C.A. Coaching Tariff 
No. 15.

T la g  D is c r im in a t io n ’ in  S h ip p in g  
T rade

Pandit Mnnishwar Datt
Upadhyay: (a) WiU the Minister of 
Transport be pleased to state what 
is the significance of Tlag Discrimina* 
tion’ in shipping trade?
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<b) Is it any way objectionable tor 
an under-developed maritime nation 
like India to encourage and develop 
her maritime fleet?

The Minister frf State t o  Traiisport 
aad Railways (Shri Santiiaaam): (a) 
So far as the Government of India 
are aware, the term ‘Flag Discrimina
tion’ has no universally accepted 
significance in the shipping trade. 
Different persons t̂ ave given different 
interpretations to it at different times. 
In terms of the International Mantime 
Ports Convention 1923, discrimination 
between ships of different flags in such 
matters as port facilities (such as 
berthing, loading and unloading faci
lities) and port dues such as tonnage, 
harbour, pilotage and lighthouse char
ges can be said to constitute flag dis
crimination.

(b) No. Sir, This question was dis
cussed when the constitution of Inter
national Martime Consultative Orga
nization was discussed. Acctmling to 
the I.M.C.O. Convention, there is no 
objection to a Government giving 
assistance and encouragement for the 
development of its shipping, provided 
that such assistance and encour^e- 
men! is not based on measures d es ir 
ed to restrict the freedom of shipping 
of all flags to take part in inter
national trade. *

P alm  Gur
*2424. Shri Deogirikar: (a) Will the 

Minister of Food aad Agriciiltare be
pleased to state the total production of 
Palm Giir during the last year?

(b) What was the amoimt spent by 
the Government of India for this pro
duction and for research and other 
experiments on Palm Cur?

The o f Food aad Agilciil-
tnre (Shri K. M, M aashi): (a) Total 
inrDduction of Palm Gur during 1949
50 was 9,14,660 tnaunds.

(b) Palm Gur is produced by pri
vate enterprise in several States. An 
amount of Rs. 4,31,444 was. however, 
^ n t  by the Government of India on 
development and propaganda in 1949
50 as under:

Rs,
(i) SubsidiM jnwt«d for the 

Pftlm Gur Development
SohemeB in the States. 3,43,208

(ii) Central Pahn 0»r Train*
ing School. Quddalore* 40,380 

"(iii) Expenditure iacurred 
on Palm <?ur Advisera 
and staff In î he Minis
try, 47,876

Total 4,31.444

F ood Grains  fro m

Shri KlahorimohaB Tripstlii:
Will the Minister of Food aad Agrieiil- 
tare be pleased to state:

(a) whether any efforts were made 
by Government to get wheat or oths’ 
food grains from the XJ5J5JR. in ex
change for Tea or Jute; and

(b) if so, what were the results ol 
the efforts?

The Mlaister o f  Food aad Agrlcnl- 
tare (Shri K. M. Afaaidii): (a) Enqui
ries were made from tjie Embassy of 
U.S.S.R. in New Delhi regarding the 
quantity of foodgrains which U.I5.S.R. 
would be prepared to supply to India 
and the terms of supply,

(b) No reply has been received to 
t h ^  enquiries.

State-sponsored I ndustrie^

*2435, Shri Sarwate: Will the Minia
te of Stotes be pleased to state:

(a) whether the Committee appoint
ed by the Government of India to re
port on the State-sponsored industries 
in Part B States has presented its re
port;

(b) if the reply to part (a) above 
be in the affirmative, what steps Gov
ernment have taken, or do propose to 
take, on the report; and

(c) if the reply to part (a) above be 
in the negative, what are the names of 
the members of the Committee, and 
when is the report likely to be 
presented?

The Miaisier o f States, Traasiport 
aad RaUways (Shri Gopalaswaml):
(a) to (c). Shri Kasturbhai Lalbhai 
has been invited by the Government of 
India to review and reimrt on the 
State-owned and State-aided indus
trial concerns in Hyderabad, Mysore 
and Travancore-Cochin,

He has submitted his reports regard
ing Hyderabad and Mysore and these 
are under examination in consultation 
with the respective State Govern
ments.

The report regarding Travancore- 
Cochin is likely to be made available 
to Government by the end of March 
or early in April.

T elephones for Press RtPRssENTA- 
t ives  AT Santa Cruz A ir  Port

•2437. Shri Joachim AWa; (a) Will 
the Minister of Commiiaieatioas be 
pleased to state how many exclusive 
telephones are provided for the repre
sentatives of the Press at Bombay’s 
Airport at Santa Cruz and whether 
they are provided free of charge for 
the benefit of the Press?

370PSD
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(b) How many waiting or rest rooms 
are placed at the dispo^ of the repre
sentatives of the Press who keep 
watch both day and night for in-com
ing and out-going aeroplanes?

(c) Is any conveyance placed at the 
dii^p^l of these journalists?

The Minister o f ComnnmicaUoiis 
(Siiri K idwai): (a) No separate tele
phones have been provided at the 
Santa Cruz Airport for the exclusive 
use of the representatives of the Press. 
There are however two public tele
phone call offices provided in the pas
senger lounges which can be used by 
the Press representatives also on pay
ment of the usual charges.

(b) There are two large and well 
furnished halls provided for the use 
of the passengers and the public at 
the airport. No separate rooms h«ve 
been provided for the exclusive use of 
the representatives of the Press.

(c) No, Sir.
National H ig hw ays  in  H tdebabao

*2441. Shri S. V. Naik: Will the
Minister of Traawrt be pleased to 
state:

(a) how many miles of road in 
Hyderabad State have been declared 
as National Highways;

(b) what is the annual cost of main
tenance of tiiese roads; and

(c) whether any part of this is also 
borne by the Government of Hydera
bad?

The Minister o f State for Transport 
and Railways (Shri Sanflianam): (a)
581 miies as' designated at present.

(b) About Rs. 6 lakhs at present.
(c) None from 1950-51.

A gricultural A ssistance

*2442. Shri R. Velayudhan: Will the 
Minister of Food and Agricultare be
pleased to state whether any change 
has been made that assistance to a 
State and from the State to a farmer 
is based on an agreed percentage of 
the extra yield that will be surrendered 
to Government as extra jirocurement of 
that area?

The Minister of Food and Agricul
ture (Shri M. Mnnshi): The hon. 
Member is perhaps referring to the re
orientation in G.M.F. Policy regarding 
the concentration of G.M.F. effort in 
intensive cultivation areas and the 
linking erf procurement with produc
tion. It has been suggested to the 
States that they should procure tiO 
per cent, of'the additional production

from the intensive cultivation areas- 
receiving'G.M.F. assistance, and this 
procurement should be reflected in the 
overall deficit or surplus of that 
State. In other words, if it is a deficit 
State, its import quota will be reduced 
to that extent and if It is a surplus 
State, its export quota will be increas
ed correspondingly. The Self-Suffici
ency Campaign cannot yield the desir
ed results unless this principle is effec
tively implemented.

♦ mKo ftwrd :
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H arpalpur—'Satna Ra ilw a y  L ine

[*2443. Shri R. S. Tewari: (a) Will 
the Minister of Railways be pleased ta 
state whether it is proposed to con
struct any new Railway in Vindhya 
Pradesh where there are no railway 
communications for himdreds of miles?

(b) Was a survey made some years 
back with a view to join Harpalpiir 
with Santa Station via Chhatarpur by 
rail?]

The Minister o f State for Transport 
and Railways (Sbri Santtianam): (a)
New Railway lines will be constructed 
in Vindhya Pradesh as in other part' 
of the country as required by national 
needs and permitted by national re
sources.

(b) No survey was carried out for 
a direct railway connection between 
Harpalpur and Satna. A Tralfic sur
vey was, however, carried out in 1926
27 for a Railway line from Harpalpur 
to Chhatarpur only.

I mport of B roken R ice

♦2444. Shri Sanjivayya: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have any 
intention to import broken rice:

(b) if BO, from which country and: 
what quantity; and
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(c) whether any offer of the same 
was already made to the Govermnent 
of India?

The Minister o i Food and A j^cnl* 
tore (Shri K. M. Mnashi): (a) Yes.

(b) From Thailand. The quantity 
will be about 50,000 tons.

(c) Government receive numerous 
offers from private parties for the 
purchase of broken and whole rice, 
from all parts of the worl^

Paniwala M a hara j io z l resources)

*2445. Shri Sanjivayya: Will the
Minister of Food and Agrieiiltiire be
pleased to state:

(a) whether Government propose to 
send Paniwalla Maharaj to the State 
of Assam to find out fresh oil 
resources; and

(b) whether he has any previous 
achievement to his credit in this 
sphere?

The Minister o f Food and Asricul- 
ture (Shii IL M. Mnnshl): (a) Though 
no formal proposal has yet been drawn 
up, such a question is engaging the 
attention of Government.

(b) My Ministry has no information 
on the subject
Ra ilw a y  Consignments booked from  

Pakistan

*244«. Giani G. S. MmsaAr. WiU the
Minister of Railways be pleased to 
state;

(a) whether the Government of 
India admit their liability in respect of 
Railway claims arising out of consign
ments booked by displaced persons 
from various stations in Pakistan to 
destinations in India after 15th August, 
1947;

(b) whether Government are aware 
that a large number of Government 
officials who opted for India, have 
been affected by losses of consignments 
referred to in part (a) above; and

(c) if the answer to part (b) above 
be in the affirmative, the action that 
Government propose to take in that 
direction?

The Minister o f State for Transport 
and Railways (Shri Santhanam): (a)
Claims for compensation whether from 
displaced persons or othejs, relating 
to consignments booked aftpr l.*)th 
August, 1947. from railway stations in 
Pakistan to destinations in India are 
dealt with by the Indian Railways 
according to the circumstances of 
carriage and the Railway’s legal obli
gations in each case.

(b) A  Duoiber of Govenmient offî  
s, who opted for India, have pre

ferred claims for compensation for 
loss of or damage to consignments 
booked by them from stations in 
Pakistan to India.

(c) Each claim is dealt with on its 
merits.

Plane A ccident between Bangalore 
AND Coimbatore

*2447. Shri Kamaih: Will the Minis
ter of Commnnications be pleased to* 
state;

(a) whether the enquiry into the 
accident to a passenger plane between 
Bangalore and Coimbatore has been 
completed;

(b) if so, what are the findings;
(c) how many bodies were found on

the spot and how they were disposed 
of; "

(d) whether it is a fact that the re  ̂
latives of the victims were not allow
ed by the Civil Authorities to go to 
the scene of the wreckage, even 
though they offered to pay for the 
arrangements;

(e) how much luggage, and of what 
kind, was found intact;

(f) whether it is a fact that no 
police guard was posted near or 
aroimd the wreckage, and consequently, 
many articles were stolen;

(g) how many secret files were found 
on the spot; and

(h) whether there exist any set re
gulations for the Civil Autiiorities to 
follow when such accidents take place?

The Minister of Commiittieations- 
(Shri Kidwai): (a) Yes, Sir. A copy 
of the Report has been placed in the Library.

(b) The cause of the accident has 
been found to be the pilot's error in 
navigation, particularly in his adop
tion of letting down procedure in an 
area of which he was uncertain.

(c) At first 6 bodies, and later 12 
more, were found, all of them in a 
high state of decomposition and dis
integration and many of them in sroall 
pieces. Two other bodies, completely 
burnt, were found, making a total of 
20. It w’as impossible for the officials 
or such relations of the deceased as 
were there to identify the bodies. It 
was decided on the spot, by the rela
tions. the representativ'e of the United 
Kingdom Hi^h Commissioner and Gk>- 
vernment officials, that it would be 
impossible to remove the bodies which, 
therefore, were cremated.

(d) This is not so. On the other
hand, assistance was given to every 
one of the relatives who visited the 
scene. t
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* (e) 110 items of property v,’ere sal
vaged.

(f) Police and Forest Officialŝ  guar
ded the wreckage from the time it 
was discovered by the search party. 
It is difficult to say whether, before 
the discovery, any article was stolen.

(g) A few secret files were among 
the property recovered; exactly how 
many files, I do not know but I am 
having the information collected.

(h) Yes. The Aviation Authorities 
inform the District Police and Mili
tary Authorities who make the search.

fTRo ^
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Railw ay  Co-operative Stores

r*2448. Shri R. S. Tewari: Will the 
Minister of Railways be pleased to 
-state:

(a) the names of the Railways 
where Co-operative Stores have been 
opened for the employees; and

(b)what is the amount of sub
scribed capital of these stores?]

The Minister of State for Trans 
port and Railways (Shri Santhanam:)
.(a) and (b). The information is

being collected from the Railway Ad
ministrations and will be laid on the 
Table of the House in due course.

L etting out of Railw ay  L and

♦2449. Prof. Yashwant Rai: Will the 
Minister of Railways be pleased to 
state:

(a) the terms and conditions on 
when the railway land near block 
Ĵ o. 67 (Cleiss IV staff) Railway
Servants’ Quarters, Moresarai, Queens 
Road, Delhi, is let out to Messrs. 
Harnamdas, Mohanlal, Butaram. Om 
Prakash, Gurdasmal and others;

(b) who is responsible for its sani
tation and maintenance;

(c) what kind of structure is built 
thereon;

(d) what kind of business is carried 
by them there;

(e) whether any official of the Rail
way is collecting any rent from them; 
and

(f) if so, under which head of 
account it is credited to the Govern
ment, if not, the reasons therefor?

The Minister of State for Transport 
and Railways (Shri Santhauam:) (a)
No land at the locality mentioned has 
been let out to the persons named in 
the question or to anybody else.

(b) The Railway Administration.
(c) and (d). Blocks of residential 

quarters are built in this area and 
some vacant land is in unauthorised 
occupation of a number of refugees 
who have constructed temporary struc
tures thereon for residential purposes. 
Two or three of these unauthorised 
structures near the main road are be
ing used as ordinary grocery shops.

(e) The reply is in the negative.
(f) The question does not aris©
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PA RLIA M EN T OF IN DIA
Wednesday, 21st March, 1951.

The House m et at a Quarter 
Eleven of the Clock,

[M r . S peak er  in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

to

11-52 A.M.
ELECTIONS TO COMMITTEES

P ublic  A cc o u nts C o m m it t e e

The Minister of State for Parliamen- 
(tary Affairs (Shri Satya Narayan 
Sinha): I beg to move:

“That the Mennfbers of this House 
do proceed to elect, in the manDer 
required by sub-rule (3) of rule 143 
of the Rules of Procedure and Con
duct of Business in Parliament, fif
teen Members from among their 
number to serve on the Committee 
on Public Accounts for the financial 
year 1951-52.”
Mr. Speaker; Motion moved:

“That the Members of this House 
•do proceed to elect, in the manner
required by sub-rule (3) of rule 143 
of the Rules of Procedure and Con
duct of Business in Parliament, fif
teen Members from among their 
number to serve on the Committee 
on Public Accounts for the financial 
year 1951-52.”
Shri T. N. Singh (Uttar Pradesh): I 

w ish to draw the attention of the House 
an d your goodself to the fact th a t this 
Committee which was working and is 
now proposed to be elected for 1951-52 
had a great handicap in the sense that 
the Audit Report of the Railway Ac
counts was not placed before the House 
in time. Though a copy 6f it was pri
vately available and it was also with 
the special permission of the Chairman 
made available to members of the Com- 
'6 P.S.D.
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mittee, at the same time as procedure 
requires it should have been placed on 
the table of the House when it was 
ready. That Report was ready as early 
as November and it was not placed on 
the table of the House when the House 
sat during November-December; nor 
was it placea when the House met again 
in February. It was not placed till as 
late as March 14. I therefore wish to 
draw the attention of the House that a 
breach of the rules has occurred and 
some steps should be taken so that the 
Ministries concerned may present the 
Audit Report to the House in time and 
at the proper occasion.

Mr. Speaker: Breach of what rules?
Shri T. N. Singh: Breach of the pro

cedure laid down for the presentation 
of these Audit Reports. They should 
be i^aced before the House before they 
are considered by the P.A.C. In this 
case, the Audit Report was not placed 
before the House although by the 
authority of the Chairman of the P. 
A. C. we were allowed to consider it. 
Normally, the procedure should be 
that these reports should be brought 
before the House and laid on the table 
as soon as they are ready.

Mr. Speaker: I think it is a matter 
which the Public Accounts Committee 
will take note of and do the needful.

The question is:
“That the Members of this Hoiue 

do proceed to elect, in the manner 
required by sub-rule (3) of rule 
143 of the Rules of Procedure qnd 
Conduct of Business in Parlia
ment, fifteen Members from among 
their number to serve on the Com
mittee on Public Acounts for the 
financial year 1951-52.”

The motion was adopted.

E st im a t e s  C o m m it t e e

Shri Satya Narayan Sinha: I beg to
move:

‘̂That the Members of this House 
do proceed to elect, in the m anner
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[Shri Satya Narayan Sinha] 
required by sub-rule (2) of rule 
145 of the Rules of Procedure and 
Conduct of Business in Parlia
ment, twenty-five Members from 
among their number to be Members 
of the Committee on Estimates for 
the financial year 1951-52.”
Mr. Speaker: Motion moved:

“That the Members of this House 
do proceed to elect, in the manner 
required by sub-rule (2) of rule 
145 of the Rules of Procedure and 
Conduct of Business in Parlia
ment, twenty-five Members from 
among their number to be Mem
bers of the Committee on Estimates 
for the financial year 1951-52.”
Shri M. A. Ayyangar (M adras): The 

Estimates Committee has been in exis
tence for nearly a year and has been 
subm itting reports from time to time. 
During the course of this year they 
have looked into three Ministries and 
next year they may look into two or 
three other important Ministries, Uke 
Defence.

Having been Chairman of the Esti
m ates Committee, I would like to lake 
the  House into confidence regarding 
certain m atters which we have gained 
by experience. The three important 
Committees of the House are the Pub
lic Accounts Committee, the ^Standing 
Finance Committee and the iiistimates 
Committee. The Public Accounts Com- 
mittQe look into items of expenditure 
a fter they have been incurred and the 
Auditor-General has scrutinised them— 
It is something like a post mortem  ex
amination. Matters of principle which 
were not gone into at the time the 
Budget was passed are referred to the 
Standing Finance Committee. The 
EZstimates Committee in its tu rn  scru
tinises the blocks of expenditure of the 
various Ministries, item by item, and 
suggests economies. ’

I feel that out of the twenty-five 
members who constitute the Estimates 
Committee two or three m ust be chosen 
from  among the members of the Stand
ing Finance Committee and two or 
three from the personnel of the Public 
Accounts Committee. Otherwise, the 
wealth of experience that is drawn 
during the course of the year from the 
proceedings of the Standing Finance 
Ccxnmittee and the Public Accounts 
Committee is not available to the Es
timates Committee. As a t present 
^ c h  one of the Committees is beating 
the air in a different direction with
out coordinating their efforts. Of 
course, the Estimates Committee sum
mons officers from various Ministries, 
but from actual experience I feel that 
two or three members of the Public 
Accounts Committee and Standing 
nnance Committee m ust be on. the

Estimates Committee. I am making 
this suggestion at an early stage. If 
I had sufficient time, I would have 
tabled an amendment, but I do not 
consider it necessary. I am sure hon. 
Minister will take a note of this and. 
see to it that two or three members- 
are common to the Estimates Com
mittee and the Standing Finance Com
mittee. Also some two or th ree  
Members of the Public Accounts- 
Committee may be requested to serve 
on the Estimates Committee.

Shri Satya Narayan Sinha: For rea^
sons which I shall try  to explain to 
the hon. Member outside the House, i t  
is not possible for us to accept th a t  
suggestion.

Shri Raj Bahadur ^Rajasthan): On a. 
point of order, Sir.

Mr. Speaker: Let us not waste time* 
in points of order.

This is a m atter which can be ad
justed informally by a sort of conven
tion or an arrangem ent among the* 
Members themselves, that there will 
be some members common-to all these- 
Committees, if they are agreeable to- 
that.

The question is:
“That the Members of this House 

do proceed to elect, in the m anner 
required by sub-rule (2) of ru le 
145 of the Rules of Procedure and 
Conduct of Business in Parlia
ment, twenty-five Members from' 
amoung their num ber to be Mem
bers of the Committee on Esti
mates for the financial year 195J- 
5.2.” ^

The motion was adopted.

12 N oon.
Mr. Speaker: I have to inform hon. 

Members th a t the following dates hav e  
been fixed for receiving nominations 
and holding elections, if necessary, in. 
connection with the following Com
mittees:
(1) T

^  ! Date for nomination^
7-4-51 

Date for election(2) Th
atesCom-
m

1

10-4-51
The nominations for these commit

tees win be received in the Parliam en
tary  Notice Office upto 12 N oon on th e  
date mentioned for the purpose. T h e  
elections, which wiU be conducted b r  
means of the single transferable vote, 
will be held in the Assistant Ciecro- 
tary*s Room (No. 21) in ttie Parlia
ment House between the hours 10 ^0  
AJkL and 1 p jc
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INDIAN TARIFF (AMENDMENT) 
BILL.—Contd.

Mr. Speaker: The House will now 
proceed with the fu rther considera
tion of the following motion:

“That the Bill further to amend 
the Indian Tariff Act, 1934, be 
taken into consideration.”
Shri M. A. Ayyansrar (M adras): This 

Bill consists of four parts. The first 
and the most im portant one raises a 
point of principle, namely, whether 
Government should be clothed with 
the power to accept the recommenda
tions of the Tariff Board regarding 
the  granting of tariff protection in any 
particular case or cases and then 
bring it to the notice of Parliam ent in 
the form of a Bill.

There is no doubt this Bill seeks to 
give power to Government only for a 
period of two years. It is provided 
there that when Parliam ent is in ses
sion the Bill must be introduced du
ring th at session if there is sufficient 
time, of say, a fortnight. If the house 
is not sitting a Bill ought to be intro
duced in Parliam ent at the next ses
sion; unless the Bill is passed into law 
within a period of two months the 
protection will automatically cease to 
be in operation.

I have got a fundamental objection 
to this procedure, though we passed 
it iq 1946. This power was sought 
with respect to those industries which 
were encouraged to come into existence 
during the war and to which an assuran
ce of protection against unfair competi
tion was given. The industries for which 
protection is sought in this Bill are also 
war time industries and the power is 
evidently intended for protection to 
be given in an expeditious manner. 
That is why the limitation of fwo 
years is imposed and the Government 
does not want the power after two 
years. Even during this period, I do 
not think it right that Government 
should have power to give protection 
while Parliam ent is in session. As my 
hon. friend Mr. Krishnamachari said 
yesterday there is nothing to prevent 
the Government coming forward with 
a Bill when the House is in session. 
When it is not in session an order can 
be passed or an Ordinance issued im
posing these protective duties. That 
practice is already in vogue and is 
provided for in the Constitution it- 
s e l l  I, therefore, do not see .any 
reason for this separate legislation 
clothing the Government with extraor
dinary power. If it is meant to be 
used in an emergency, that siliistion 
»nay as well be met by issue of an 
Ordinance. ,

There is a difference between power 
to issue an Ordinance and this power.

Whereas an individual M inister can 
use this power, a a Ordinance can be 
issued only by the President and should 
have the approval of the Cabinet 
which by itselft is a safeguard. Now 
I cannot conceive of a case where nor
mally it will be absolutely necessary 
to impose a protective duty immedia
tely after a recommendation is made. 
A Tariff Board is bound to take some 
time to discuss the m atter, go into it 
in detail and suggest imposition of 
tariff protection. Therefore, the Go
vernment can easily wait. If, how
ever, the Government feel that there 
is any legal impediment to the pro
mulgation of an Ordinance, I agree it 
is not possible to adopt it. All autho
rity  of Parliam ent is derived from the 
Consttitution. The Constitution itself 
gives that power, and as far as I am 
able to see the power to lay down an 
Ordinance is not restricted at a ll  
Government will therefore kindly look 
into this m atter and unless it is im
possible to use the existing device for 
this purpose I would not ordinarily be 
prepared to clothe the Government 
with this power.

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): May I 
very respectfully intervene for a m inute 
for the purpose of clarification? I t is 
precisely because the hon. Deputy- 
Speaker supported this method earlier 
that we have now introduced it in the 
Bill and we do not want to have re
course to Ordinance. In 1949 he said 
that Government should not have re
course to the Ordinance-making power 
and should come by way of notifica
tion. And it was that type of advice 
that led us to have the Bill in this 
form.

Shri M. A. Ayyangar: I agree that 
there is some bad odour about making 
an Ordinance. But of course it is open 
to any person who speaks on the floor 
of the House to change his views. The 
Ordinance-making power is there. I do 
not see if it is necessary. But I would 
only make this suggestion that while 
the House is sitting let the m atter be 
placed before the House. I do not 
want that the Government should take 
a decision over the head of the House 
while Parliament is in session. When 
Parliam ent is not in session it is a 
different matter. But let not the Gov
ernment put off taking a decision until 
the Parliam ent sitting is over. I am 
not accusing our Government. I have 
had bitter experience in the previous 
Government. So long as the House 
was in session they could certainly 
place matters before it. But they 
would wait and take decisions only 

. after the session of the Legislature was 
over and then come forward with are 
Ordinance.
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Shrl Sidhva (Madhya Pradesh ): Here 
also they have done it.

Bir. Speaker: Order, order.

Shri M. A. Ayyangar: Such things 
ought not to be done. It is doing an 
injustice to Parliam ent. I do not want 
th at this power should be exercised, or 
even that Government should be cloth
ed with that power. However short the 
period of Parliam ent might be, a Bill 
m ight be introduced. Just as under the 
powers in the Finance Bill, though the 
Bill is only introduced today the finan
cial provisions or taxation measures ta
ke eifect from the date of irAroduction 
of the Bill and come into operation im
mediately, likewise the same power may 
be applied here also. Under these cfr- 
cumstances I am not in favour of giving 
this power so that it might be exercis
ed while Parliam ent is in session— 
whether it will sit for a few days or 
for a long number of days is not the 
question. In between the sessions the 
power may be exercised.. Though , 
there is force in the argument th at in 
place of an Ordinance it is better to 
ase this other power, and this power is 
only limited in point of time only to 
two years—I agree with the latter por
tion—I would request my hon. friend 
to  agree with the former one that while 
ParUijnent is sitting he need not have 
this power to give protection in ad
vance.

Th€ other point is as regards the 
Srani of protection to specific items 
that \ ave been reported by the Tariff 
Board. The Fiscal Commission in its 
repDrt said that a permanent Tariff 
Commission should be brought into 
existence for this reason. When pro
tection is given there is no independent 
agency apart from Government to watch 
the progress of protection. Protection 
depends on various considerations. 
Tariff protection is one of the impor
tan t methods by which protection is 
^ v e n  to an industry. In this Bill the 
revenue duty has been converted into 
a protective duty. It is only for a 
period. The revenue duty will not be 
interfered with. But over and above 
the revenue duty nothing has been done. 
There is another advantage in a pro
tective duty, namely, that if the indus
try  is able to stabilise itself within the 
specified period the protective duty 
need not be imposed, it may even be 
reduced. Those are thfe advent a £?es of 
a protective duty. When the quantum 
or period of protection is fixed by the 
Tariff Board they expect that the in
dustry will so conduct itself and stan
dardise or rationalise its production 
that afterwards there will be no need 
for protection. That is the expectation. 
But there is no agency which looks In
to it and finds out periodically as to

whether those expectations have been 
fulfilled or not. And it is for that p u r
pose that a perm anent Tariff Commis
sion was recommended by the Fiscal 
Commission. I would like to know 
from the hon. Minister at what stage 
the consideration regarding the propo
sal to have a permanent Tariil Com
mission is there before the Government.

[Shri Bhatt (Bombay): Tariff Com
mission Bill has been introduced.]

Shri M. A. Ayyangar: I am sorry that 
I am out of date! I would like to 
make one more observation regarding 
the grant of protection. Very often in 
granting protection the weakest link, 
that which is even on the margin, is 
taken into consideration, ihe cost of 
production ol that is taken into 
account, and a kind of average 
is arrived at. I would like 
that the weaker links, unless they come 
up to the standard of the others or an 
average standard within a periocj of 
time, ought to be eliminated. Very of
ten they act as drags upon the more 
efficient ones and impose an additional 
or unnecessary burden on the con
sumer.

Now I come to th? third item which 
the Bill seeks to address itself to. That 
is the continuation of the bilateral 
agreements that have been entered into 
with various countries. It is for a 
period of three years that this exten
sion is sought. I would have expected 
the hon. Minister a t the beginning of 
this session to have asked for the ap
pointment of a Parliam entary Com
mittee to look into this m atter as to  
how far these agreements have worked 
to our advantage. Yesterday in the 
course of his speech the hon. Minister 
said that there may be neither a profit 
nor a loss, that our exports and imports 
might have balanced each other, i  
would not merely be satisfied with th a t 
general remark that after all the 
advantages on either side .nay balance 
each other. We would like them to go 
into each and everyone of the individual 
agreements and see how it has worked. 
I do not also have any information as 
to whether the other parties, nam ^y, 
the various other countries, have passed 
similar legislation continuing these 
agreements for a further period of three 
years, w^hether any of them wanted any 
change and at what stage, or whether 
they, accept the agreements for another 
period of three years or not. A fter 
entering into these bilateral trade 
agreements, during all these three years 
many things have happened. What we 
had by way of monopoly some time ago 
or exDscted we would be able to sell 
to other countries, we have ceased to 
have. In all the raw products we do 
not have a monopoly. As the hon.
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M inister himself perceived this m atter, 
our export trade is more and more in 
th a t nature with respect to finished 
goods. There may be a bad competi
tion from other producing countries in 
the world. Therefore there is nothing 
like a monopoly in raw products. We 
are not able to bargain. The bargain
ing power has gone away. -

We have no monopoly at all or even 
where we are able to sell to foreign 
countries it does not enter into any of 
the items. Even there we have no bar
gaining powei. It is only in cases where 
we purchase certain articles and they 
are produced similarly in other coun
tries that we would like to have prefer
ence and enter into an agreement with 
foreign countries for these purchases. 
I t  is open to a foreign country to pur
chase some articles from other coun
tries and after all in return, it is only 
the other article that the other country 
produces that we would like to have. 
We must so regulate the agreement that 
whatever articles are necessary for us 
by way of capital goods ought to be 
the articles that are imported as against 
consumer goods, the use of which we 
are depriving ourselves and which at 
a sacrifice we are sending to foreign 
countries. I am not satisfied with res
pect to the previous arrangement. We 
have bargained for a lot of capital 
goods, so that our country may indus- 
triJalize itself. Whate^^er agreements 
we enter into m ust be towards that 
end. whether they are agreements with 
countries in Europe or in America. 
I would also urge that greater atten
tion has to be paid to entering into 
agreements with our neighbouring 
Asiatic countries. I do not see that 
there is much utility in entering into 
agreements with European countries 
and even with America. During these 
three or four years we have not had 
the benefit of capital goods which 
alone can be utilized for industrializa
tion. We are short of even raw  pro
ducts. such as rice, wheat etc. and 
there is a little round about in Burma, 
in Afghanistan, Iran, Iraq and Arabia. 
These are the places where our finish
ed goods such as cotton piecegoods 
have got a good market. Therefore 
attention must be directed to divert 
the course of trade from this country 
to European and other countries, to 
the Middle East countries and our im
mediate neighbours, Pakistan. I am 
glad that somehow or other the m atter 
with Pakisthan has been settled, though 
I am not happy over the exchange 
ratio, which they persisted in. (An 
Hon. Member: They have got it now.) 
They have got their pound of flesh. 
We can also api^eciate our rupee but 
i t  is a m atter foT the Finance Minister 
to consider latei.

Then I wiU proceed to the last point 
which I want to urge before this House. 
Even now the imperial preference that 
was granted to the colonial countries 
still continues. The agreement can be 
term inated by a notice of six months 
on either side. There is a recommen
dation of this Tariff Board that tliis 
m atter niust be reviewed with the 
United Kingdom. These are bilateral 
agreements which we fiave entered in
to with other countries. I do not know 
if any negotiations have been started 
with the United Kingdom Government 
and at what stage they are and what 
are the items which our Government is 
intending to enter into so far as that 
agreement is concerned.

It would not be proper for me to 
close my remarks without a word of 
congratulation to the hon. Deputy 
Minister, who is in charge of this Bill. 
He is eminently fitted for this. He 
was sent as a delegate for the Geneva 
Conference. From the reports we had 
even then, we were very pleased to 
realize that he devoted all his time and 
attention to this matter. Now with 
that wealth of experience he has been 
rightly placed in charge of this Bill. I 
would urge upon the Government that 
they need not make any difference bet
ween a Deputy Minister and a Minis
ter of State. We would like that there 
are only two categories of Ministers, 
though I would like personfdly only 
one category of Ministers. There may 
be the elders among the Ministers who 
may be taken into the Cabinet on the 
lines they are working in the United 
Kingdom. The others may be Minis
ters of State. It is no longer necessary 
to have this difference of Deputy Minis
ter and Minister of State. I would 
through you. Sir, and through this 
House, appeal to the Government to do 
away with this difference as early as 
possible and give the status of Minis
ters of State to all our Deputy Minis
ters. They have acquitted themselves 
wonderfully well and it is right that 
the Government has chosen proper men 
to be in charge of the various Minis
tries, St) that in due course they may 
take the place of their seniors, who 
might devote their attention to other 
important m atters also. I support this 
Bill, subject to the observations that 1 
have made.

Pandit Thakur Das Bhargava
(Punjab): When a Bill of this nature 
comes from any of our Ministers, it 
is not fair on behalf of those who have 
confidence in those Ministers to say 
anything against it in so far as their 
personality is concerned. I have got 
full confidence in both the Ministers 
who are in charge of this Department 
and I should not be misunderstood if 
I raise my mild voice of protest against
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[Pandit Thakur Das Bhargava] 
this Bill. My objections to this Bill 
are based on absolutely different basis 
than th at of one who as a m atter of 
fact has no confidence in those who 
are sponsoring the Bill. On the 4th 
and 5th of December, when we were 
considermg the Jute  Bill, an objection 
was raised by my hon. friend, Mr. 
Tyagi on the floor of this House about 
the delegation of powers on behalf of 
this Parliam ent to the Ministry. At 
that time. Sir, I submitted for your 
consideration that according to me a 
general delegation of powers was not 
legal. I stick to this view. In my 
humble opinion so far as the scheme 
of the Constitution is concerned. P a r
liament alone can impose any taxation 
and there must be such an organic con
nection between taxation and the tax
ing authority as there is by way of 
umbilical cord between the mother and 
the baby. With your permission, Sir, 
I would refer you to article 265 of the 
Constitution:

“No tax shall be levied or col
lected except by authority of law.”

I do not want to rake up the old 
controversy but at the same time, I 
beg to point out that according to me 
Parliam ent alone can exercise this 
right and Parliam ent cannot delegate 
this power in a general m anner to 
any other authority, even though that 
authority may be a part of itself, as 
the executive Government is. The 
word ‘by’ has a special force. It is 
not “except under the authority” but 
“except by authority of law”. It can 
be argued that this authority is given 
in this Act or as it has been given in 
the fourth amending Act. This gene
ral sort of authority cannot be delega
ted legally. Therefore, the first objec
tion that I have got to this Bill is 
that this Bill provides for the general 
delegation of powers, which according 
to me, is not competent to us. I need 
not refer to articles 107 to 116 of the 
Constitution which say that such a 
Bill is a money Bill and the money Bill 
i.<; the only form in which Parliam ent 
can impose taxation directly by itself.

TMr. D ep u t y -S peak er  in the Chair.]

The provisions of law which relate 
to money Bills are so stringent that 
even the Upper House which consists 
of a large number of members has not 
been given powers to Initiate any taxa
tion or any money Bill. In regard to 
these soeciflc matters which are pro
vided for in the. Constitution, I am 
anxious that the powers which are 
given to this Parliam ent by the Consti
tution should only be exercised by 
Parliam ent and not by any other body.

I know there was an Act in 1945 
called the Protective Duties Act and 
a t th at time when the Bill was being 
pa&sed, I stated my objection by way of 
amendment. At that time our Con
gress Government was not in power; 
the bureaucratic form of Government 
was there; they wanted to have this 
power and the power was of an emer
gent nature with regard to w ar tim e 
industries. Therefore, Mr. Azizul 
Haque made a point m this House and 
said th at he should be given such 
powers. At that time the Central Go
vernment was of such a nature th at 
we had no full 'confidence in it; we 
were very suspicious. As you have 
been pleased to rem ark the word ‘Or
dinance* had & bad odour. But now 
Ordinances have not got that bad 
odour. If necessity required it, I do 
not look with disfavour on an Ordi
nance. Previously whenever an Or
dinance was made, we thought th a t 
the even tenor of the law was not al
lowed to run its course, that a certain 
amount of extraordinary power was 
invoked to give effect to this or th at 
purpose. As I said when th a t Bill was 
brought before the House, its provi
sions were that while the Assembly 
was not in session at that time the 
powers could be exercised by the ex
ecutive Government. As I submit
ted. I brought forward an amendment 
stating that witnout the concurrence 
of the Standing Advisory Committee 
no such power should be exercised by 
the Government. Now. today, I am 
not raising that point, because we have 
got full faith in our Government and 
in our Ministers. At the same tim e 
I am very anxious that while Parlia
ment is in session, no Ministers, not 
even the Cabinet, should have the  
power to impose any taxation. It is 
the function of Parliam ent alone and 

, Parliam ent alone should be authorized 
to impose a taxation while it is in 
session.

Now. this power is srught to be 
short-circuited by an aivendment 
which says that if Parliam ent !s sitting, 
within a fortnight and before the closing 
of the session a Bill should be brought 
in the House. The BPl may t»o on 
merrily to the next session w ithout 
Parliam ent coming to any conclusion- 
The only point is. within 15 davs before 
the close of the session, the Bill should 
be brought. My submission is that we 
are not, as a m atter of fact, taking fuU 
advantage of the provisions of the Con
stitution. When I read the Constitution 
this morning. T was very glad to find 
that the Constitution had provided a 
remedy for the situation about which 
our Deputy Minister was telling us. 
Suppose a situation p rise s  where the 
Tariff Board makes a report In such a 
time that he is obliged to bring in a Bffl.
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when Parliam ent is within a week ol 
its closure. He was apprehensive as to 
w hat would happen to the Bill. The 
Bill could not be passed in  less than a 
fortnight and therefore he thought th at 
a  definite power may be given. May I 
himibly call his attention to an article 
in  the Constitution which really provid
es a remedy’ for this difficulty? That 
is  article 119. That article says;

“Parliam ent may, for the purpose 
of the timely completion of financial 
business, regulate by law the pro
cedure of, and the conduct of busi
ness in, each House of Parliam ent 
in relation to any financial m atter 
or to any Bill for the appropriation ‘ 
o f moneys out of the Consolidated 
Fund of India, and, if and so far as 
-any provision of any law so made 
is inconsistent with any rule made 
*by a House of Parliam ent under 
clause (1) of article 118 or with 
any  rule or standing order having 
effect in relation to Parliam ent 
under clause (2) of that article, 
such provision shall prevail.”
Even the ordinary rules of procedure 

m ade by the House under article 118 
<1) and (2) are, as a m atter of fact, of 
no avail before a provision of this 
nature. This House has the full right 
to complete the financial business in a 
day  or two or even in tŵ p hours. I 
know the nature of the recommendation 
of the Tariff Board. Usually in respect 
of some industry a report is made. 
W ithin two hours a Bill could be passed. 
I t  should be very easy. I think these 
Bills are not of a complicated nature. 
Even taking the present Bill, which 
provides for several cases, if we take 
away clause 2. v e rr little remains. 
There is not much of drafting. There
fore, if such a situation arises, the hon. 
M inister can come to this House. This 
House has got full confidence in .him  
and it will take only two hours for him 
to get the Bill passed. They need not 
transgress the ordinary principle ol law 
th a t while the House is sitting no such 
power should be given to the Ministers.

If we examine the provision.*? of the 
amendment of which notice has been 
given by my hon. friend, the position 
becomes still clearer. Perhaps, to a 
certain extent, 'he position becomes 
more complicated too. According to 

th is amendment, if a Bill is introduced 
in the House within 15 days of the close 
of the session, and the House adjourns 
for three or four months, then, after two 
months, according to this proviso the 
whole situation will come to a deadlock. 
You will not be able to pass your legis
lation within two months. Suppose the 
Bin is brought in on the 5th of April 
and the House adjourns on the 20th of 
April, and meets after four months, 
what would happen to such a notifica

tion? The notification will lapse after 
two months. Therefore, the efiect of 
this notification will be that taxes will 
be levied and Parliam ent will not be in  
a position even to consider the Bill. I 
think I am right in saying this; I do not 
know what the reply of the hon. 
Minister is going to be.

Shri Karmarkar: If I may in terrupt 
and clarify the position. Sir, in a case 
like that, assuming for a moment that 
there are only seven days between the 
notification and the close of a session of 
Parliam ent, if the cause is served by 
having the Bill passed, naturally. 
Government would come to the House 
and get the Bill passed within seven 
days.

Pandit Thaknr Das Bhargava; If that
is so, the provision that within 15 days, 
a Bill should be introduced, becomes 
nugatory. Taking the very same argu
ment that it will be possible for the 
hon. Minister to secure legislation from 
Parliam ent within seven days, why 
have these 15 days here? If it  is 
possible to secure legislation, why have 
this provision at all? Where is the 
necessity for this provision when 
Parliam ent is sitting? Even then, they 
can impose the tax. If, according to 
my hon. friend’s admission, it is easy 
to secure legislation from this obliging 
House which has full confidence in him, 
there is no reason why they should have 
a provision like this giving them powers 
to mipose taxes while Parliam ent is in 
session? On the contrary, on an occas
ion like this, if the Bill is introduced in 
the House and the House does not m eet 
tor three months, then after two 
months, that notification will be infruc- 
tuous.

Let as now take the other provision 
in the Bill. If this tax is not subsequ- 
enUy endorsed by the House, and if the  
House does not pass this legislation, 
the effect will be, the tax will be collect
ed and the money thus collected will not 
be refunded. I see the diiTicuity of my 
hon. friend. I do not want to insist at 
this stage that the tax should be 
refunded because you cannot refund 
it to the consumers, and the people to 
whom you can refund the lax we do 
not want to benefit at the expense 
of the country. Therefore, the question 
of refund is much more difficult. All 
the same, I am very anxious that the 
spirit of article 265 of the Constitution 
should not be contravened. That article 
says:

"No tax shall be levied or collect
ed except by authority of law.”
When you come to the House and the 

House does not endorse your proposal, 
your previous action cannot be c o r
doned. You had no right to collect the 
tax. Taking from any point of view.
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my submission is that the powers which 
the  Constitution has conferred upon the 
Ministers is quite enough for all 
purposes.

If we once agree that while this 
House is sitting, the Minister'-: should 
not have the power to i.iipose taxes, in 
the  intervening period, article 12.̂  
makes ample provision. Just as you 
have been pleased to remark, so n g h ^  
ly, Sir. the effect of the notification is 
th a t the Commerce Minister or the 
m an in charge of the Commerce Minis
try  imposes the tax, whereas the 
effect of an Ordinance will be, that the 
President will impose the tax, which 
means that the entire Cabinet shall 
have considered it and the President 
shall have considered it. Cases like 
this will be very few in practice. We 
are considering these cases five years 
after the close of the war. Protection 
Duties Act of 1946 was an emergency 
measure. I do not think, ordinarily, 
there will be many cases of this nature 
when Government will have to come to 
the  House and impose tax in this way. 
Why. then, play with the Constitution? 
After all, so far as a:i Ordinance is 
concerned, it is a thing known to 
the law. Accordin<5 to the Con
stitution, an Ordinance has the same 
force as a Bill passed by this 
legislature, and under article 265, the 
tax  will be levied and collected by the 
authority of the law. Therefore, my 
submission is that you do not lose any 
of your powers if you get an Ordinance 
passed. After all, the President cannot 
stand in the way of the Cabinet. You 
have only to write to the President 
and he will be too glad to pass an 
Ordinance; he cannot refu.se it. Your 
powers are not curtailed and the situa
tion of which 3’ou are afraid, that you 
m ay not be able to help an industry, 
m ay not arise. We are all anxious 
th at you should help an industry when 
It requires help. The powers are there 
and you may have recourse to those 
powers in the interests of the country. 
W hat is the difTerence between this 
special law and an Ordinance? Accord
ing to article 123. within six weeks of 
the commencement of the session, the 
Ordinance will have to be got validated 
by the House. According to my hon. 
friend’s new amendment, it is two 
months. There is not much difTerence. 
Then, why have a special law? Why 
should you act against the spirit of the 
Constitution which says that the taxing 
authority should be the Parliament? 
Previously, things were different; there 
were intervals of n e a r l y  six months or 
sometimes more, between two sessions 
of the House. Now Parliam ent is 
ffoing to meet almost continuously and 
for months togetlier there will be no

such difficulty. For five years we have 
given this right to the Ministers, and 
now I feel there is no occasion or 
reason to give this power to them any 
longer. If they still persist on having 
it. I would ask them to agree that a& 
long as Parliam ent is sitting, they 
should not exei*cise it.- I am quite  
sure that under article 119 they will be 
capable of getting the necessary law 
passed in such a short time that no 
difficulty could arise. You have only 
to see to it that the session is prolonged 
by a day or two within which they m ay 
pass their measure. But if they are  
afraid that the House may not agree 
with them, then that is a different 
matter. But as long as they feel th a t 
they enjoy the confidence of the House 
there should be no difficulty in this 
matter. But as far as the exercise of 
the right is concerned, I am ra ther 
opposed to the exercise of it when 
Parliam ent is sitting, by any M inister 
whoever he may be, because it goes 
against the very spirit of our Constitu
tion. Even with regard to Ordinances 
we have said that while Parliam ent is 
sitting they shall not be promulgat
ed. I can appreciate and understand 
that there may be difficulty when 
Parliam ent is in session but not sitting. 
But then the difficulty is obviated by 
bringing in the question when th e  
Parliam ent next sits. It is not as if 
Government is shy of bringing in 
measures before Parliament, as before. 
We are prepared to give the maximum 
cooperation to Government and to help^ 
it in a ir possible ways and we v.’ill see 
to it that the Minister gets all the  
powers that he must have if they are 
backed by the Tariff Board and we 
will accept his proposals. But I do 
not visualise any good coming out of 
changing the Constitution in th is 
matter. If the Minister is anxious 
to have the power when Parliam ent 
is in session but not sitting, then they 
can have Ordinances or they »*an adc^t 
other ways also though according to 
me, the legality of that will not be 
justifiable. On the poirit of m erit 
also I do not see why the Cabinet as 
a whole should not do what a Minis
ter, in this case the Minister of 
Commerce, wants to do. Suppose 
another Minister, say the Home Minis
ter wants that in the intervening 
period there should be pi.t some sort 
of tax, say in respect of police. Will 
we agree to it? We will say, let it  
come in by the ordinary way accord
ing to the spirit of the Constitution. 
I am loath to allowing anything to be 
done which goes against our Consti
tution. The Constitution says that 
ParUament alone shall levy and colleot 
taxes. When Parliam ent is sitting no 
other authority should be abTe to  
levy taxes^
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With regard to the other points, they 
are mostly immaterial. If the perioa 
is reduced to six weeks instead of two 
months, that will be consi.stent with the 
spirit of the Constitution. 1 do not see 
why this provision should give fuu 
power to the Minister when there is an 
mterval between one session of Parlia
ment and another. If the House give^ 
extraordinary power it should be given 
In such a m anner that it may be eiteci- 
ive. The giving of this power in tne 
manner suggested will not give tne 
desired effect as the Deputy Minister 
will not be able to apply it effectively.

Shri Meeran (M adras): The Deputy
Minister has explained the provisions 
of this Bill with his characteristic 
thoroughness and I shall try only to go 
into the question with reference to 
three ooints.

F irst of all there is the question of 
the extension of the GATT, or the 
General Agreement on Trade dnd 
Tariffs for another period of three 
years. All that the Minister was kind 
enough to say is that there is no loss 
nor gain. Of course, he also stated 
that even if we had a loss by way of 
revenue, it does not mean a loss, on the 
other hand he said, it is a gain to the 
consumer and to the country. I do not 
know whether he m eant it very serious
ly when he put forward that argument 
as one of the points in favour of the 
continuation of the GATT. Personally, 
I think it is an argument full of patent 

fallacies. After all, when we levy a 
duty by way of tariff, it is with a 

view to see that a stimulus is given to 
our trade and we see how far ':hat 
taxation will help any nascent indus
try. That is the point and not the 
point whether there is a gain or a 
profit to the actual purchaser. Even 
if it is in the nature of a revenue duty 
and not a protective duty, we stiU see 
whether thereby we give a stimulus 
to the trade or industry of our coun
try. Therefore, from that point of 
view we have to find out whether 

these agreements are in the inter
ests of the country and whether 
the extension proposed is in 
the interest of the country. But 
from the Note submitted by the 
Ministry of Commerce I am not able 
to find any point in favour of the 
extension. Facts speak for themselves. 
There is first of all this fact of the 
clear admission in the Note that as 
a result of this General Agreement 
on Trade and Tariffs, there is a loss— 
of course it is called a rough estimate— 
to the extent of Rs. 84 lakhs in 1948
49 and to the extent of Rs. 79 lakhs 
in the year 1949-50, by way of 
customs revenue. It is also stated 
that these estimates are based on the 
assumption that any increase In

imports was not due to the reduction 
in the rates of duty agreed to at 
Geneva. But I do not think there need 
be any assumption on that point, 
because the Note in an earlier part, 
makes it clear that the loss was not 
due to any reduction in the rates of 
duty agreed to at Geneva. This is also 
made clear in Tables I and II relating 
to the concessions agreed to in the 
Geneva Agreement and also in the 
later agreement. Table I shows the 
value of exports of products covered 
by concessions to other contracting 

countries for 1947-48 as Rs. iiO.3 
crores. Later in 1948-1949 it was only 
Rs. 88-7 crores and in 1919-LO it is 
only Rs. 96,2 crores. So there has been 
a continuous reduction in the exports. 
In the same way w*e can find the po
sition from Table II dealing with the 
import trade. It the year li)47-48 
the figure is 65.6 crores and in 1948
49 it is Rs. 58*2 crores and in 1949
50 it is Rs. 50.2 cror^js. These aro 
with reference only to the contract
ing countries covered by the conces
sion. Therefore, there is general re
duction in so far as exports and im
ports are concerned wifh leference • 
to even those countries which Iiad 
the concession during those three 
years. And there is an admitted fact 
here that we have lost to the extent 
of 84 lakhs in 1948-49 and 49 lakhs 

in 1949-50 by way of customs

Then the question arises whether 
in the circumstances or in the light 
of patent facts it is in the interest 
of our country to continue the exten
sion for another period of three years 

or whether we have got any other 
circumstances, overweighing circum— 
stances, which would impel us to con
tinue it for another period of three- 
years. Of course there is a note on 
paragraph 6, which says that if this 
Agreement was not there it would 
have resulted in discriminatory taxes 
or legislation or tariffs by other 
countries, which would have affected 
our trade seriously. And in the 

light of our general belief in our 
ideologies with regard to inter
national cooperation and agreement 
on various m atters it is said that it 
will be in the larger interest of our 
country as a whole, though they have 
not beer, able to assess definitely its 
value for the present and place before 
the House their view that this is 
after all a beneficial arrangement. 
For they themselves say “For reasons 
explained above the figures in these 
tables afford little guidance for the 
purpose of evaluating the effects of 
the General Agreement on Trade 
and Tariffs on India’s import and 
export trade.” They have definitely
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> admitted that they have not been able 

to place before the House and the 
country the conclusion that we are 

, gainers and that this Agreement has 
.given an impetus to our trade and 
that its further extension is going to 
be in our own interest. But they 
say that but for this agreement our 
“trade would have been subjected to 

.Ainfettered and arb itrary  action by 
-other countries during a period when 
the prevalence of abnormal conditions 
would have been urged as fully justi
fying such exceptional action, par
ticularly when no agreement with 
India existed to prevent the countries 
from adopting discriminatory mea
sures.” In the pious hope that there 
will be no discriminatory measures 
in future and also in th e  hope that 
things will improve and perhaps 
after all international cooperation is 

:necessary on various m atters— it is on 
that slender basis this extension i s . 
sought to be justified. I doubt
whether that will be a very good 
ground, when we have given conces
sions in trade tariffs with reference 

‘ to so many commodities—not one or 
-two. If I remember aright it ranges
between 300 to 500 commodities and 
that too with various countries. Of 
course we are prepared to give con- 

•cessions or privileges to other
countries with reference to trade and 
tariffs on this distinct understand
ing, namely that our paramount con
sideration is that that will stimulate 
our own trade and that it will not be 
to our detriment or disadvantage. So 
long as that fact is taken note of 
we are prepared to have internation
al co-operation.

I can say this much. After all this 
international agreement came into 

-existence in 1948 and was sponsored 
by very highly industrially developed 
countries Those countries were 
using countries like ours and others 
as dumping grounds for their finished 
products all along. Now countries
like ours and other countries have 
woken themselves and have under
stood the realities of the situation.
They are trying to recoup and come
up to the level of other iy.dustrially 
developed countries. So naturally
those countries have already Jound it 

difficult to find a m arket or at least 
have not been able to find dumping 
grounds for their goods as they nsed * 
to do before. Therefore it is to their 
interest to see that by multilateral 
agreements, if not by bilateral agree
ments. they continue to enjoy the nri- 
Arilege which they were enjoying when 
the eastern countries were in an un- 
*developed condition. Therefore we 
.must view to some extent with a

certain amount of reserve, if not sus
picion, these agreements, when they 

are sought to be sponsored by highly 
developed countries which are in a 
much better position than us. There
fore it is up to us to see at least a t 
this stage whether we should not 
have a free and wide scope for our 
trade. When we give a concession 
in the m atter of tariffs with reference 
to particular goods or countries, as 
a result of that agreement, that con
cession is sought to be applied to all 
the countries which are. contracting 
parties to that agreement. I can 
understand that in bilateral agree

ments with particular countries we 
might get something in return  for 
the concession we show. But under 

tlie GATT one of the clauses is that 
if one of the contracting parties grants 
some concession to another all the 
53 or 63 countries are also entitled 
to the same concession. You must 
see whether that is a m atter which 
is in our own interest and to our ad
vantage. As a m atter of fact one of 
the subjects of reference to the Fiscal 
Commission was this particular ques
tion and they gave in their report 
a halting and hesitating decision on 
this point. Of course their argument 
was that they had only nine months 
before them to study the experience 
and result of the GATT. This agree
ment was entered into in March 1948 
and by the, end of 1948 or the begin
ning of 1949 they made their report 

and they had only nine months’ experi
ence to assess the value or results of 
this trade agreement. Now fortunately 
we have had another period of two 
years, namely the whole of 1949 and
1950. In the light of our subsequent 
experience it is our duty to assess the 

value of the agreement and come to 
a conclusion as to whether we should 

extend it for another period of three 
years, and not merely because the 
other contracting parties want it or 
have agreed to it. As a m atter of 
fact even at that time I find from the 
report that one of the members of the 
Fiscal Commission submitted a minute 

of dissent doubting the wisdom or the 
usefulness of that agreement so far as 
our country is concerned. Therefore 
in the light of that I am rather doubt
ful whether this extension will be for 
our own good or not.

As regards the protection that is 
sought to be given to some of the speci
fic industries I do not want to go into 
details of various industries but I will 
take only one instance, where I have 
my own doubts as to whether it is ad
visable to continue the protection. At 
least I expect a. fuller and a better ex
planation for the continuance of the 
protection which is sought to be given
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in that case. That is the only iiidus- 
^  which I can remember for the 
moment and it is the sericulture indus
try . It began to enjoy protection from 
1934 and we are now in 1950 and six
teen  years have elapsed since we first 
gave protection to the industry. As a 
•matter of fact it was intended at that 
time and it was specifically stated that 
the protection was to last for only five 
years. Because the war intervened 
’protection was continued. In 1948 the 
Tariff Board sent its final report and 
o n  the basis of it it is intended to extend 
th e  concessions and protection for an
other year. My question is whether in 
th e  light of results obtained this indus
try  is entitled to protection. After 

iaU there are certain tests for determine 
ing whether protection should be given. 
O ne of such tests is to see whether the 
'industry itself has gained anything by 
'experience or has utilised the protection 
■which, in the present case, it has been 
enjoying all these fourteen years, whe
th e r it has come up to the level expect- 
-ed, and whether it is able to stand on 
its  own legs, though not fully at least 
to some extent, ever since it began re
ceiving protection. We should also 
upply the test of seeing whether this 
'protection is not casting a heavy bur
den upon the community. Well, from 
the report I find that the position with 
reference to the sericulture industry is 

th is . The landed cost of foreign silk 
is said to be Rs. 12-5-4 without duty. 
Fair selling price of indigenous silk is 
■Rs. 31-12-0. The difference is ' Rs. 
19-6-8. and if you give protection you 

have to levy a duty (as you are doing) 
which must be equivalent to this differ- 
•ence. Nov/ this difference, which is 159 
p e r cent., is intended to help the indi- 
:genous industry. I am n t one of those 
who will hesitate to give protection to 
any industry so loi'g as it satisfies at 
least one or two of these tests, but I 
w ant to see whether this industry which 

lias been enjoying this protection all 
these fourteen years is doing anything 
to bridge the gap that exists >etween 
the c.i.f. price and the fair selling price. 
Are we going to give protedtion mere
ly because it is an indigenous industry, 
so long as that industry does not sth 
its little finger to raise its own level? 
As far as I can see from the report, I 

do not find that ever s'*nce this industry 
teg a n  receiving protection from 1934 
it has done anything to bridge the gulf 
between the c.i.f. price and the fair sel
ling price. Especially when the gap is 
so wide as 159 per cent., the question 

th a t I want to ask is whether it is 
worthwhile continuing this protection 
so long as you do not have any gua
ran tee  or assurance or even signs of 
the industry trying to stand on its own 
legs? I have read through the whole 
report of the Tariff Board but there is 
■nothing there to show either that the

industry has done anything to reduce 
its cost of production or that there are 
exceptional circumstances to account 
for this wide gulf between these two 
prices. Of course the report states that 
Italian silk is enjoying some state  sub
sidy but it al«) says that that subsi<ibr 
is infinitesimal or negligible. The re
port similarly ignores other matters 
like inflation. Even with regard to 
suggestions made in the report for the 
future development of the industry, I 
am not able to see anything which 
would reduce the cost of production and 
bring Indian silk anywhere near the 
imported silk in point of price. There
fore, so long as the industry does not 
make a serious effoit to see that this 
burden does not fall heavily upon the 
community, I have great doubt whether 
we should continue the protection. I  
hope the hon. Minister will kindly ex
plain these points before he calls upon 
the House to agree to this measure.

As regards the other points, over the 
question of levy of .taxation by notifi
cation, personally I do not enthuse one 
way or another on that question so long 
as I believe that Parliam ent’s supre
macy with reference to any m atter is 
there and seeing also, as everybody 
does, that there is no attempt on the 
part of Government to by-pass Parlia
ment because they know full well that 
they can any day get their proposals 
approved by the Legislature. So la r 
I feel there has been absolutely no 
room for Government to entertain any 
doubt about their proposals being 
approved by Parliament, and therefore 
there is absolutely no reason for them 
to by-pass Parliament. Therefore, the 
question is whether it is necessary or 
prudent to arm the executive with such 
powers. Of course no Parliam ent wiU 
ordinarily agree to divest itself of its 
powers of taxation, especially when it 
is in session, if the Government wants 
to arm itself or arm the executive with 
power to levy a tax. Apart from these 
facts, I personally do not think there 
is much point in it especially as we have 
a popular Government with Ministers 
who enjoy the confidence of this House. 
WeU it may be asked: “What about 
the future? There may be occasions 
when such a Government may not be 
there, and if j ou clothe the executive 
with such extraordinary power it is lia
ble to be misused.” I do not know 
whether that is likely, but even if any 
executive does that Parliam ent is al
ways there to correct—either to send 
them out or to rectify the matter. Hiat 
being so, I do not personally enthuse 
myself over such academic questions.

That is all I have to observe on the 
provisions of this Bill. I am quite sure 
the hon. Minister wiU satisfy the House
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on the various points that I have ra is
ed. fo  the light of that I am prepared 
to support this Bill.

The House then adjourned for Lunch 
till Half-Past Two of the Clock.

The House re-assembled after Lunch 
at Half Past Two of the Clock,

[M r . D e p u ty -S p e a k e r  in  the Chair] 
Shri Sidhva rose—
Mr. Deputy-Speaker: Tliere is no 

Ume-hmit in the case of .such Bills as 
the one under discussion, but njay I 
suggest to hon. IVIembers to confine 
themselves to, say, fifteen minutes each, 
so that other hon. Members may also 
nave an opportunity to speak and if 
possible we may try to finish this Bill 
before the evening?

Shri Sidhva: I shall bear your sug
gestion in mind and certainly finish my 
speech as soon as possible.

Sir, you and other friends very right
ly dealt with this question. At the out
set, I congratulate my hon. friend Mr.

for very ably presenting 
1?®®* grasped the subjectand he spoke with full knowledge of the 

case. There is no doubt about it. But 
1 cannot congratulate him for the ex
traordinary provisions made in the BiU 
and Tor very many other reasons. I 
do feel that it is an encroachment up- 

Parliament if Gover?T- 
fhAv ^  procedure for which
^ y  seek the approval of this House, 
^ e  levy of a duty is essentially a 
m atter for the Legislature. That is so 
m all free countries. Previously, this 
power was vested in the Government 
under the Tariff Act, but that was an 
^ s p o n s ib le  Government. I have tried 
te  find out whether any responsible 
^  in tif such n power was vost-
^  m the executive. ::,o far as 1 can .see 

U.S.A.. the U.K.!
provisionexists. It IS therefore really regrettable 

toat my hon. friend Shri Mahtab. for 
whose intelligence I have great resoect
J S h t^  a^ni ^ " - 1  jealous of theP/ivileges of this House, 
^ u l d  have forgotten that this is really 
wrong procedure and wrong precedent 
You cannot take away the power from 
It I Government,
i f  "he best

sometimes what is 
mtentions has to 

th f  ® greater cause anfi
1̂?® S k a te r cause is the preserva- 

toon of the power of the Parliament. I 
do not say that Govenm'ent will ipis- 
^ e  the power. They will use it rightly 

I point, th e  point is that 
we, that is to say. Parliament are equ

ally jealous in safeguarding our rights^ 
I do not want to surrender my r ig h t 
which I consider to be very valuable, i r  
Government want to have more powers^^ 
I feel that I have certain powers and 
I, that is to say, Parliam ent, would not. 
want to relinquish those powers under 
any circumstances.

Under the Constitution, the President 
can issue Ordinances during an emer
gency when Parliam ent is not m ses
sion. Now that Parliam ent is sitting. 
and they cannot issue an - Ordinance, 
Government have come out with a 
‘notification’ in order to circumvent 
this position. As my hon. friend Pandit- 
Bhargava stated, the previous Govern
ment used to enact Ordinances even 
when the Legislature was sitting but I 
say that when we were a Dominion and 
sitting as the Constituent Assembly" 
(Legislative) some Ordinances did issue- 
even when we were sitting in session. 
They did so because the power was 
there. Now the power is not there and  
in order to circumvent the position* 
they have used the word ‘notification*. 
That is very improper, I submit. The 
imposition of a duty or tax  is th e  
function of the Legislature and when 
Parliam ent is not in session the Presi
dent has the right to pmniulgate an  
Ordiinance, but here the executive 
wants to take this power to itself. 
This is very bad. Every Member is 
against such a provision being allowed 
to be made. I would request the 
•hon. Minister and the Deputy M inister 
kindly to reconsider the m atter and- 
remove this clause.

After all, what is the emergency th a t 
is going to arise? I have got literature- 
here which describes tlie position in 
the U.S.A. The President there cannot 
issue any Ordinance. The power is: 
vested in the Tariff Board and if the- 
President wants to levy a tax or duty^ 
he should issue a proclamation o f  
emergency. Take the position in the 
U.K. There they have a Board of Trade* 
lust like our Tariff Board and the pro
vision thdt exists there is as follows^ 
I am reading from the Import Duty 
Act, 19.32;

“Any order made by the Trea
sury or the Board of Trade under 
this Act shall be laid before the 
Commons House of Parliament a s 
soon as may be after it is made.’"

Then it says:
“Any such order as aforesaid 

imposing a duty of customs shall 
cease to have effect on the expiry 
of a period of 28 days from the 
date on which it is made unless 
Rt some time before the expiration 
of that period it has been approved 
by resolution passed by that House.**’
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The position is very clear. There the 
House of Commons is sitting continu
ously and my hon. friend should re
member that though we may not sit 

'^continuously now, next year after the 
fresh elections there would be no alter

native but to sit continuously. How
ever much Government may desire not 
to sit continuously, we would be forced 
to sit continuously. In democracy the 
work is increasing. There is no doubt 

.about it. We are fynctioning 
in  a democracy and denii.ciTiCy means 
larger amount of work and larger 
expenditure also on the legisla ture . 
That cannot be denied. Therefore, in 
view of the fact th i t  this power is 
vested not in the exejulivo but in 

. i^arliament, even in an ad'"-^^cea 
_ ,untry like the U.K., I hope my hon. 
friend will reconsider this matter.

Having said that, I now turn to 
-another point. When the Tariff Board 
sits  to consider this case /iow are the 
interests and viewpoints of the con
sum er goin^ to be represented and 
•safeguarded and suitable recommen- 
♦dations made? We have been repeat- 
«edly urging this point in the *3ast 
When you protect an industry, you 
should protect it only if it would prove 

•a pride to our country and compete 
with foreign countries. The other 
i?mall industries which are (jn their 
las t legs should be liquidated. During 
the British regime we were protecting 
•any and every industry, because un- 
^ e r  the then prevailing circumstances 
■we had no other alternative. But
• we should revise the position now. 
Let me give you a concrete intance.

• Government want to give protection 
to the pencil industry. This industry 
has been in existence in this country 

:for over two decades and this is the
first time after those two decades that 
they have come forva^d with a 
proposal to give proteclicn to that 
industry. There used to be 17 pencil 
factories in this country, out of which 

•only eight exist now. TJiey made 
•a large amount oT monej'—every 
body made money during the war, as 
'.matter of fact—and they spent it 
-away. They did a )t put it in the 
: reserve. The Report says that 
only eight factories are functioning 
•now and nine are idle while some a r t 
-functioning like a cottage industry. I 
-want to know from the hon. Minister 
what steps he is taking to see that the 
small factories also exist and cater to 

*thp needs of the neighbouring areas. 
'With d u e  deference to the big pro- 
'ducers and manufacturers, and with 
m u ch  regret. I have to say that even 
•after twenty years of existence these 
pencil factories produce pencil the 

►quality of which is inferior 1o that of the 
--imported pencil. If you a pen
c il, the wood being hard the lead breaks

up. The oldest of the pencil factorie.s 
are in Madras and Calcutta. One is 
Gupta’s and the other factory is some
where in Quilon. They were the best 
of our factories, but even their pro
ducts have deteriorated in quality. 1 
do not know whether Government 
have issued any directions to the 
Tariff Board to warn these firms that 
unless the quality of their products 
is improved, the protection that is ee- 
ing afforded to them will be with
drawn. Naturally when an industry 
appears before the Tariff Board to 
give evidence it makes out a case that 
it is incurring a loss and that unless 
immediate protection is given it may 
go down. It is also stated in this re
port that soft wood whi'̂ ^h is used in the 
manufacture of pencils is not avail
able, and even if it is, it i.s only in 
small quantities. My question is, 
what steps have Government taken to 
ensure continued supply of this impor
tant raw material to this important 
industry? A suggestion has bee» 
made in this report that old railway 
sleepers will be very good for pencil 
-^-^nu^arlure. My hon. friend Mr 
K arm arkar mentioned the case of one 
or two industries. But he did not 
make any mention of the pencil indus
try. Are Government making any 
effort at utilising railway sleepers for 
pencil manufacture? I know that to
day railway sleepers are used for furi 
—this is a great national loss. This 
is an industry which has been in the 
field for the past tw eno' years 
and it has been enjoying tariff 
protection for some time. During the 
war years their plants have been 
completely worn out. But they 
have done nothing either to provide 
for a reserve or depreciation fund to 
replace the machinery or to improve 
it. Instead, they come to Goveminent 
for protection and Government is 
only too willing to oblige them. I say 
this is a bad policy—this is not the 
proper policy at any rate. I am as 
anxious as my hon. friend the Minis
ter to encourage indigenous indus
tries. But every year this perfor
mance is made in this House and 
every year one or two years* exten
sion is given.

Therefore I want to know how 
Government is going to protect the 
interests of the consumers. By giving 
further protection to the pencil indus
try  you will be only increasing their 
prices, thus adding to the spiral of 
inflation. I think Government have 
forgotten at all times to tell the Tariff 
Board to bear in mind the interest of 
the consumers. Even if they do not, 
a report of a Tariff Board is not bind
ing on Government and it is always 
open to them to refer the case back
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to them with a view to its being exa
mined further. After all it m ust be 
recognised that these factories have
been running for a number of years 
now. Supposing the period of oro- 
tection is extended: What guarantee is 
there that they will improve their 
quality or make the country self-suffi
cient within a certain period? No
afttempt appears to have been made 
to examine these m atters and today 
we are asked to extend the period of 
protection up to 1953. I for one think 
th a t the period should not be for
more than one year. I know that
period is too small. But unless you 
give an industry a warning in a right 
perspective that Govcrnn.ent would 
not help an industry unless it improves 
its quality and be in a position to stand 
on its own legs, I am afraid our indus
tries will never improve.

One of the industries in the case of 
which the period of protection is sought 
to  be extended is th at of oil pressure 
lamps. I do not know what these 
lam ps are. Are they hurricane lamps? 
I  know that they are doing very well 
and the quality also has slightly im
proved on account of the very strong 
warning that was sent out from this 
House to the Tariff Board.

So far as buttons, studs and cuff 
links are concerned (item 85), we are 
doing fairly well.

Therefore, I want to know before the 
hon. Minister asks the sanction of this 
House for the extension of the period 
of protection, as to what undertaking 
he has from the industries concerned 
th a t by the time the period of protec
tion comes to an end the quality of 
products would have improved and 
ultimately the industry will be in a 
position to stand on its own legs. Unless 
a  categorical and definite assurance to 
th a t effect is forthcoming, this House 
^ o u ld  not be asked to give its assent 
to  measures of protection from time 
to  time.

I do not want to go into the case of 
other industries, because I have no 
particular knowledge; nor have 1 
studied them. So far as the pencil 
factories are concerned, I have visited 
some of them and I am anxious to see 
that they flourish. But may I ask the 
hon. Minister to cite an instance where 
in an independent country, an industry 
which had been working for two 
decades, despite any improvement in 
quality, had come up for further pro
tection? I know cn instance of a 
pencil factory, where the machinery 
has completely broken do^\^l, simply

because the management had not se t 
apart any depreciation for replacements 
The output of the whole industry has* 
fallen and quality has considerably 
deteriorated.

The reason given for all this is th e  
paucity of raw materials. I want to> 
know what action Government has. 
taken to provide them the requisite- 
raw  materials. These are some of th e  
points which require clarification, 
before the House is asked to approve 
this measure. I also would like to know 
what special assistance is being given: 
to the nine factoi*ies which are helping, 
the cottage industries. Why do you. 
neglect those factories? They will n o t 
have any special advantage by th e  
imposition of 30 per cent. They a re  
in a peculiar position as to req u ire  
some special help from the M inistry 
of Commerce and Industry. If these, 
eight factories are made self-support
ing in that area, we will be doing a:̂  
right thing. Even if it means som e 
sacrifice on our part I would not mindl 
it. Do, what you may, unless you h av e  
a chain of cottage industries in this, 
country, you are not going to m ak e  
our country self-sufficient. Here is ae. 
glaring instance brought before th e  
Tariff Board that these are serving, 
cottage industries and that they a r e  
tottering. One of the planks of Govern
ment policy which Minister after 
Minister has been proclaiming is that; 
they want to encourage cottage indus
tries. But no practical steps have beem- 
taken towards that end.

In regard to soft wood, it was point
ed out that American wood was being: 
imported and on account of devaluation 
of our currency and consequent dollar- 
shortage this supply has stopped. Now- 
do you want your industry to flourish,. 
or do you want to count your dollars? 
You cannot have two things at th e ’ 
same time. If you want to see our 
industries flourishing you have to m ak e  
arrangement to procure the raw 
m aterial irrespective of the currency 
area from which it comes. These are- 
some of the points we have to bear inf 
mind and I am sure the Deputy Minis
ter who is in charge of this Bill and 
whom I have complimented for his 
able presentation of the case and full 
knowledge of this subject wiU keep* 
these in mind. At the same t in e  his 
keen sense of patriotism will induce- 
him to keep the interests of the con
sumers at heart.

Under your Chairmanship the F iscat 
Commission has made a report and a 
Bill has been introduced. I would r.ub- 
m it that the Bill is of a very im portant 
character and is going to replace \h&  
present Tariff Board.
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Mr. Deputy-Speaker: I was only a 
member.

Shri Sidhva: But you played so im
portant a part that I thought you were 
the Chairman.

My suggestion is this. This Bill 
may of course go to a Select Com
mittee. But a Tariff Board is existing 
and therefore there should be no hurry 
over this matter. We are pressed with 
work at present and the Bill should 
not be moved for consideration in this 
session. I have not studied it, I have 
no time. I would like to study it 
clause by clause. The House will have 
no time to go through it now. The 
Budget has to be passed. I therefore 
submit that this Bill may be moved in 
the next session and sent to Select 
Committee. As I have stated there is 
a Tariff Board existing and there 
should be no nurry. When we want 
to have a permanent Tariff Commis
sion it is a very important thing and 
let the Members study it fully. It may 
be stated let the Bill go to Select 
Committee. But even before it is sent 
to Select Committee we would like to 
know what the report has stated, how 
many recommendations have been pro
vided for and we would like that some 
of the ideas which we may  have may 
be presented to the House and then it 
may go to Select Committee. I am 
making this suggestion in the interest 
of the country as this has a bearing 
on the future of industries. I submit 
that the fullest opportunity should be 
given for studying the provisions relat
ing to a permanent Tariff Commission. 
I am sure that if you send it to Select 
Committee now it will be done 
hurriedly because the House is pressed 
with so much work.

With these words and with these 
objections of mine I shall conclude. If 
satisfactory replies to my objections 
are forthcoming I shall whole-heartedly 
support the Bill.

Shri A. C. Guha (West Bengal): This 
Bill has two prim ary purposes. The 
first is to give protection to certain 
Indian industries; the second is to 
extend the life of the General Agree
m ent on Trade and Tariff. As for 
the principle of giving protection to 
Indian industries I think the House 
is almost unanimous. At the same 
time it should be remembered that 
giving protection should not be inter
preted as giving indulgence to ineffi
ciency. The Ministry has been kind 
enough to supply us two Notes regard
ing this Bill. I wish that thi« example 
is followed by other Ministries as 
regards other Bills also. I thank the 
M&ilster in charge of piloting this Bill 
for supplying us these two very useful

Notes. At the same time I would like* 
to say that these Notes ought to have 
been supplied along with the Bill or at 
least a few days earlier than the date 
we got then. This BiU would have- 
come before the House on Monday and 
we received the Notes only on Sunday 
morning.

The Note regarding the proposal for 
giving protection to certain industries 
gives us a very sorry picture of our 
industries. As regards the sago 
industry, we had 100 factories o f  
which at present forty are in a posi
tion to operate and only twenty a r e - 
reported to be in actual production. 
Out of 100 factories eighty have practi
cally gone out of production. As 
regards the pencil factory, here the- 
language used is: “At present there  
are seventeen large units producing : 
pencils in India of which only eight 
are reported to be functioning for the- 
present”. I cannot understand when 
only eight units are functioning for- 
the present, how seventeen units can. 
be called as producing pencils.

Shri Sidhva: It is capacity.

S.bri A. C. Guha: No, it is not capa
city. With respect to every industry 
we see that quite a large number of 
units have ceased to function. More
over, almost in every industry we see- 
that the present production is only 
about one-eighth or one-tenth and in 
one case about one-eleventh of the 
rated capacity. In regard to sago, the- 
production is less than one-third of 
the rated capacity. In regard to pencil 
the production is less than one-tenth 
of the rated capacity. In regard to 
fountain-pen ink the production is 
about one-fourteenth of the rated  
capacity. This is the case with almost 
all the industries to which this Bill 
proposes to give protection. From that 
point of view it is rather a belated 
measure. If the Government would 
have taken steps earlier, I think pro
duction would have increased and 
some of these factories might not have 
stopped working. At the same time 
we should also enquire why all these 
factories have ceased functioning. It 
is known that these factories earned 
quite inordinate profits during the w ar 
period. Immediately after the war 
period they have started closing down. 
This is not a very good sign of their 
efficiency or even of their business 
honesty. I would like that the Govern
ment, either itself or through the Tariff 
Board, should exercise almost a cons
tant watch and control over the work-- 
ing of these industries. Moreover,. 
when a factory either for its whole 
production or for a particular item o f ' 
its production comes up for protection 
before this House, it should aLso be^
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• •enquired whether that factory or that 

industry has been earning any profit 
during the last two or three years. If

. a certain unit is producing, say, 100 
items and only for one item it has 

. approached the Government for pro
tection. then Government should see 
whether that industry or that unit was 
earning any profit on the other ninety- 
nine items. If that be the case then 
the Government should be careful in 
giving protection to that particular 
item. The industry or the particular 
unit should be made to compensate the 
loss in the particular item from the 
profit earned in other items.

Shri Karm arkar: If my hon. friend 
permits an interruption, do I under

. stand him to say that if a party is 
running, say. five industries and he is 
making very great profits on four of 
them but is losing on one of them, it

- does not m atter if that particular 
industry which is losing is not pro
tected because the man would be com

. pensated otherwise? ^
Shri A. C. Guha: I have not exactly

i-iTiade that point. Here one particular 
item of chemical has been included 
for protection, but those two companies

- are not m anufacturing only that parti
cular item of chemical. They must 
tiave been producing some other items

- also. It has to be enquired whether 
ihose two companies, as complete units,

' nave been earning profits for the last 
Vffo or three years or not. If they have

• been, then those profits should be uti
lised to compensate the loss on that

; particular item. My point is that a 
unit should be treated as a composite 
whole and not item by item.

An Hon. Member: Even bye
I products?

. 3 P.M .

Shrt A. C. Guha: Bye products or 
whatever they may be. Sarabhai 

-Chemicals and the Calcutta Chemical 
Co., Ltd., are producers of calcium 
lactate and particularly this item has 
come for protection. I would like to 

' enquire whether these two companies 
have been earning profit on other pro
ducts. If so, before giving protection 
to this particular item, they should be 
asked to compensate at least a part of 
the loss and make up their deficiency 
in that particular item.

When we see that a particular item 
is more costlv in our country than 
iinoorted goods, it is generally to be 
presumed that it is due to some sort 
of inefficiency or lower production and 
higher costs or something like that. 
That company as a whole or that 
oartirular unit of industry as a whole

should be made responsible to make 
good that loss or make up that ineffi
ciency. The protection proposed in this 
Bill, I think in almost all the cases is 
that only a revenue duty is converted 
into protective duty. That gives the 
consolation or se c u ri^  that this duty 
will continue for three years. It gives 
a sense of permanence at least for 
three years. But in some cases the 
gap between the cost price of our pro
duction here and the price of imported 
goods is about 100 per cent. I do not 
know whether this small mercy would 
be able to protect an industry. I am 
again referring to calcium lactate. Our 
production cost comes to Rs. 4-2-6 
whereas the imported article’s C.I.F. 
price is Rs. 1-15-2 and this means a 
difference of about Rs. 2-4-0. The 
Tariff Board and the Government too, 
we find, have reason to believe that 
even by converting the revenue duty to 
protective duty without increasing th e - ' 
rate, this industry would be able t o . 
make up at least a portion of the gap.
I feel that the Government have been 
too optimistic in that. Either you 
should condemn that industry altoge
ther as not worth having any protection 
or you should decide that protection 
is deserved and should be extended; 
and then the protection should be 
effective. I am very much doubtful 
whether by simple conversion of 
revenue duty to protective duty this 
industry can make up the gap of Rs.
2-4-0 per lb. I would like the h- n. 
Minister and the Government to re
consider this case. If they feel that this 
particular industry do*!y not deserve 
any protection, then every kind cf 
protection should be withheld from it.
If the Government feel that it deserves 
protection, then that protection should 
be generous and etfectivc.

As for the other purpose of the Bill, 
the extension of the time of the 
General Agreement, we have been 
given a short note on that also. I 
would agree with you. Sir, that the 
House ought to have been given better 
facilities to study the working of this 
Agreement. That note may only 
present one side of the medal. There 
may be another asoect of the thing 
which it has not been possible for us 
to probe into. So before extending 
that Agreement, I think Government 
should have given an opportunity to 
this House to examine that agreement.
On general principle, I support that 
Agreement and so I support its time 
extension also. Today the world has 
come to such a pass that free trade,— 
a free exchange of commodities has 
become of utmost importance but that 
is being gradually restricted. We have 
seen only the other day the Schuman 
plan as regards steel in the European 
countries where they are making a=
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combination for the distribution of the 
steel products. Then we know of that 
Benelux combination which is some
thing more than a Customs Union and 
according preferential treatm ent to the 
parties of that combination. We have 
also the Indo-British Trade Agreement. 
These are tendencies which are divid
ing the world into so many compart
ments in spite of the fact that the world 
has become a single family.

So, I support the general principle 
of this Trade Agreement and its time 
extension, but I would like to point out 
one thing: One of the signatories of 
this Trade Agreement is the Union of 
South Africa. I do not know how our 
position stands with that Union in view 
of our practical trade embargo with 
that country, how this trade agreement 
affects our reigitions with South Africa 
as regards trade, whether that trade 
embargo stands or any part of it is 
abrogated by this Trade Agreement. 
The figures of the customs revenue 
given in that note are not a sure indi
cation of the success of any trade 
agreement. A trade agreement is to 
be judged by how it has been able to 
make consumers goods more easily 
available to the public and how our 
manufactured goods or our surplus 
commodities have been exported to 
other countries. The short not® that 
we have been supplied, I am afraid, 
does not give a clear picture on that 
point. However, as I have stated 
before, I support the extension of time 
of the Trade Agreement.

Then, I would like to refer to an
other point which is only indirectly 
connected with this Bill, and that is 
our Indo-British Trade Agreement. 
iTiat Trade Agreement was signed in 
1939 and since then the world has 
changed almost without recognition. 
The whole set-up has changed radically 
and it is to be wondered that our 
Government even now feels that India 
is bound by the terms of that trade 
agreement. That trade agreement 
could never have been taken by India 
in good grace. It was almost a conti
nuation of the much denounced Ottawa 
Pact. It is rather shameful that on 
our achievement ol Independence, our 
National Government during these 
three or four years have not been able 
to revise that trade agreement. In 
this deal also tbe spirit ol the trade 
agreement has been fully respected and 
to what effect, I would like to point 
out. As for the sago industry, our 
chief competitor is Malaya. But by 
this new deal also we are giving ten 
per cent, preference to Malaya. When 
it is a protective duty, are we to give 
any preference to our chief competitor, 
which may simply ruin our industries?
I would appeal to Government that 
they should im m edlatelj take up the 
6 P.SJ5.

case of revising, If not c c m ^ e ie lT  
abrogating the trade agreement. W e  
should no longer feel ourselves bounci 
to the apron strings of British p lu to 
cracy and continue to be under itSL 
economic thraldom.

Much has been m ade about tlier 
power being given to Government i a  

^ impose protective duties without p re 
viously having the sanction of th i*  
House. Such an authority was given 
in 1946 to an alien Government, I* 
do not see any reason why we shomld' 
withhold that privilege or au thority  
from a Government which is fuUjr 
responsible to this House. We should 
not consider this Government apart, 
from and independent of this Houset. 
Government stands or falls a t  the: 
discretion of this House. No G evem — 
ment can be so irresponsible to iggig- 
a notification in a Ught-hearted, azuS. 
frivolous manner. It has ta  face thisi 
House within 15 days of the notificatiao; 
or after the re-assembling of the H ouse 
and if the House rejects that, then^ 
Government will either have to eat 
humble pie or it wiU have to quit. T h a t 
is not a very pleasant and coinfartable 
position to Government. Of course, I  
can understand the anxiety of t h e  
Members about the dignity of 
House. But a Government which is  a. 
component part of this House can b e  
safely given this authority as we a re  
passing through emergent times. T h e  
times are changing so quickly that i t  
may be necessary for Government 
issue a notification within two or th ree  
days or even two or three hours. In. 
this connecti<A, I would like to remind^ 
the House about the devaluation. I  
think the first telegram or telephaaic- 
message was received in the m idnight 
and the next morning the G overnm ent 
had to decide the question of devalue:- 
tion. Of course, I would say that th a t  
was a hasty step, particularly because- 
Government took the step w ithout 
consulting Pakistan and Ceylon w itb. 
whom we had intimate economic and' 
financial connections. Anyhow, Gov
ernment felt that it was an em ergent 
situation and it had to take that d ec i- 

 ̂ remember, most oC 
the Members at least d id  not take a n ^  
objection that Pakistan was not co it-  
suited or that Ceylon was n o t  
c o n su l^ .  That was altogether another 
side of the thing. But, my point is .  
that ^  emergent situation was created^ 
and Government had to take a very 
defimte step within a very short t im e  
Even this time, in connection with the  
jute and cotton export duty, almost a  
similar situation was created Iw  
respect of jute duty, every day India 
was losing a few lakhs of rupees and

la te ly . However unpalataffle it m a r
r 'ti.-  democratic princl-pies, I think, from a practical point o£
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view, and considering the emergent 
tim es that we are passing through, this 
Government, which is fully responsible 
to  this House, should be given this 
authority.

With these words, I support this 
Bill.

Shri B. K. P. Siaha (Bihar): Sir, . .
Mr. Deputy-Speaker: Hon. Members 

will speak for 15 minutes each.
Shri B. K. P. Sinha: I wiU finish in . 

15 minutes, Sir. This Bill has three 
important features and raises three 
important questions. The first is that 
this Bill empowers the Government to 
impose a protective duty by notifica
tion, that notification to be followed 
by formal legislation. The first thing 
to be considered in this connection is 
whether this House is constitutionally 
competent to hand over such a power 
to the executive. Such a question was 
raised in connection with the export 
duty on jute when Government were 
seeking powers from this House to 
impose an export duty. The constitu
tional question was raised and debated. 
Those who raised the objection today, 
raised the objection that day too. But, 
after the intervention of the hon. Law 
Minister, this House was persuaded to 
the view that our Constitution em
powers this House to extend such a 
power to the executive. It was in 
recognition of that fact that this House 
agreed to an amendment by Govern
ment which empowered tl^m  to impose 
taxes by notification. But, it made it 
obligatory on them to introduce legis
lation after a certain time in this 
House. Therefore, the question of 
constitutional competence, in my 
opinion, does not arise. The more 
important question is whether It is 
necessary to hand over such a power 
to the executive. In this year of grace
1951, when the whole world, when all 
the democratic countries in the world 
have recognised that, in view of the 
complexity of modern social life and 
Government, such a power is essential 
in the hands of the executive, I am 
surprised that this question is raised 
in this House. It is recognised in the 
United Kingdom, in Australia and even 
in the U.S.A. where the Government is 
based on an entirely different princi
ple, that the executive should have 
such a power. In Australia, I find that 
the Customs Tariffs Industries Preser
vation Act, 1921, empowers the execu
tive to impose duties, in certain cir
cumstances. In the United Kingdom, 
the Import Duties Act, 1932, by section 
19, empowers the executive to impose 
a duty. gut. the executive h a s ----
Shri Sidhva: What about section 16?

Shri B. K. P. Sinha: I have not read 
that; it may have a different interpre
tation. But, section 19 empowers the 
executive to impose taxes; but the 
executive has to seek formal sanction 
from the House by a resolution within 
28 days. The power is there; but 
there are certain safeguards and res
trictions.

Then, I come to America. I am 
quoting the same Act which the hon. 
Member from Madhya Pradesh quoted.
I have read the Act differently and 
interpreted it differently. Sections 303, 
315, 316 and 317 of the Act empower 
the Secretary of the Treasury in 
certain cases, and the President acting 
in consultation with the Tariff Com
mission in other cases, to impose 
duties. There, even the additional 
safeguard that we have in the U.K. of 
subsequently bringing the m atter 
before Parliam ent is absent. The 
American Government is based on the 
principle of division of power; it is 
only the legislature which has the 
monopoly of legislation, the executive 
has the monopoly of execution. More
over their Government or State 
machinery is based on the principle 
that the legislature derives its autho
rity or power from the people. The 
people delegate to the legislature the 
power to legislate and a delegate can
not further delegate. In view of these 
two special features of the American 
Constitution it was held by constitu
tional pandits of importance that the 
American House of Representatives 
and the American Senate were not 
competent constitutionally to delegate 
such powers to the executive. But 
then the operating logic of modem 
society and the compelling necessity 
of modern Governments have led to 
the breaking up of the crust of consti
tutionalism and the Constitution is 
interpreted in a different way and 
even in a country like America this 
power is being increasingly given to 
the Government. I, therefore, see no 
objection to extending such powers to 
the executive of this country, although 
I feel that these powers should be 
hedged in with safeguards and certain 
restrictions. The restriction proposed 
by the hon. Minister in his amendment 
is. in my opinion, sufficient to serve the 
purpose.

In this connection, I would like to 
make a suggestion. In the United 
Kingdom, in view of the large number 
of Statutory Instruments that have 
come into being, they have standard
ised the procedure and practice and 
passed a legislation putting the whole 
thing on a scientific basis. Since in 
this country also we are faced with a 
similar problem, would it not be pro
per for the Government to have a
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sim ilar Act on the Statute Book as the 
Statutory Instrum ents Act of 1946 
passed by the British Parliament? Why 
not we also regularise and standardise 
the practice and procedure in this 
connection, following the example of 
the United Kingdom?

The second safeguard they have is 
this. There is a Select Committee of 
the House of Commons which deals 
with all these Statutory Instrum ents 
th a t are placed on the Table of the 
House. It was made obligatory by 
the Statutory Instruments Act to place 
all such delegations, rules or orders on 
the Table of the House. But it was 
the experience of the House of 
Commons that though they were placed 
on the Table, nobody took any notice 
of them. Therefore, to keep the exe
cutive in check and to m aintain the 
supremacy of Parliam ent over the 
-executive, a Select Committee of the 
House was constituted. This Com
mittee is constituted every year and 
its business is to scan and scrutinise 
all such Statutory Instruments. I would 
suggest, especially for your considera
tion, such a procedure and ask whether 
i t  is not proper for us to have such a 
Committee in this House. As I said 
I  feel that we should extend such 
powers to the executive, but at the 
5 ame time, these safeguards should be 
there. I am glad the Minister by his 
amendment has made great cpncessions 
and I think we should be satisfied 
with them.

This BiU gives protection to certain 
industries and extends existing protec
tion to certain other industries. • In 
this connection, I would like to say 
one or two words. In the case of two 
industries, calcium lactate and foutain- 
pen ink industries, the Tariff Board has 
recommended scales of duty which in 
their opinion fall short of what is 
adequate to protect the industries. But 
they have recommended smaller quan
tum of duty in the hope that these 
industries would bring down their cost 
o f  production and then the protection 
would be found to be adequate. I feel 
this line of reasoning is not quite right, 
and the industries would find them
selves in a vicious circle. It is the hope 
of the Tariff Board that if there is 
full production, the cost of production 
will come down. But so long as there 
is no protection, these industries have 
to face the competition from foreign 
products and in view of that competi
tion, they will not be able to have full 
production. And if there is not the 
full production, then the cost of pro
duction will not come down. And so 
there is the vicious circle—competition, 
no full production, costs not coming 
xiown. In my opinion it would be

better in such a case to extend ade
quate protection for a certain definite 
period of time, say one year or two 
years, within which the industry 
should be asked to improve its operat
ing efficiency and thus bring down the 
cost of production within that period. 
If the industry did that, well and good. 
If it did not, then the quantum  of pro
duction will be reduced. This is a 
suggestion I make for your future 
consideration. I do not think in the 
absence of adequate protection it will 
ever be possible for these two indus
tries I have mentioned to bring down 
their cost of production. I feel a higher 
duty would have been proper in these 
two cases. In most cases the duties 
now proposed as protective duties have 
always been there as revenue duties. 
Take the case of the sago industry, or 
the pencil industry or the oil-pressure 
lamps industry. The quantum of duty 
has been there. But the position 
changed when they were placed in the
O.G.L. Then there were huge imports 
and in view of such imports from 
foreign countries, these industries 
began to languish as they could not 
face the competition from foreign 
countries. The quantum of duty was 
the same but it could not afford any 
protection when the articles were 
placed in the O.G.L. How can it do 
that now simply because the article is 
now given a protective duty instead 
of a revenue duty? This I would like 
to know from the hon. Minister. I 
feel it was not the duty that was 
affording the protection. When the 
Tariff Board made its enquiry, the 
fact that they were not in the O.G.L. 
gave them the protection. Imports 
dwindled, the supply fell short of the 
effective demand of the country and 
so prices went up. It was at that stage 
that the Tariff Board made its enquiry.
So there is a flaw here. The quantum 
of protection should be raised. If it is 
not raised, then Government should 
see to it that the import control 
machinery works in perfect ci>-ordina- 
tion with this duty imposing depart
ment. There are certain passages in 
the report of the Tariff Board which 
suggest that it is not possible nor 
proper for the import control and the 
duty department to work in co-ordina
tion. They say:

“While recognising this fact, we 
have to see thai import control is 
maintained primarily on balance 
of payments ground and is not 
intended to serve as a form of 
protection.”

But my fear is, that if by inadver
tence these items are given a place in 
the O.G.L. then our industries will 
not be able to face the foreign compe
titions. That Is w hy  I say that either
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of these two things should be done. 
Either the quantum  of protection 
should be raised or there should be 
perfect co-ordination between the
import control departm ent and the 
department which deals with protec
tion to the industries. I am afraid that 
the calculations of the landed costs 
and the c.i.f. prices are not satisfactory. 
The Fiscal Commission have made an 
admission on pages 177 and 178 of 
their report that they have to rely on 
the prices quoted by the importers. I 
feel there is necessity for improvement 
in this direction. We have our consuls 
and trade agencies in other countries. 
Why should we not try  to get first
hand information regarding the cost of 
production of these industries in those 
foreign countries? If conditions are 
what they are today and if we base 
our enquiries on the facts given by 
importers I do not think there will be 
adequate protection. It is always in 
their interest that the importers should 
have imports. We should not confine 
ourselves to them. We should perfect 
our machinery in this connection.

The Tariff Board in their report 
always make certain suggestions for 
the industries and it is for the indus
tries to fulfil those obligations. I 
would like to know from the Minister 
if there is any machinery to keep a 
watch over this, to see whether the 
industries concerned are fulfilling their 
obligations, laid upon them in the 
report of the Tariff Board. In certain 
cases I have found that the conditions 
imposed upon them have not been ful
filled by the industries and nothing has 
been done to pull them up. I would 
like to know how m atters stand now 
and what Government proposes to do 
to improve matters.

experts to scrutinise the practical effects 
of this agreement on our economic 
development. If they help our econo
mic development well and good but 
if they do not, they should go. I am 
always very suspicious of the talk of 
the elimination of trade barriers and 
the propaganda for free trade done by 
industrial mammoths. When America 
was struggling to build up her indus
tries they were all for protection. A fter 
America has built herself into a huge 
industrial mammoth, they are all fo r 
free trade. Our industries are still in a  
nascent stage and in the circumstances 
of the case would it be proper for u s 
to be guided by the considerations 
which guide the highly industrialised 
nations of today? This is the point of 
view from which I would like the. 
Trade Agreement to be judged.

I find that under this G.A.T.T. when
ever there is an item which is th e  
subject m atter of preference, then the  
consent of the country affected, such 
as the U.K. or the colonies, has to be 
sought. It is a good procedure. B ut 
this reminds me of something which is  
more important.

• Since our Independence, not only our 
political status but the direction of our 
trade and the character of our trade 
has changed. We had more trade inter
course previously with the Dominions 
and we had practically no commercial 
intercourse with the countries of Asia. 
After our Independence our commer
cial intercourse with these countries is 
on the increase. Formerly we were 
exporting raw m aterials and now we 
are exporting manufactured goods. 
Would it not be proper in the circum
stances to review the whole question 
of imperial preference and put it on a 
new basis?

Lastly I come to the G.A.T.T. The 
Fiscal Commission in their report have 
justified it but they have conceded 
in their report that they had studied 
only the statistics for nine months. To 
me the question of losing a few lakhs 
does not appear to be very important. 
The more important fact is the effect 
of these agreements on the general 
economic set up and economic evolu
tion of this country. If these agree
ments in practice hinder our economic 
development, then they must go. If 
they do not hinder our economic deve
lopment then they may stand. The 
Fiscal Commission had only nine 
months’ experience before them. We 
have had two more or practically three 
years of experience now. I would 
therefore suggest for the consideration 
of the Government whether it is not 
proper to have a committee consisting 
of Members of this House and some

While speaking of imperial prefer
ence I would ask whether it is not 
proper for us to review our tariff laws 
in general and- the tariff schedules in 
particular. In Pakistan they are going 
on revising their whole tariff schedules. 
Our schedules and theirs have been 
the same but they have realised in 
good time that the whole thing has 
to be reviewed and put on a sound 
footing. When firms import m achinery 
it is charged at one rate but the com
ponents are charged at another rate. 
There was a demand, a justifiable 
demand, in Pakistan that machinery 
and their components should be charg
ed at the same rate. Is it not proper 
that we should have something like 
that here also? Even in U.S.A. Mr. 
Gordon Gray has suggested that the  
whole tariff schedule should be revised. 
Why then should we not revise our 
tariff schedule?
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Formerly we used to get a lot of 
d ried fruits from inside India and we 
imposed a certain duty on imports 
from  outside. Now the whole of our 
dried  fruit region belongs to another 
•country. Should we then be maintain
ing the same duty on dri#d fruits? This 
instance is only illustratire  not exhaus
tive—the case of machinery and the 
case of dried fruits. The character of 
ou r trade at present requires a revision 
of the tariff schedule and that is the 
order of the day. With these remarks 
I  support the measure.
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^  g*^r i  f^  arrsr
T lr f^ %  t  fsr̂ T̂ r 

f ^ k r P m r  I w ^TT^’ir
ftrSRT, = ^  3ftT 3f<T^ 5F

s t̂ttr: aftr ^€ftir ^ftRr ^  ^
?^oo ^  ^  3fr?ft

3 n ^  3ft?: n̂r <̂̂ 0̂

3TfT ^?yrf 

 ̂ 5rrn ^ 

ark  ?T ^  ^  ^  'IjRTSrT I  i

^  ^  t  3fh: ^

f^?PT Pt̂  ^  aftr armrt ?RfT̂  ^

^  ^ 3 T ^  ?T^ I  I 4 ’ 3Tf

i  ftr tfr^ ^rt (Tariff 
Board) anft ^  snwr arprpft ¥7  ̂
^  f  3TT t  f^RT^t anft snfr
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( TarifiF Commission ) 
^ m r  »HTT m  w r ^  ^  1 1

^  3ftr

t4rh (Fiscal Commission) ^  
^  «A< ^  ^  ^

I ^  f e i ^  g F y  ^
^  I rfl2«KIH
(Protection Duty) snf,

(Protection 
Duty Continuation Bill) an# 

ftiT ^  qfTT
%  f ^  ^  =^rf^ i ^
\%\o #* fq j^  '̂V ^
(report) fqr  ̂qr̂  anf ^  ^
^ T  ^  sftr  & sra"
^  3TFTT t  *TT^ ?T^ f%

W (Session)? ^
^  m  3ftr ii'^T 5T ^ 

% ^qj sR̂ rRt
^  ^  q>T ^   ̂ ^  I f̂ RPTT 

^  ^+di ^  5
^q^ 2Tf 5 ^  =qr^ i  qft̂ r ^  

f<+=T>d  ̂ feqq  ̂ % ?
 ̂ 5ftq> ^  % T̂FR !T# 

^  t', qr<# %
t I ^  ^  ^  âwF ? aftr 

q  ̂¥ ^q^ ^
t  f̂ R% 3JqT THT 3rr?T ? t̂ qr ^  

^  ^  ^ P T T ^ t  i 3TN5yt^ 
+0«|5T qt  ̂ ITT %

^  irr 3TTJT ^  I ^
t  STR 3TfWR

I dv i T P R k  ^NV
I', 3TT̂  fqq"̂  ? f^T^ f  f̂ T̂  5, 

SĴRTT q̂  ^   ̂, aftr ^

q^ ^  qjff f  ̂  (T^ ^
^ q j i t  ^  3 flr  ^  1 1

3nr^ ^  q r ^  %  ^  f ^ ^ r f k q r < ’  ^

t '  f ^  f  t% 
a r r q ^ ^  ^  ^  ^  q ftf

5Ttf ^  5 I t  »r ^  I ^  3Tf^qiR ^qry: 
#3 I ^ %%#^qr<#5Ci

qRT ^  ^  t  ^  arrq f  
dl" % I arnr ^  ^  ^  ^  ^  
C q r r w  T <  f » T 3 r r q p > ^ p q ^  
^  ^  3 F R  3nq ^  qf) q ftf

^  %
q  ̂ tf*i>̂  5̂ , ^  5

I  a ftr f^rqft ^  a rf^ q rR  
f̂tq# ^ 'qrf  ̂ I T̂̂  qrtf 

^  = r^  3rrf 1 arrq^
arrft ^  q»f
r̂nr̂  Tq^ 1 «̂<hi qrPTJ  ̂ (Con

ference) % «qT#T (Charter)qft aftr 
I? (trade agreement) qH 
«<M +  ̂  ^  ^RT ^  ^
«ftt ?T* f̂ ^  2T?y fe rr  f  1 

3 m r  i^qr t  ^ 5 ft'^ ^
" ? t  ^  ^  ^  ^  ^  

^  ^ q r t  trqr f ^ q r f V q i R  I

f t f ^  5 I ^  5 R  ^
q ^  T <  q?t | T  qr?^ % f ^ ,
ixqr T <  «C(̂ tl ®f %  f^rq, 
f q ^  qr<% %  f W .  S R T  Sfiq 
= q r ^  I '  q t ^  j f  qRT ^  

q r ^  P R 7  ?  qr< ^  f i r  ^  irqi
P h ? ^  t r t  qr< <■?! I qi^ ^

arr# C l  qr< s n n  an# f  ^  
^q- w W f # 3rrr% ^fq- q f ^  ^  ar^^r 
q-<?n^ f r ¥ T  f  art< arnrqft qrt$ 
f t n i f m  ^  '<it i  ^  « R  ^  qrftTiTT- 

I ,  qrr 3 rfr^ % ^  ^
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5f  ̂ arr̂ i Pf fjfr ^
^  f  I ^  ^

5 1 ^  ^  I  ark 3rt 
5f ft̂ TT ?ft ^  ^

R̂r
^ f v  vi^^l ^TPFT I

qft & 3?T Ti5T t  ^  ^
=gsmT ^ 5 m  i t  5S{ ^
^ T  arf^ SfJTW ^5PT I ^

f  3TTI spt ^  gpT;rr

q f t  ^  v r m r  3ftr ^  ^<
-̂ ŷ n# % 5nnr^ (proposals)

3Trt, ^  f*T
^

<Finance Bill) ^  im  \ ^  ^  
'W r  t  ^  #  I ^  arrr 
“ftp ftrr ftrr ^ ^ îtt  ̂^
■ftrt >R i f ^  5 ^  % v r w  ^»rer 

'̂ rr PRpfi ^  ^  ^   ̂ I ^  ^
«IFT ^  I P̂OTr ^

'̂ T̂  ^  ̂  ^  t[^  fi 11
' f t o  S o  fw nff^rrtt #  ^

(Intelli-
;genc€ Department) ^ an^f^l 
%  ^ \ ^  WT5T̂  i  \ ^  ^

•flVRTC f*P5T ^ I ?ft «P^

^  sPc^ H fiRT Fifhr ^  €<^«i 

I t o  TffT ^  w  ^  ^  t  ^

I W R t  SIRTPft ^

%ft»5f ^  ^WHi 5, v t f
'WVCR ^  ilT?r ij I fW

^  f«mrf^r< ^  «r<!
i  I W w rf tv ix f  ^  ?ft fiO T
‘̂ itfPTRnTt ^  5«nr
f̂ OTTfWn: ^fr^ ^  ^  ^

1 ^ 5  ^r ftr ir^  5 ^  a r ^

^x 5, ^  ^  ^  ^  ^
f , 5TW w  f^ ]g fifa^r<  %

^T f  ^  *̂TF 5̂ ?Tff 3Tf̂  I jf 
'EHTif ^  ifft STTT ^  5® ^

’T T ^  ^  srrr ^  ftr ^  ^
^  8TR f*<WH ^  f  aftr ^
T̂FT ^  arftrfT ^T f  ^  ?ft 

5$hF f 5 R  ^  STTT ^  F̂T 
5 3fir 3rrr ^  ^  ^
^  11 5n?R: ̂  f^OTTftTOT %?n 3 t^

R̂T ^  frot % d+̂ îd 
I 3rrr ^  f ’ t o  ?

^  t  fT ^  3T^
3T?ŷ r | ,  ^r^nr t
3TFT ^  f  ft? ^  ^

înr ?̂: 3?n* % i  ^ftR’
 ̂ 3T̂  % n̂q- ̂ jirr ftr ^  qr

feT%3rrq^fk^ti ^arrr^gsTN 
t  r̂ |q>ft ^

fe%^( notification)
3ftr f^5T arrr % ^n r#  t# t, ^  ^  

f ^ ^ 'h r r  ^ ? 2 : r ^ 5 r ^  ^ > |

2 r^ % P fr^ # ^ T 5 rT

t^^r ^TR ^  I" fv  ZTf 
w \ ^  % 2Ti 5ft % ftPT I  ‘ ?ft
^  ftr ^

^  ^  sfld^ln ^fil-Jli^M 
(Protection Duty Conti

nuation Act) ^ r  wtfW fm  ^
STTT ^  ^ R r ^  =TO ^RTT t  •

^  ^  ^  I 3TTT ^

fv (Tariff Act) ^ ^
^  ^iPr^y ^R?rr f" i Irt

%5S ^  f  ftf 5ft3*RR

^  ^  t  ^  ^  ‘<1 
f } ?rff ftr w  ^  ^ iT im  f t
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^  ^ iT T  ^  f  I

^  = ^ a r  ^

m K  3TPT t e h r r f ^ T  ^  >ft f  ?ft 

^  ^  ^  ftrsJifw  f  %9>Tfwf ^  
arnr iTR qr ^  iTR I fJT̂ rPf %
3TFT ^ R f  t ‘, ^  a r f^ iT  ^  3?7n:

3 m  % î«T i>TT =^rf^ ^

fey ra r ^ ^  >ft t f v n  ^
^  ^  ^

•T^ 5 ^ ^  t  •
?T ^  5 ^  5?̂ )PTT I  ^  ^

1 3 f tr  STTT 3rrr ^  'wrr^ ^ t h  ^

^  ^  SRTi^ I

JT fro r^  ^ T  g  I 3TTT

ftrf̂ T̂  (Commerce Ministry) 
^fT < f)5  ? n ^ o - K?  ?  ^  ^  
f  I t  f% ( S o d a  Ash)
% ^  i f ^  ^  ^  ^  % 'fm j
^hr qr %?? ^  ?57n?ft
=5rrf̂  ̂ I m̂WTK  ̂ =^T^

TW[ \ ^ '1 #
^  T< ^  I

(subsidy) sfk
^  ^  f e n  ^ I # ’ «TR

ĤTTT -qi^ai g f% snrc 

a r f ^ R  ^  t  ^  ^
I ^  ^ r  ^  ^  i n w  ^  

I
I «rPT ^  ^

^  3TT̂  f  I TO ^  ?ft ^

^  srf^^lT  ^>TT aflT 5̂?TKf f®  
? r^  I anrr arrr f
^>»T ^  ^  ^  ^

^ i  r̂f̂ JT ^  ̂T'T qt^ %
I sfTq) ^

JTT t f  ^  5>, 3HR 3rnr ^  

3TR f r o ’T ?rrT ^  2T̂  5ywr t  Pf

OTRT ^  zr̂  arf^r?: 

>ft 3rrr % f  r«r #  =^rrf^ i

l ^ i  «TT ftfj qr
^ r ^ R  ^  3HT^

^ I ^  ^  w

^  ^t% fvT fffr^)
«ft¥ ^  +'<W Jf ^rf ?T̂ ^  «<iidl

«n-3fh: ^  ^ ’TT anr^y

^  ^  5n rr^  i

♦̂TÎ N ^  F<Wtci ? f  
^  Tt 5 if  5 tI  ?rr^ q f t  T ^  

sftr ^  ^  ^  ^  ^rorn* ?r^  Pt?5t i 

^  W T  ^  ^rff I %i%̂ T
3n^ spn I  ? gn^ ^  ^  g n ^

^r*T ^  ^  1 1  ^  T i ^

% STRA f  3ftr ^  ^  ^  3TPT ■̂̂ TTT

f  I w  ^r*nr ^

^TT f ^  f  I ^  ^  ^5^ 3TT̂

11  w ^ fm  ^

1% ^  % w^hr
^  ^  ^3T  ̂^  ^  I ^  3 r f^

^  ^  1^  ^
^n^rft^T # fW f % ^rrrqT ^tt̂  g

?  ftjT It ^  

f r  ^  ^  w  ^  j^OTif^^nx 

=qif^’, ^  N N r f ^ R  ?T ^  ^  ^

3T^T 3ftr ^  ^  9cTR %  ^  ^

sfrr ^  ^  ^  ^  s r f ^ T  ^

#2Trrf I

(English translation of the above 
speech)

Shri Bhatt: I am not in a position 
to dilate upon the various aspects of 
this Bill, because the time at my dis
posal is very short, and at the same 
time we have been asked by our 
Chief Whip to hurry up this matter.
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[Shri Bhatt]
But in spile of that I cannot help saying 
one or two things in this connection. The 
Bill has two aspects. On the one hand 
the Government seek to arm themselves 
with special powers while on the other 
they want to give continued protection 
to some of the industries. Many a 
speech has been made regarding both 
the things. But I wouid only like to 
ask this brief question from the hon. 
Minister as to why they seek all these 
special powers. Sir, in 19^6, when you 
were a Member of this House, when our 
hon. Shri Gadgil and others too were 
in this House, conditions were altoge
ther different; they were somewhat 
unusual and we were told like that at 
that time. This was true to some 
extent and the question of delegation 
of powers was also proper, because 
it was only a few months back that the 
war had ended and it was essential that 
our Government should have been 
armed with special powers to give a 
fillip to our trade and industry, because 
we could go ahead only after delegat
ing such powers to the Government. 
The then hon. Members had suggested 
these measures in the Standing Finance 
Committee as well as in the Commerce 
Committee. The Government had also 
agreed to it with the result that they 
brought forth the Protective Duties 
Bili which is going to expire a few 
days hence. The Government do not like 
that these powers should cease to exist 
with them and as a m atter of fact no
body desires to give away the powers 
that he has, it does not m atter whether 
I am in their possession or anybody else 
is in their possession. Nobody is 
prepared to surrender his powers easily. 
But while accepting this fact that
everybody wants to have more and 
more powers and is reluctant to 
surrender those which he has already 
got, I do not think that our present 
Government are mad after power and 
they want to keep their powers solely 
with them. I am unable to understand 
it and I believe that our hon. Ministers 
are not greedy to such an extent. I want 
to ask this simple question from the 
Government whether from the year
1946 any such occasion has arisen 
when the Government have with the 
help of these powers taken any action 
to develop any of the industries, and if 
so, how far have their such actions 
helped in the development of that 
particular industry; or I would ask them 
to refer to any such occasion when
they have with the help of these
powers saved any industry which was 
exposed to one danger or the other 
during that period? I would like to 
know whether from the year 1946 the 
Government have at any time with 
the help of these special powers saved 
any industry from any possible loss

before the recommendations of the 
Tariff Board on those subjects came up 
before the House? This is one thing 
that I want to know, and along with 
it I want to have a fuller list of all such 
occasions. Then and then alone shall 
we be in a position to know as to how 
useful these special powers have 
proved so far, how many times the 
Government had to use them during 
a particular year, and how many times 
in all they had to use them in the past? 
Had the hon. Minister been pleased to 
give us this information we would have 
before us a vivid picture of the whole 
affair and at the same time much of the 
time of the House would have been 
saved. But in absence of that informa
tion and because of our being in dark 
about the whole situation I am afraid 
that the present discussion too is per
haps futile. It was essential for our hon. 
Minister to have submitted a detailed 
note which would have clarified the 
entire position. The year 1946 was an 
immediate, post-war year and today in 
1951 dark clouds are hovering around 
us on all sides and possibly the Govern
ment might be anticipating any unheal
thy development with the result that 
we may not be able to meet again here 
for months together, and during this 
period it would be necessary for the 
Government to carry on the administra
tion with the help of these powers for 
the good of the country and for the 
good of people; may that be their line 
of thinking. I am prepared to agree 
that the question of extending these 
special powers and of increasing the 
export duties are altogether separate 
issues. There can be possibility of 
losing crores of rupees in a single day 
in the latter case. But the question of 
extending protection is a very ordinary 
one and there is nothing extraordinary 
in it. We have no such occasion or any 
such aspect of the whole affair before 
us, from which we may conclude that 
some extraordinary situation or some 
sort of emergency has arisen. Had any 
reference been made to any emergency 
we would have definitely said that our 
Minister of Industries should be armed 
with these powers and that our Govern
ment should be giKren such powers. 
Then I would have agreed. But if any 
Ministry were to say th a t they have 
to carry out such and such an errand 
and they want special powers for it, 
for they fear th a t they may or may not 
be able to plare it before the House 
and therefore they want special powers 
to be given to them, then it might be 
so. I, therefore, fail to appreciate any 
possible situation necessitating the 
acquisition of these special powers by 
them. I do not want to go into a 
detailed discussion or the histcTy of 
the principles underiyini? The protec
tion policy and the general c-.mmerr ial
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and industrial policies pursued by the 
British ever since 1600 A.LV or the 
policies they had adopted after usurp
ing our land in J850 and afterwards. 
No good will come out of su jh  a dicus- 
sion. Apart from that, time at my 
disposal is very short and these details 
need not be mentioned at all. I, 
however, want submit that Tariff 
Board, whose term  has just teen  
extended by another five months, is 
still functioning on a non-permanent 
basis. It is not known whether any 
Tariff Commission had ever been set 
up. The Fiscal Commission was set 
up in 1921-22 which had also recom
mended that the Tariff Board should 
be constituted on a permanent basis. 
Many years have passed since then. 
Ever since the Protection Duty has 
been the subject of discussion a num ber 
of times and on several occasions BiJls 
regarding its continuation have been 
introduced li3re. But at no time did 
it strike anyone to give it a pernifnent 
shape. Again the report of the Fiscal 
Commission of 1950 now with us, 
repeats the lume recommendali )n aiid 
fortunately that Bill has also been 
introduced now. We are, however, not 
sure whether it will be possible to take 
it up for discu-^sim d u n rg  th.; .u.-rent 
session or whether e \en  after its 
passage the temporary s tr’irture of the 
Tariff Board will be abolished or not. 
Surely they w.-'rk hard enough but I 
do want to know the difficulties which 
have comoeUed the floverament to 
forward new proposals to the Tariff 
Board and n<?k them to iindeitake 
investigation in re2P.rd to ceitain new 
items. They shctUd disclose the ih irgs 
to the house and give us an idea of the 
approximate ti ne i e. whether it W('uld 
take one, 'cwo or more months in
receiving the Board’s recommenda
tion in that respect. The House is 
expected to meet after five or six 
months or may meet after the
General Elections. It is, therefore, 
necessary for you to ask the House 
for giving these powers to you. The 
hon. Minister is quite intelligent,
conscious and is well versed in his 
assignment. He has also been com
plimented for his work. I know him 
as an old prison companion of mine 
and we have passed days together. 
Nevertheless I fail to imderstand
what has prompted him to feel 
content to leave this aspect alone so 
masterfully. Had he only come for
ward with the statement that term 
of the special powers conceded by 
the 1946 Act is about to expire and 
that he wanted an extension, then the 
House would have wholeheartedly 
agreed to the request. If certain 
powers exist, they are meant to be 
granted and to be utilized. If you 
need these powers which the House is 
competent to grant, you can surely

ask for them and they will be given 
to you. You give us powers only on 
paper, but we give real powers to you. 
Had you placed before us any such 
proposal, we would have pleaded with 
others in favour of the fairness of 
your request and would have told 
them that it was necessary to grant 
you these powers. But no such 
thing has been placed before us. You 
have referred to many things after 
stating your case. The Havana Con
ference Charter and the Trade Agree
ment have come in for discussion but 
you dismissed this point only in a 
few words. An amendment has been 
moved asking for special powers to  
be granted even for the time when 
the House is in session. It is very 
strange. We are here to discuss a 
Bill and to pass it after due delibera
tions and if it is your desire that we 
should pass it within five minutes 
then it can be done—we can even; 
do it within a minute. Not on few 
occasions we have been responsive in 
an extremely liberal way and you 
have had no cause for complaint on 
that score. Sir, I fail to understand 
why they do not bring forward that 
BiU even though the Parliam ent is in 
session and we all are here to consi
der it. It is a different thing to say 
that the difficulties in following such 
a course are there and yet point out 
the intense harm  that is likely to be 
done to certain industries in- the 
absence of any Protection Duty what
soever. Again they may advance the 
plea that other people are likely to 
exploit the situation and that people 
will begin making profits on all im
ported articles. It is, no doubt, likely 
that people take advantage of the 
situation to some extent. But that 
m atters very little. Let us mean
while examine the situation in the 
country by the time the Finance Bill 
is passed here after we have voted the 
new taxation proposals revealed here 
on the 28th February in the course of 
the Budget presentation. You may 
just take into consideration the fact 
that the prices of all articles proposed 
to be taxed have gone up considerab
ly, take for instance the price of Biri. 
But there is nothing very particular 
about it. This generally happens. 
Shri T. T. Krishnamachari has said 
that according to his information the 
Tariff Board is going to grant pro
tection to some particular industry. 
He has received this news confidential
ly and perhaps he knows the staff of 
the Intelligence Department personal
ly. But that is, however, now a 
common knowledge and an3nvay it 
matters very little. There is nothing 
to feel nervous about it. It requires 
no special powers to do so. Special 
powers are required only to meet
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[Shri Bhatt]
special situations. But why should 
those even be necessary when the 
Parliam ent is in session? I fail to 
understand this logic of ‘special 
powers’ in the light of the fact that 
we are present here to consider and 
•discuss all these things. I can, 
however, understand the possible 
apprehensions that you may have in 
view. Nevertheless you should come 
forward and say that you need these 
powers and as such approach us to 
grant you the same. What is otherwise 
the reason for not doing so when we 
are quite responsive and are willing 
to give these powers to you? It is not 
the way to acquire such special powers 
and it is logically inconsirftont. You 
.are free to state that it is quite logical. 
Anyway everyone has his own way of 
thinking and opinions do differ. You 
may, therefore, m aintain that you have 
put forward this suggestion after a 

^ood deal of thought. But I will 
respectfully ask you to reconsider the 
whole position. Remove this impres
sion at least from your minds that you 
<?an issue a notification first and only 
then bring up the m atter before the 
Parliam ent. Another submission that I 
have to make, has already been referred 
to by me on more than one occasion. 
We generally include a provision that a 

particu lar measure is to last for a 
period of one year or two. Why do 
not you rename the Protection Duty 
Act as the Protection Duty (Continua
tion) Act? It can fuUy serve your 
purpose. Why bring a new Bill every 
time? You may maintain that your 
Object is to include it in the Tariff Act.
I hold that instead of doing that it 
will suffice to move the Protection Duty 
(Continuation) Bill to replace all these 
things. Keeping in view, however, the 
liin t given by hon. Shri Santhanam, one 
is at a loss to know whether or not 
I t  is legally possible to do so.

Again, I have to submit that even 
H you acquire these special powers, you 
are  still free to accept or not to accept 
the recommendations of the Tariff 

Board. If you want this extaBSion only 
for a specific period and should it be 
thought desirable to arm you with this 
power, even th«c I assure you that we 
can make no better recommendations 
than those mad« by the Tariff Board. 
B ut should you, however, consider their 
recommendatioM to be inadequate and 
feel the necessity of further recom
mendations. you may well proceed to 
"have them; but only approach the 
House for an enlargement in their 
•scope.

Here I wish to cite one instance. You 
'hav'e seen this in the report of the
Ministry of Commerce for the year 
1950-51. It has been stated therein that 
«  Protection Duty of 20 per cen t should

be imposed on Soda Ash. Our Govern
ment, however, thought it necessary to 
enhance it to 40 per cent, and they 
subsequently raised it to 50 per cent. 
The original subsidy of one and a half 
rupee was also reduced afterwards. But 
what I w ant to draw their attention to 
is that if you want to take this power 
also, then have it in a fuU measure. 
You must do all that is necessary and 
we will also try  to do our 
best. Why do you feel bound 
down by the recommenda
tions of the Tariff Board? Their part 
should be confined to the making of 
recommendations only and nothing 
beyond that. If you feel that a period 
of five years of Protection is necessary 
for the proper development of any 
particular industry then fix that Umit 
of five years. The Tariff Board may 
have suggested a period of one and a 
half year for a certain purpose, but if 
on the strength of your special know
ledge you feel that the said period 
should rather be of three years, then 
this power should also vest with you 
alone.

There was a time when the Minister 
or the Government of the day used to 
refer certain points to the Tariff Board 
for their consideration. To start with 
the very decision to refer those points 
to them used to take many n->onths and 
then the Tariff Board, in its turn, fur
ther took a number of months to com
plete their investigation and finally the 
Government did likewise in the imple
mentation of the decisions. It occurs 
in the report of the Fiscal Commission 
that many items were not given Protec
tion even after their cases had been 
rotting for two to two and a half years. 
This was the condition then. But what 
is the situation now? Now none but 
our own people are in charge of all 
these things. They possess a national 
outlook and want to take the country 
along the path of progress. It is In the 
hands of such persons that we find our 
Government today. We have entrusted 
the Nation’s task to them. I, therefore, 
am unable to entertain the idea that 
they will also require many months on 
reaching decisions like these or that 
they will not expedite matters. So, not 
taking any more time, briefly I request 
both the hon. Ministers to reconsider 
their position in respect of this Bill 
and get clear as to what special powers 
they actually need even though it will 
he much better not to ask for any. They 
should approach the House with a 
precise statement of the powers they 
actually need and we are willing to 
give these to them.

Mr. Depoty-Speaker: Mr.
ramaniam.

Sub-

Shri Raj Bahadur (Rajasthan): The 
question be now put. Sir.
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Mr. Depaty-Speaken I have caUed 
Mr. Subramaniam. I have not got any 
list with me, but as and when hon. 
Members indicated their desire to speak
1 have been making a note and trying 
to adjust the debate. There are three 
more hon. Members who are interested 
in speaking. I would appeal to them 
to reserve their comments for the 
clause-by-clause stage, so that immedi
ately after Mr. Subramaniam concludes 
the hon. Minister may be called upon 
to reply and then the question may be 
put.

Shri Ramaswamy Naidu (Madras): 
On the clauses we will not be allowed 
to speak generally on the Bill.

Mr. Deputy-Speaker: I am here. I
will allow discussion.

Shri C. Subramaniam (Madras): 
Arguments have been advanced by 
many hon. Members regarding the 
competency and propriety of delegated 
legislation. I want to approach this 
problem from a different angle alto
gether. As far as 1 am concerned, if 
delegation of power to the executive 
is absolutely necessary I will not 
hesitate to do it. The first considera
tion therelore ia wk*ttier the power 
sought by Gorem m ent is necessary 
under the circumstances ol the case 
and after careful consideration I feel 
that it is absolutely unnecessary.

First of all, I would refer the House 
to the Statement of Objects and Rea
sons with regard to this clause. In para
2 you will find this:

“As regards (1),“
that is to say, with regard to this 

delegated power of levying an import 
duty for protection,

“the powers indicated are at 
present exercisable under the Pro
tective Duties Act, 1946. This Act 
is, however, due to expire on the 
31st March, 1951.”
The next sentence is a little bit 

important:
“It is necessary to retain these 

powers permanently and it is con
venient to have these powers incor
porated in the Indian Tariff Act, 
1934”.

This statement was made on the 12th 
March 1951. Today we see in supple
mentary list No. 2, amendment No. 5, 
proposed to be moved by the hon. the 
Mover himsell. This is what it says:

“This section shall cease to have 
effect on the expiry of two years 
from the commencement of the 
Indian Tariff (Amendment) Act, 
1951"

[S h r im a t i  D u r g a b a i in  the Chair}
After the statement that it was 

necessary to retain these poweis per
manently, I fail to see why over-night 
the hon. Minister became wiser and 
said that it is enough if he had th e  
powers for two years. That is my first 
point. One is apt to think, and justi
fiably too, that sufficient consideration 
has not been given to this aspect—as 
to whether it is necessary to have these 
powers either permanently or tempor
arily.

4 P.M.

Then, the second point is this. This 
power has been in existence from 1946 
onwards. Was this power exercised a t 
any time by the Government? There 
is absolutely no mention of it. One 
way of convincing this House that this- 
power is absolutely essential, is to have 
brought before the House previous 
instances when this power was exercis
ed, how the necessity for it arose and 
how it was beneficial and necessary in  
tiie interest of the development of our 
industries. Absolutely no instance has 
been placed before us. This House has. 
been functioning as the legislature of 
this country from 1947 onwards and as 
far as I can recollect there has been 
absolutely no instance of this power 
being exercised and a legislation being 
brought before this House. So, if this 
power has not been ex erc is^  even 
once, for the past four years, what is 
the justification now to come and ask 
us to continue this power again. There 
is absolutely no justification to ask this 
House to continue this power either 
permanently or temporarily.

Thirdly, let us see whether any cir
cumstance is likely to arise when this 
emergent power would be necessary fo r 
Government. After all, who seeks pro
tection? An industry starts manufact
ure, works for some time and then 
comes before the Tariff Board for pro
tection. There is a thorough examina
tion after which the report of the Board 
comes before Government. Can it 
be urged that if within three or four 
months protection is not given, the 
Industry will be ruined. I do not 
think an industry which cannot stand 
for three months without protection, is 
worthy of being protected.

The other argument advanced was 
tiiat goods might be dumped from other 
countries. I am afraid that argument 
is not quite valid. Exports and imports 
are now completely controUed by 
G overi^en t. It is not as if there could 
be mdiscriminate import of any goods. 
Of course, there are certain items in the 
OGL. But if Cxovemment intends to 
give protection, they could restrict the 
licence. So, if they want this power



4054 Indian Tariff 21 MARCH 1951 (Amendment) Bill 4066

[Shrl C. Subramaniam] 
only for the purpose of seeing that 
a fter knowing the intentions of Govern
ment some speculators might step in 
and dump their goods here, I respect
fully submit that there are enough 
powers in the hands of Government to 
prevent such a thing happening.

Considering all these aspects, I really 
la il to see what is the justification for 
aeeking this power. I am afraid once 
a  power is taken, there is always a 
tendency to continue that power, 
whether there is necessity for it or not. 
This may be one of those instances. 
After listening to the very lucid speech 
-of my hon. friend Mr. Krishnamachari,
I heard my hon. friend the Minister of 
Commerce and Industry remarking that 
i f  the House so wishes he would be 
prepared to withdraw this Bill. It is 
not a question of the House wishing it 
•or not. I would request the hon. 
M inister to consider this again, whether 
as a m atter of fact this clause in the 
B ill is absolutely necessary. If it is 
no t necessary, I respectfully submit, 
apart from the wishes of the House, 
ttie hon. Minister should withdraw this 
•clause.

With regard to propriety also, I am 
afraid it is not proper that the execu
tiv e  should be given this power of 
deciding whether protection should be 
given to a particular industry without 
going before the Parliament. After all 
*we are following the British tradition 
in this Parliam ent—that is the majority 
party forming the Government. If that 
"be so, when a Governmont comes to a 
decision on a point like this, do you 
th ink that party will be prepared to 
throw out the Government on a simple 
point of protection to a certain industry? 
Certainly not. The House and the 
party  to which the Government belong 
will be faced with a fait accompli and 
1 do not think there would be any 
chance of that being varied. It should 
be left to Parliam ent to dis
cuss it in open and take deci
sions regarding the necess
ity for protection and the extent of pro
tection. We are all human beings; the 
Ministers also are human beings; the 
Secretaries also are human beings. It 
is not as if personalities do not count at 
all. In spite of us we are prejudiced 
in favour of certain persons and we 
have got our prejudices against certain 
other persons. Is it not likely that the 
decisions of the executive are likely 
be influenced by personalities—though 
unconsciously, I am prepared to put it. 
Therefore, it is better that there is an 
open discussion with regard to this 
^nd especially with regard to a serious 
m atter like this and a decision is taken 
openly in Parliament so that there 
cannot be any room for any charge 
though unjustifiably of disciixnination

in favour of or against any person or 
group of persons, or sectors of industry. 
My respectful submission is that Gov
ernment should reconsider the position 
with regard to this.

Another argument advanced was that 
the predecessor of this House, the 
Central legislative Assembly, was pre
pared to clothe the alien executive with 
this power. At that time we were all 
clamouring for protection and whatever 
protection was pleased to be given by 
the alien Government we were thank
ful. Therefore, when they wanted to 
give it either through the Assembly of 
executive, we were thankful for it and 
we were trying to du tch  at the small 
mercies they were prepared to show. It 
is not for a popular Government to 
come forward and say: ‘’Hand ever
this power to us; let us have these 
autocratic powers.”

Then I go to clause 3 of this Bill. 
With respect to clause 3, I feel I am not 
quite competent to speak with regard 
to the necessity or the quantum of pro
tection proposed there. But I raise a 
very serious objection with regard to 
the principle which has been intro
duced there, that is, preference shown 
to British manufactures, even in the 
m atter of protective duties. This 
m atter was considered by the Fiscal 
Commission also. As far as the Indo- 
British Trade Agreement of 1938-39 is 
concerned, protected articles are kept 
out of its scope and the so called coHon 
articles were incorporated into it only 
after special negotiations. In spite of 
that we find that as far as item 11(6) is 
concerned, that is, sago globules, the 
protective duty proposed is 24 per cent, 
in the case of British colonial manufact
ures as against 36 per cent, m  the case 
of non-British m anufy tures . I can 
very well understand this distinction 
in a revenue duty, but in the case of a 
protective duty I really cannot under
stand why preference should be shown 
in the case of British manufactures. 
What is the extent of protection necess
ary—is it 24 per cent, or 36 per cent. 
That is the real question. Is it the case 
of Government that if it is a British 
Colony manufacture, 24 per cent, duty 
will be suflRcient to protect our industiy 
and if it is otherwise 36 per cent, pro
tection is necessary? Even for tbe 
purpose of revenue, this preference 
with ragard to British manufacture is 
a relic of the past, that too a bitter p ast 
In spite of it we find not only in revenue 
duties but in the case of protection also 
this preference being shown. It 
shown not only here but in anothw 
instance also, namely with regard to 
item 28(31) where we find 26 per cent, 
shown for British manufacture and 36 
per cent, in respect of non-British man- 
facture. It is proposed now, in 19W.»
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after an independent Constitution has 
come into existence! I find there is 
absolutely no justification to continue 
this preference in favour of British 
manufacture. One other important 
principle is inv’olved in this, namely, 
the recognition of a British Colony. We 
have been crying hoarse that we are 
against the colonial system, that we 
would oppose it tooth aud nail, and that 
we would efface it. And here we recog
nize the British colonial system—not 
only the existence of it but the British 
colonial system where the exploitation 
oi the alien power goes on to the detri
m ent of the local population—and 
British Colony m anufacture is recog
nized for the purpose of giving protec
tion. There is absolutely no jusUnca- 
tion for them to show this kind of 
preference even in cases where we are 
levying a protective duty.

One other aspect and I have done. 
That is with regard to the grant of pro
tection which my hon. friend Mr. 
Ahmed Meeran referred to, namely, the 
protection which we are giving to the 
sericulture industry. Protection is a 
double-edged weapon. It could be con
ducive to the development of industry; 
at the same time it could spoil the in- 
<Justry and make it inefficient. Just as 
a child could be spoilt by too much of 
protection and petting, in the saipne way 
too much of protection might spoil an 
industry also and it might be a premium 
on inefficiency. In considering whether 
protection should be given to a certain 
industry or should be continued, care 
should be taken in selecting the indust
ries which would be able to develop 
because of the protection given. It 
should not be an industry which would 
exist only because of the protection 
and which cannot get out of the 
protection.

With these words, I once again appeal 
to the hon. Minister to consider this 
and see that he withdraws clause 2 of 
this Bill at any rate.

The Minister of Commerce and In
dustry (Shri Mahtab): I had no desire 
to participate in the debate in view of 
the fact that the hon. the Deputy 
Minister had placed the case so success
fully and efficiently before the House. 
But some points have been raised with 
regard to some of the aspects of the 
Bill which I think I should try to clear 
with the best of my ability.

The Bill, as the hon. Members know, 
consists of three distinct aspects. The 
first aspect is that some machinery has 
been devised, some ways have been 
suggested as to how quickly to dispose 
of the recommendations of the Tariff 
Board. The second one is the continua
tion of the General Trade Agreement. 
And the third aspect is the granting of 
protQctioa to certain industiries as

recommended by the Tariff Board. 
With regard to the first aspect much 
has been said. Therefore I would deal 
with it later on. With regard to the 
second aspect, namely the continuation 
of the General Agreement on Trade and 
Tariffs, the wise principle is to con
tinue to remain in a position unless it 
is proved that that position is wrong. 
Only when it is conclusively established 
that that Agreement is leading us to 
loss or is leading us nowhere, then 
alone can we think of changing that 
position. Otherwise we cannot go on 
thinking of changing settled positions 
at any time we choose. That position 
as has been explained in the opening 
speech of the Deputy Minister, has 
really increased our prosperity in the 
sense that our export trac^ has been 
helped to a considerable extent.

With regard to the third aspect, that 
is to say. granting of certain protection 
to certain industries as recommended 
by the Tariff Board, special mention 
was made of the pencil industry and of 
the sericulture industry. Protection to 
other industries has been supported. 
With regard to the pencil industry, hon. 
Members might well see before them 
the pencils which they are using here 
and they will themselves know whether 
that industry requires protection or not. 
It is not a fact that the protection is 
not helping that industry at all. If hon. 
Members will read carefully the Note 
which has been circulated they will find 
that only during the last war a number 
of pencil factories started in this 
country. Before that there were only 
three factories which used to m anufact
ure pencils in small quantities. But 
during the war, when the import of 
pencils was completely stopped, a 
number of industries grew. But they 
require protection. Unless we protect 
the pencil industry today the result will 
be that this industry will be wiped out 
of existence. It may be said that 
because of the import of cheap pencils 
our consumers will be benefited. But 
the industry as it stands requires pro
tection, and it has to be given protec
tion in the ultimate interests of the 
country. We may not look to the 
immediate interests of the consumers, 
but in the ultimate analysis you will 
find that the consumers will best be 
served by indigenous industries if we 
protect them in the beginning.

Mr. Sidhva has raised one question 
m this connection, and I can clear it up 
here namely, wnether there k; any 
machinery or any provision to see if 
the protection which is given to the 
industries is properly utilised by them 
or whether they take undue advantage
Oi. it for their own benefits aud 
interests. As I once said before, on 
another occasion in this House \be 
TaniT Coaaraisaaiw Bill has
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rShri M ahtab]
been introduced in this House makes 
a definite provision and gives a definite 
work to the statutory Tariff Commis
sion to see that the protection given is 
usefully utilised by the industries. 
Under clause 15 of the Tariff Commis
sion Bill it has been provided that “it 
shall be the duty of the Commission, at 
such intervals as may be prescribed, to 
investigate into the manner in which 
tariff or subsidies in relation to any 
industry have been working, with 
particular reference to the cost of pro
duction of the protected conmiodity, 
the scale of output of the protected 
industry, the quality of the protected 
commodity, the prospects of future 
expansion of the protected industry, 
the relative competitive position of the 
industry and the factors entering into 
it” and so on. You will find here that 
we very carefully thought of this aspect 
of the question as to how the protection 
Is utilized by the industries concerned. 
This machinery which is being pro
vided, I am sure, will go a long way in 
solving that problem. I admit that 
there may b« some complaints and in 
some c a» s  ihe protection which has 
been granted to industries is not being 
prop>erly utilized. But, when this 
machinery comes into being and when 
an authoritative report is received by 
Government that a particular industry 
is taking undue advantage of the pro
tection, then Govemnaent will be in a 
position to take action. What sort of 
action will be taken by Government, 
that also has been provided in the Bill. 
Therefore, that Bill should become law 
as quickly as possible. I do not agree 
with Mr. Sidhva and I do not know 
how his mind is working in a contracric- 
tory manner when he wants that mach
inery to work quickly, and at the same 
time he wants that the Bill should be 
postponed till t te  next session.

Shrl 8idhT»: I have not studied the 
Bill. Therefore, 1 did not know.

Shri Mahtab: Therefore, I suggest 
that the earilest opportunity will be 
taken to make that Bill into law so that 
a ready made machinery may be form
ed to give effect to the suggestion 
which has been made, namely, the 
examination of the working of these 
protections.

With regard to sericulture industry, 
it is a cottage Industry and unless it is 
protected, there is no chance of its 
existence. One of the hon. Members 
suggested that the weak industries 
which are now being propx>ed up should 
be allowed to die. That is a question of 
opinion. Mr. Subramaniam suggested 
that it should be an open question in 
Parliament whether a particular indus
try should be given protection or not. 
I would ask hon. Members to think at

the m atter whether this can be an open 
m atter in all cases. A question may 
arise whether cottage industries should 
be protected against other industries. 
In that case, it might not be an open 
question as my hon. friend, Mr. Subra- 
maniam suggested. There is a -/ery 
strong opinion and I belong to that 
school of thought that cottage industries 
should be protected against other indus
tries. If that is the view, then it may 
not be an open thing. There must be 
some policy as some sort of pledge is 
behind it. That is a question which has 
to be decided by the parties concerned. 
No Government can give an imder- 
taking or even say authoritatively th a t 
any of these m atters will be an open 
question in Parliament. Many political 
parties might come to Parliam ent with 
a definite pledge to support either this 
type of industry or some other tjrpe of 
industry. Therefore, I cannot say here 
and now that all these m atters will be 
open questions before Parliam ent here
after.

Shri C. SnbramaBiam: I did not say
it should be an open question. W hat I 
said was there should be an open dis
cussion.

Shri Mahtab: Of course discussion 
is open here. What I understood was 
that he suggested it should be voted not 
on party basis but on an open basis. 
Otherwise all discussions are open here. 
I do not think there is ariy private dis
cussion here.

With regard to sericulture, as I have 
already said, it Is a cottage Industry 
and from that point of view, it is pro
tected. I think that industry will 
require protection for many years to 
come and probably for all time to come. 
At no stage can a cottage industry be 
expected to compete with other 
industries. Therefore, cottage industry 
stands in need of protection for all 
time to come against the mills. That 
is the position. The hon. Member 
who criticised protection which is 
given to sericulture, I hope, will re
consider his views when he knows that 
sericulture is not an industry of the 
type o l mill industry but it is merely 
a cottage industry. Fortunately be
cause of the protection which was 
given originally in 1934 this industry 
is continuing today; otherwise it would 
have gone out of existence b j  now.

Then, as you know, effective steps 
have been taken to improve that la- 
dustry. A statutory Silk Board has 
been formed; money bas been granted 
for the purpose and they are doing 
their work most efficiently and some 
of the hon. Members here are on the 
Board. That Board is functioning very 
ef&cieEitly and tf pratecUon is needed
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anywhere, it is needed in industries 
of that type.

Then with regard to other industries, 
we have not gone beyond the recom
mendations of the Tariff Board. The 
Tariff Board has made recommenda
tions with regard to certain industries 
and these Recommendations have been 
examined in different Ministries. Here 
I  may tell you why time is taken to 
come to a decision and also why it is 
not possible for one single Ministry to 
come to a decision on these recom
m endations quickly. For instance, 
take the case of fru it products in which 
various Ministries are concerned. The 
M inistry which deals with the recom
mendations of the Tariff Board must 
be in a position to know the opinions 
of the other Ministries and the other 
Ministries also take their own time to 
know exactly whlat should be their 
opinion. In collecting these opinions 
after due examination, it takes some 
tim e and that also does not exceed in 
most of the oases more than two 
months or three months. That I do not 
think is too much.

With reagrd to the first aspect, 
namely, the m easure which has been 
suggested for the quick disposal of the 
recommendations of the Tariff Board, 
I do not understand why some other 
motive was read into that provision. 
A suggestion has been made th at the 
intention of the Government is to 
take away the powers of Parliam ent 

unto themselves. Without meaning any 
disrespect to any of the Members and 
with all respect to my senior Members, 
I  have to say that those who have said 
that the power is being taken away 
are not conscious of their powers. A 
person who knows his powers will 
never complain when the functions are 
distributed, that his power is being 
taken away by somebody felse. It is not 
a  question of taking away the power. 
It is merely a suggestion of distribut
ing functions. Because Parliam ent 
has got the power, the Members ought 
to see how that power is properly ex
ercised and if a suggestion is made as 
to how that power can be properly 
exercised, I think no wise Member of 
the Parliam ent would ever suggest that 
an attempt is being made to take 
away his power.

Shri Sidhva: Do you mean that all 
power should be delegated to the exe
cutive?

Shri Mahtab: That will depend on 
the wisdom of the House as a whole. 
The House in order to exercise its 
power must decide also how that power 
should be exercised. It is not enoueh 
to feel that the House has got the power 
but it should |o  a little fxirther and 
see that the power is exercised;
I F J .D . - :J

otherwise, by m early feeling that the 
powei^is contained in the House will 
not serve any purpose.

Shri Sidhva: We do exercise it.
S W  Mahtab: Here is a suggestion 

to Parliam ent as to how the power 
which is contained in Parliam ent should 
be exercised. The suggestion is here. 
Then before thinking of exercising 
that power, hon. Members m ust be clear 
in their minds as to the object behind 
th at suggestion. The object is whether 
the industries should be protected or 
not. There was a time when the cry 
was for swadeshi, that all the indigen
ous industries should be protected. 
Some o f the hon. Members have sug
gested that we here after taking up 
our offices have changed our minds. I t  
is not a case like that. The case is that 
somehow the general tem per of th e  
country has undergone a change.

Shri Kamath (Madhya Pradesh): 
You are adapting yourself to the new 
environment.

Shii Mahtab: I am trying to adapt 
to the hon. Members on the other side.

Shri Kamath: Do not adopt me.
Mr. Chairman: Let there be no taiic 

across the benches.
Shri Mahtab: There was a time, if  

the hon. Members go through the pro
ceedings of the debate in 1946, they will 
see how a cry was raised from all 
sides that the indigenous industrie«» 
should be protected. That was the cry 
then. Today the cry is...............
•  Shri Sidhva: The Government was
different.

Shri Mahtab: The Government has 
nothing to do with the question. The 
question is whether the industries 
should be protected or not. The indus
tries concerned w ef?  to be protected 
by the Government. They were intend
ed to be protected from the imports 
and not from a foreign Government 
or a local Government or an indigen
ous Government. Therefore when the 
cry was that the indigenous indust
ries should be protected the 
idea was that our local indus
tries should prosper as a 
result of which the consumers also 
would be benefited at the end. That 
was the position then. I would ask hon. 
Members to analyse their own minds 
whether the consumers’ interest is 
working uppermost or some other in
terest today.

Shri Sidhva: Consumers means
what?

Shri Mahtab: I am coming to that. I 
am just analysing the posiUon. I t  is
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lo r t b t  Hous« to decide. If th e ^ o u s e  
decides that all commidities should be 
m ade available to the consumers a t 
the cheapest rate, then there will be 
no import control, nothing of the kind 
■and the type of economy will be some
thing different. But, if the House 
comes to the decision th at indigenous 
industries have to be supported even 
though the products of indigenous in
dustries may be a ittle less in quality 
and  a little higher in prices, and may 
not be of the same standard as pro
ducts from elsewhere, then it is a diff
e ren t m atter. It is a question for de
cision by the House. The House has 
got that power to decide and nobody 
can  take away that power: th at is to 
say whether indigenous industries 
:should be protected against competition 
fxom  other industries, or whether the 
commodities should be made available 
a t the cheapest possible price, even at 
the  risk of ruining the local industries. 
That is the question for the House to 
consider. It has been presumed by the 
Government that the general opinion 
•of the House is that indigenous indus
trie s  should be protected. On that pre
sumption the whole measure has been 
^ased.

Let us assume for the time being 
th a t the general opinion of the House 
is that indigenous industries should be 
protected and that all facilities should 
be given to them to prosper. If that 
is the position, the question is 
how the wish of the House is 
to be executed. As I have already said, 
there is going to be a statutory Tariff 
Board very soon. That Tariff Board 
wil consist of persons of the h ig h ^ t 
integrity. That Board will make 8 
thorough investigation into all the in
dustries and make recommendations. 
As soon as their recommmendations are 
received by the Government, they will 
be examined. Then, the question is 
how to give effect to those recommen
dations as quickly as possible. The 

suggestion is tjiat the Government will 
issue a notification.

Shri Sidhva: The consumers’ interests 
should not be ignored.

Skri Mahtab: The notiflcation will be 
issued within the limit of the recom
mendations of the Tariff Board; it is 
not that they will go beyond the recom
mendation. That was the Govern
ment’s idea.

When it was found out that the 
House also would like to know and d i^  
cuss how the Government have exa
mined these recommendations and 
how orders have been issued, an 
amendm ent was proposed and that 
am endm oit is before the House. If

th at amendment is accepted, the House 
will have sufficient opportunity to dis
cuss, and accept or reject the orders 
which have been passed by the Govern
ment. There has been no intention a t 
any stage to take away any power 
from the House. On the contrary, aU 
attenion has been paid and very  deep 
consideration has been given to the 
wishes of the House, assimiing th at 
the wish of the House is th at all in
digenous industries should be protect
ed.

Shri Kamath: Why assuming?
Shri Mahtab: Suppose the House 

does not agree to this measure and in
sists upon the points which have been 
m ade out by some hon. Members th at 
the recommendations of the Tariff 
Board should be placed before the 
House in the form of Bills—I am a  
novice in this House and most of the 
bon. Members except one or two are 
senior to me (An Hon. Member: 
Orissa experience?)—a BiU takes a 
long time to be passed. A question has 
been asked, even if it takes one or 
two months, what is the harm? I will 
give you one instance which came up 
to me this morning; it is a curious 
coincidence. A gentleman who was 
a Member of the Central legislature 
here when this Protective Duties Act 
was under consideration,—I need not 
give the name of the gentleman—and 
who sopke at length supporting th a t 
measure, and cried hoarse th at there 
should be protection, approached me 
this morning and placed before me a  
puzzle. Unless some sort of a measure, 
as has been suggested is there, how 
can the House or anybody solve th at 
problem? The problem is this. A  
starch factory is going into production 
in a month or two. The raw  m aterials 
are just art*iving. The enterpriser 
has received telegraphic communica
tion from countries abroad that the 
raw  m aterials have been shipped. In 
the meanwhile, starch has been placed 
in the O.G.L.

An Hon. Member: Why?
Shri Mahtab: Because there was no 

production here. Starch is connected 
with the textile industry, tis hon. 
Members know. Therefore, it has 
been placed in the O.G.L. Licences 
have been issued for the import of 
starch to a v e r j  large extent. As soon 
as this starch is imported, the starcb 
factory, in spite of all programme to 
s ta rt production In a month or two 
will not be able to compete with the 
imported commodity. What is then 
going to happen to this industry? This 
ts the problem which I place before 
the House for their solution. There 
are certain cases in which quick de
cisions are necessary. If the Intention
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is  to protect the local industries. Of 
course, after a decision is taken, that 
decision m ust be ratified by Parlia
m ent, because Parliam ent is the au
thority  from which Government draws 
its  own authority. Therefore, Parlia
m ent m ust have an oportimity to con
sider that decision and accept or re
jec t that as they choose. But, there 
m ust be some provision for coming 
to  quick decisions and quick disposal 
■of matters, t

Shri C. Subramaniam: On a point 
o f information. Has th at industry 
been considered by the Tariff Board 
^ind protection found necessary?

Shri Mahtab: That wiU be referred 
to  the Tariff Board.

Shri Goenka (M adras): Protection
'was given to the starch industry last 
year.

Shri Mahtab: I am placing before 
you  the problem which has been 
referred  to me. By now, the hon. 
Member must have known who the 
gentleman is and he can easily verify 
whether what I say is true  or not.

There is another problem which has 
"been referred to by some hon. Menv 
bers that it is not very difficult to 
pass a Bill here. Those hon. Members 
who have suggested this have in view 
the  present character of Parliam ent. 
W hen a law is made, it has to be made 
in  such a way that it would suit for 
all time. Suppose after the next 
General Elections, the nimibe® of 

Opposition Members rises very high, 
it may not be possible to say that a 
Bill could be passed as easily as it is 
today.

Shri Kamath: That would be a real 
Parliam ent.

Shri Mahtab: As long as I have 
been ...........

Shri Goenka: There is the right of 
closure.

Shri Mahtab: ....... in this House, I
do not see any Bill being passed very 
easily. If that much of time is taken 
to  come to a decision with regard to 
duties, in the abnormal situation as it 
is existing today, it is possible that 
indigenous industries might be very 
adversely affected.

Another hon. Member suggested 
th a t the law which was made in 1946 
was an emergency measure. I do not 
know why the word ‘emergency* has 
been used in this connection. There 
is no question of emergency here. It 
is an ordinary procedure that the 
Tariff Board will make recommenda
tions, those recommendations wiU be 
examined by the Government and de
cision taken.

Shri C. Sabramaniam: '^Emergent
circumstances” are the w ords used by 
you in the Statem ent of Objects and 
Reasons.

Shri Mahtab: The law which was 
made in 1946 had in view industries 
which were then growing. It has beea 
rightly said that w ar conditions were 
prevailing then. My contention is 
that even those abnormal conditions 
are  prevailing today also. You can 
very easily know from the ups and 
downs in the imports and exports 
that abnormal conditions are prevail
ing. In spite of the absence of a 
re g ^ a r  war, w ar conditions are per
sisting and probably they have been 
accentuated in the last few months. 
If we think th at normal conditions 
are existing today or th at we have 
reverted to pre-war conditions, I 
think a huge m istake will be com
m itted by all of us.

Therefore, taking the existing ab
normal circumstances into considera
tion, and considering the nascent con
dition of many industries here, and 
taking into consideration the authori
ty which Parliam ent possesses 
and taking into consideration the 
anxiety of the Government to protect 
local industries which I assume is 
also the desire of Parliam ent, I am 
sure this House will agree to the mea
sure which has been brought for
ward, along with the amendment ̂  
which has been suggested by the 
Deputy Minister.

Shri Karm arkar: My task has been 
very much lightened by the very 
kind intervention of my senior col
league and in view of the shortness 
of time and the necessity of passing 
this measure before five o’clock, I 
would confine myself to only a few 
observations on some of the more im
portant points.

The first point which I would like 
to touch upon or rather which I 
would not like to avoid is the one 
raised by my hon. friend Mr. Meeran 
who was doubtful of the benefit to be 
derived by the extension for three 
yeai-s of the provisions of the 
General Agreement on Trade and 
Tariffs. I tried to make it clear to 
the House yesterday that in these 
abnormal times when there are con
trols exercised both in respect of 
exports and imports, what we have 
suffered as loss in customs revenue 
or what has been lost by the other 
countries, would not be a correct basis 
to judge the success or otherwise of 
this General Agreement on Trade and 
Tariffs. I suggested yesterday th at 
this Agreement has to be viewed in 
the new perspective which is before
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us in view of the fact th a t we in 
India are no longer an exporter of 
merely raw materials, as we were in 
the  past, but we are fast expanding 
our industries and if our expanding 
industries are to find reflection in the 

proper exports, the House wUl 
doubtless realise that the more we 
export the better our economic 
condition is likely to be and the 
g reater will be our necessary imports.
If  this result is to be achieved, it 
is in our interest to see that 
there is as large an elimination in the 
discretion of other countries to exer
cise unnecessary quantitative restric
tions or other restrictive measures. If 
that be so, then we have to be part or 
a member of the larger family that is 
being brought into existence by this 
General Agreement on Tariff and 
Trade, because a part of this Agree
ment is devoted to the elimination to 
the best possible minimum of such re
strictions. Our advantage in conti
nuing to be a member of this Agree
m ent lies in the fact that this opens 
out for us a future which is a very 
good future. I t  is from that point of 
view that we are to judge this General 
Agreement on Trade and Tariffs, 
because there is good reason to ex
pect an expansion of our industries. 
A t one time the idea was a conser
vative one. But now things have 
changed. We are asked what do we 
gain? I say we gain a lot because we 
have a good industrial future and it 
is to our interest to see that it is not 
given to the other countries to 
restrict our exports to them.

Shrl Meeran: .But even according 
to the figures given by the Ministry, 
the exports have shown a decline.

Shrl Karmarkar: We are living in 
times when export m arkets are erra
tic. Last year, as the hon. Member 
knows very well, owing to the un
restricted O. G. L. we had, we had 
to restrict our imports to the mini
mum and in textiles our exports 
have been enormous. But they cannot 
be related to the direct effect of the 
Agreement. Take for instance a re
frigerator. Suppose we reduce the 
imoort duty on it and next day com
pletely eliminate the import of re
frigerators. The reduction in duty 
will not result in greater imports. 
Well, .th a t is the position. We have 
no basis to-day to judge whether the 
concessions given or the concessions 
taken in respect of imports or ex
ports in any manner of things have 
succeeded or not. Therefore, I said 
we have to judge the Agreement not 
on the basis of concessions given or 
taken. In abnormal times these con
cessions will not have the correct re
flection as they would normally have

in normal times. To-day the judg
m ent is on the basis whether Ind ia  
stands to gain by being a member o f  
the family w h i^  has entered into* 
this Agreement. I t is to our in te res t 
to be a member of this family because* 
India is fast developing into an in
dustrial coimtry and we are interest
ed in seeing to it that there are as. 
few barriers as possible to our ex
ports to other oDuntries. I am sorry 
for want of time I am not able to de
velop this point further.

I have now to pass on to one or* 
two other points which I cannot want: 
to avoid mentioning. One of them is 
the point raised by Pandit TJiakur Das. 
Bhargava, about the constitutional 
position. I do not seek to enter intO' 
the details of that question; but to my 
mind it is perfectly clear that the 
Constitution does not prevent us a t 
all from passing this legislation. I t  
only says that no taxation shall be- 
levied except on the authority of law. 
This is to provide against arb itrary  
exercise of power by the executive 
in respect of any taxation. A part 
from the question whether th e  
present one is a tax  or duty, even i r  
it is a tax, under the article of the- 
Con.c*.itution quoted we are not pre
vented from bringing forward and 
passing this measure. And it is 
because we want to go by the Consti
tution. because we wanted a measure- 
with the authority of law, because- 
we wanted the authority of law to  
l>ack us in term s of the Constitution 
that we came with this Bill before
Parliam ent.

There was next the point about 
sericulture to which my senior col
league has also referred. I t has been 
asked why there should be such a high 
duty on sericulture which will be 
required for a long time. Now, w e 
have to see that our local indigenous 
industry produces as much as it can. 
Actually almost half of our needs in 
silk are being met by the local in
dustries. If we take off the protec
tion, we shall not be able to produce 
even a small percentage of the two 
million pounds of raw  silk that we- 
produce to-day. No doubt it involves 
a tax or burden on the consumer. But 
if we place silk on the O. G. L. then 
our sericulture industry will, in a 
m atter of some years be completely 
wiped off. Does the House want such 
a very important industry to disappear 
from our midst simply because we d a  
not want to protect it? There will be 
certain industries which we will have 
to orotect at any cost. Though 
a key industry, tht* sericulture 
dustry is an essential Industry which 
we are bound to protect whatever th e  
sacrifices may be.
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As regards the button industry and 

the  pencil industry my senior colleague 
iias referred to them. My friend Mr. 
Sidhva has raised the point about the 
.present condition of the pencil in
dustry. Well, the Tariff Board has 
reported and Government also insists 
•that standards should be maintained, 
th a t up-to-date m achinery should be 
-employed. The Tariff Board advised 
imports of necessary raw  m aterial 
from other countries. Imports from 
East Africa do not come to us because 
Britain has entered into a monopoly 
there. The Dehra-Dun Institute has 
suggested Cyprus and deodar wood.

Shri Sidhva: What about used rail
way sleepers?

Shri Karm arkar: If I had the time 
I  would have gone into this question 
in  greater details. That suggestion is 
under our consideration. That is all 
that I can say at present on that as
pect.

There are one or two more points 
^ h ic h  I am afraid I will not be able 
to  deal with because of the want of 
time. But there was one point raised 

"by Shri Gokulbhai Bhatt who asked 
"very pertinently how far these provi
sions have been helpful as these have 
i^een there since 1946. I would only 
•say that the protective duties of 1946 
^lave been helpful to us in m any ways. 
Action has been taken to protect ttie 
following industries—grinding wheels, 
^batteries for motor-cars, electrical 
machineries, soda-ash, textile machine
ry . We took action first under the Act 
and then came to the House for its 

-endorsement. There are many other 
item s in which we took action bu t I 
have mentioned only a few. I hope 
the  hon. Member is satisfied that 
Tinder the old Act of 1946 we did not 
:take action unnecessarily.

Shri Ramaswaml Naida: When was 
•protection given to the grinding wheel 
industry?

Shri Karmarkar: We will come to 
th a t later.

Finally I should express my deep 
flense of gratitude tor the kindness 
-which the House has shown to me and 
th e  manner in which several speakers 
liave referred to me. I may tell the 
House that in this work in which I had 
-my humble share I had the goodwill of 
th e  House and since 1947, when I enter- 
-ed this House as an ordinary Member, 
I t  has been one of the principal strength- 
■«?ning factors in the little service 
-that I and others have been able to 
xender.

I should also express appreciation 
xyf the high level which the debate 
■naintained all through.

There is one small point about starch. 
The ceiling of import was fixed and 
as the House very well knows with a 
view to create facilities we have doubl
ed the licence for six months. The 
main point in this connection is this. 
If  under this double licence much more 
starch comes in than is justified in the 
light of potential local production, il 
we find that the year’s requirement 
will be fulfilled by local production, it 
will place local production in an em
barrassing condition. It is in that light 
my senior colleague referred to the im
port of starch. That is all I have to 
say by way of reply.

^  (Tariff Board)

(Parliament) arPTT afk
TO % TT̂ r ^  ^  fVrFTT T O  I

^  <̂+r< «IY

fsn* ^  TO ^

*rr sfVr ^  ^

[Shri Bhatt: The hon. Minister has 
replied one of my questions. He has 
said something to the effect that with 
the help of those powers he could give 
protection to such and such industries 
a t an early date. I had asked as to 
when did the Tariff Board submit this 
suggestion and when action was taken 
on it; when the Bill was introduced in 
Parliam ent and what time it took in 
its passage. I wanted to know these 
facts so that we may understand that 
the Government really meant to do 
such and such a thing and in case we 
would not have (^legated those powers 
to them, these iiHlustries would have 
suffered a loss, ultimately resulting tn 
a particular loss to the country.]

: im  ^  ^
BPTT ^  ^  aw

(Information) m  trft (ready)
I TRT ^  5 *
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XWTiRFT x i \ <ft ^  ^  ^ 3rrr %
I 3ra” arrr ^  ^  ^  t o  %

irr̂  H 4* (Supple
mentary) <rrr %

1 1 3n#t ?ft ^  'TRT ^  ^ r

.  .[Shrl KarmaiiLar: It would have given 
me a sense of relief if the required 
information would have been ready 
w ith me at this time. W hatever little 
information I had with me, I have 
placed it before the House. I shall 
try  to furnish you with all the infor
mation that you have sought in a 
supplementary form. I have not got 
this information with me at th is 
time.]

Shri Satish Chandra (U ttar Pradesh): 
Neither the hon. Minister nor the 
Mover has given any explanation as 
to why preference is shown to and 
discrimination made in favour of 
British colonies in the case of such 
m anufactured products as have to be 
protected here for the development of 
home industries. ,

Shri Karmarkar: I thought my hon. 
friend knew the obvious reason. We 
are bound by the Indo-Britis'i Agree
ment. We cannot get out of it. 
Besides the G.A.T.T. and the Havana 
C harter have made specific mention 
of the preferences which already exist. 
W hatever is written in the Agreement 
is subject to these duties. It is open 
to us to term inate the Agreement but 
that is another matter.

Shri Goenka: Is that Agreement 17 
years old? It was made in 1934.

Shri Karmarkar: It is the Ottawa 
Agreement which my hon. friend is 
referring to obviously, which has been 
replaced later by the Indo-British 
A ^eem ent.

Shri C. Subramaniam: Are not pro
tected articles kept out of the scope of 
the Agreement, the Indo-British Agree
ment?

Shri Karmarkar: The only answer I 
can give offhand.......^

Shri C. Subramaniam: It is so, I can 
assure him.

Shri Karmarkar: That is right. I 
happened to be a member of this con- 
fo-ence and every now and then this 
question of preference came up. 
Whenever there was bilateral agree
ments between countries this point was 
kept in mind. Whatever changes were 
made in the case of -tariff duties these

preferences had to be kept up a n d  
ttiey were kept up.

Shri Goenka: It
revenue tariffs.

was only fo r

Shri Karmarkar: At this late stage  
it is diflacult to satisfy every body.

Shri C. Subramaniam: It is a very 
im portant point. I shall read from  
page 319 of .the Fiscal Commission's, 
report:

“Under the Indo-British Trade 
Agreement of 1938-39 also protect
ed articles were kept out of its 
scope.”
I am sure that statement is corrects
Shri Karmarkar: That is right.
Shri C. Subramaniam: Then y o u r

reason for keeping these preferences- 
was wrong.

Shri Karmarkar: I am not sure a s  
to what t^e Member wants. There are- 
three documents—the Fiscal Commis
sion Report, this Agreement arid th e  
G.A.T.T. by which we are bound. 
W hat is it he wants?

Shri C. Subramaniam: You hav e
shown preference with respect to pro
tective duties also. As a m atter o f  
fact even under the Indo-British T rade  
Agreement these protected articles a re  
kept out of the scope of the Agree
ment. You are not bound to show" 
preference to the British industry.

Shri Karmarkar: The more conven
ient way might be to discuss the point, 
on that clause.

Mr. Chairman: The question is:
“That the Bill further to amend 

the Indian Tariff Act. 1934, be 
taken into consideration.”

Th^ motion was adopted.
Clause 2. —(Insertion of new section̂ .3A etc.)

Mr. Chairman: I want to know
whether any hon. Member proposes to* 
move his amendment.

Shri Ramaswamy Naidu: W hether
any Member moves his amendment or 
not I would suggest that consideration 
of the Bill clause by clause may be 
taken up on the next day. There are* 
only three minutes.

Shri Goenka: We may have to oppose 
certain clauses, although we may not. 
move amendments.

Mr. Chairman: If the hon. M em ber 
wants to speak on the clause he can 
do so. But before that I wanted t o  
know whether any Member wanted t<v 
move amendments.
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Shri Karmarkar: I beg to move:
In clause 2, for sub-section (3) of llie 

proposed section 3A of the Indian 
Tariff, Act, 1934, substitute:

“ (3) Where a notification has
been issued under sub-section (1), 
there shall be introduced in 
Parliam ent if it is in session with
in  fifteen days after the issue of 
the notification, and if it is not m 
session within fifteen days of its 
re-assembly, unless the notification 
is in the meantime rescinded, a 
BiU on behalf of the Central Gov
ernment to give effect to the pro
posals in regard to the continuance 
of s  protective duty of customs on 
the goods to which the notification 
relates, and the notification shall 
cease to have effect when such Bill 
becomes law, whether w ith . or 
without modifications, but without 
prejudice to the validity of any
thing previously done thereunder:

Provided that where for any 
reason a Bill as aforesaid does 
not become law within two months 
from the date of its introduction 
in Parliament, the notification 
shall cease to have effect on the 
expiration of the said period of 
two months.

(4 )  T h is  s e c t io n  s ’n a ll c e a se  to  
h a v e  e f fe c t  o n  th e  e x p ir a t io n  o f  tw o  
y e a r s  fro m  th e  c o m m e n c e m e n t o f  
th e  In d ia n  T a r iff  (A m e n d m e n t)  
A c t , 1951.”

Mr. Chairman; A m e n d m e n t m o v ed :

“ (3) Where a notification has 
been issued under sub-section (1), 
there shaU be introduced m 
Parliam ent if- it is in session within 
fifteen days after the issue of the 
notification, and if it is not m 
session within fifteen days of its 
re-assembly, unless the notification 
is in the meantime rescinded, a 
Bill on behalf of the Central Gov
ernment to give effect to the pro
posals in regard to the continuance 
of a protective duty of customs on 
the goods to which the notification 
relates, and the notification shaU 
cease to have effect when such Bill 
becomes law, whether with or 
without modifications, but without 
prejudice to the validity of any
thing previously done thereunder:

Provided that where for any 
reason a BiU as aforesaid does 
not become law within two months , 
from the date of its introduction 
in Parliament, the notification 
shall cease to have effect on the

expiration of the said period of 
two months.

(4) This section shall cease to 
have effect on the expiration of two 
years from the commencement of 
the Indian Tariff (Amendment) 
Act, 1951.”

[M r. S p eak er  in  the Chair]
Shri A. C. ,Guha: Originally I gave 

notice of an amendment to lihe propos
ed sub-section (3) in clause 2 and I am 
glad that the Minister has been pleas
ed to accept practically the purpose 
and spirit of that amendment. I re
cognise that there may be occasions for 
the Government to have that power to  
impose a protective duty by notifica
tion; but in the original Act nothing 
has been stated as to when the Gov
ernment will produce.a BiU to th a t 
effect before Parliament.

Mr. Speaker: Is the hon. Member 
likely to take some more time?

Shri A. C. Gnha: Yes, Sir.
Mr. Speaker: We may then take th is 

up later.

5 P.M.

LOAN TO EXCHANGE BANK OF 
INDIA AND AFRICA

Mr. Speaker: The House will now 
proceed with the half hour discussion.

Shri Sidhva (Madhya Pradesh): This 
discussion has arisen out of Starred 
Question No. 1664 which I had tabled 
for 22nd February, 1951, regarding the  
loan of Rs. 85 lakhs given by the 
Reserve Bank to the Exchange Bank of 
India and Africa. This question was 
almost at the end of the Ust of ques
tions for that day and was not there
fore reached for oral answers. I do not 
know whether my hon. friends have 
read it but I would just Uke to state 
that this question relating to 
the loan given to this Bank was one on 
which previouly we had discussions and 
I 'had also put questions. It was a t 
your request, Sir, that the final answer 
was reserved, because the case was 
considered to be sub judice. The High 
Court having decided the case, I wanted 
to .know  the exact position as to how 
this loan was made and who was really 
responsible, and whether the provisions 
of the Reserve Bank of India Act v/ere 
complied with. The hon. Prime Minis
ter in his reply on 22nd February said 
that the Reserve Bank had not con
sidered the Exchange Bank a secure 
creditor, and the arrangement was 
that the first charge on the moneys 
received by the Liquidator would be 
claims relating to trust moneys and
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tru s t properties, and next in 
order, to the general cost of liquida
tion and the pajmient of wages 
to certain classes of employees of the 
Exchange Bank. Fifty per cent, of the 
balance would be paid to the Reserve 
Bank of India in satisfaction of its 
claims and the remaining 50 per cent, 
in satisfaction of other charges and 
claims etc. I asked, “What is the loss 
to the Reserve Bank?” The Prime 
M inister stated that it could not be 
ascertained at the time. I also enquired 
whether the Bank’s accounts had been 
checked and whether the position of 
the Bank from time to time had been 
checked. The answer was not given 
directly but the Prim e Minister stated:

“The advances made to the 
Exchange Bank were sanctioned by 
the Governor of the Reserve Bank 
and the procedure laid down in the 
Reserve Bank of India Act for this 
purpose was followed. There can 
be no question of any action being 
taken against any Reserve Bank 
authority granting the loan in the 
absence of negligence or fraud.”
I did not ask for any enquiry, nor 

did I say there was fraud, but the 
Prim e Minister himself has given this 
answer. But after reading this an
swer I felt it was not complete and 
satisfactory. Well, when the case was 
going on in the High Court of Bombay, 
our hon. friend, Shri Deshmukh, the 
then Governor of the Reserve Bank, 
eave evidence in the High Court. I 
was reading that evidence and I looked 
again for the point I was striving all 
along that is, whether the provisions of 
section 18(1) of the Reserve Bank of 
India Act were complied with. Section 
18 says:

“When, in the opinion of the 
Central Board, a special occasion 
has arisen making it necessary or 
expedient that action should be 
taken under this sub-section.......
My point all along was whether 

while granting this loan the sanction of 
the  Central Board was taken. To that 
of course no reply was forthcoming 
from the ex-Finance Minister, when he 
spoke in reply on 22nd March, 1950. 
He definitely stated that he was not in 
a position to say it. In the court also 
this question was put, but no answer 
yUrBS forthcoming. I have got the 
evidence given in the Court, which has 
been published in a Gujerati paper in 
Delhi and Bombay. I will give as 
accurate translation of it as possible. 
If my hon. friend, the Finance Minister 
has got an English copy, and if there 
Is any mistake in translating from the 
Gujerati, I am prepared to accept 
whatever correction he suggests.

Mr. Speaker I may suggest that he 
should not take time in reading the 
entire evidence.

Shri Sidhva: No, Sir, only the rele
vant portions.

Mr. Speaker: Also, he may remember 
that after all what is published in the 
Press is mere notes and not the actual 
evidence.

Shri Sidhva: Yes, Sir. This was the 
evidence that he gave:

“The Liquidator of the Exchange 
Bank who had filed the suit in the 
High court made an affidavit and 
statem ent that Rs. 70 lakhs were 
given in February, 1949, against 
four promissory notes to the 
Managing Director of the Exchange 
Bank. Since then a sum of Rs. 15 
lakhs was given and the Managing 
Director, it is stated, borrowed 
some loan without sufficient autho
rity  by the Reserve Bank, and 
therefore the Exchange Bank is 
not bound to the transaction which 
it considers to be an illegal 
transaction.”
The Minister of Finance (Shri C. D. 

Deshmnkh): Is this part . of m y
evidence t^iat he is reading. Sir?

Mr. Speaker: He is reading some 
extracts, as he alleges, from the affi
davit of the Liquidator.

Shri Sidhva: That is so, Sir. This 
is not the evidence of the Finance 
Minister.

Then, there was a party  in this suit 
by name the Sindhu Rehabilitation 
Corporation. They have taken Rs. ten 
lakhs and they have challenged the 
Reserve Bank’s claim. They say th at 
they are the secured creditors and not 
the Reserve Bank. Mr. Deshmukh was 
cross-examined in this connection and 
in cross-examination he stated that 
except the incident of 22nd February 
1949— ĥe said 'he was speaking from 
his memory—he had not seen any re
cords since then and was not in a 
position to state whether his sanction 
was recorded in the books. The 
Reserve Bank has admitted that on 
the agreement of 22nd February 1949 
edl the promissory notes and securities 
were written after the above date. He 
further stated that excepting the loan 
of Rs. ten lakhs, in all cases his sanc
tion was obtained. He was not in 
Bombay on that day. I want to know 
whether this part of his evidence in 
which he said that sanction was not 
given is correct. I want to know who 
sanctioned this loan. Normally, every 
application goes to the Department of 
Banking Operations in the Reserve 
Bank in the first instance for security. 
Was this loan first sent to this De
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partm ent and were any rem arks by 
the Chief Officer thereof invited? I 
may read the rem arks made by the 
Chief Officer of the Departm ent of 
Banking Operations, Mr. T. V. Datar. 
H e  said: “It would be a bad loan 
because even by giving the loan the 
Bank would not be safe under any 
circumstances.” I again repeat that I 
-am not giving the exact words, but 
this is just the gist. Now, I under
stand  that the Deputy Governors of 
the Reserve Bank, Mr. Mekhri and 
Mr. Bhandari were very keen in giving 
this loan. Their point was that if the 
loan was not given, Indian credit in 
foreign countries would suffer. That is 
^Iso the point which Dr. M atthai made. 
I  want to know at what stage the Gov
ernm ent was consulted and if Indian 
credit was to suffer in foreign countries 
whether Government considered the 
<luestion of paying away the amounts 
deposited in foreign countries. We 
have actually paid money from our 
Exchequer. Did Government consider 
paying away that money and thus re- 
lusing to pay this money to the Ex
change Bank?

When 1 asked Dr. M atthai whether 
the accounts of this Bank were 
exam ined under the Reserve Bank of 
India Act, he stated that since 1947 
•there appeared to be some discrepan
cies in the Exchange Bank and the 
Heserve Bank had made three sugges
tions to that Bank to improve its 
working. The Bank wanted extension, 
.and extension after extension were 
ifiven and the last date was fixed, 
finally , the Bank was warned that if 
i t  did not comply with the suggestions 
made by the Reserve Bank by April 
1949, the latter would be forced to take 
«  serious view of the matter. My 
point therefore is that the position was 
very clear to the Reserve Bank and 
y e t  why did they give this loan? 
My point also is whether a meeting of 
th e  Board of Directors was called, 
■because the loan was given a t different 
stages and not at one stage. Was 
section 18 of the Act complied with?
I  m ust say that I have brought this 
question without any intention to cast 
any kind of aspersion on anyone. 
For my hon. friend Shri Deshmukh 
particularly I have high regard. I am 
n o t questioning his integrity. He was 
"the Governor of the Bank and he now 
"happens to be the Finance Minister. 
B u t he will realise that I had put my 
question when he was not a Minister.
I  was taking interest in the cause of 
the depositors who have suffered 
Immensely by the failure of the Ex
change Bank. Even after the Reserve 
B ank’s advancing this money they did 
•not get anything. I would like to 
•know why the Reserve Bank was so 
m uch considerate in giving this 
money, without taking an undertaking

from them th at the depositors’ 
m ent was honoured in full.

Again, the Managing Director o f 
thL<t Bank, who happened to be the  
Chairman of an Airline had taken a  
loan from the Bank to finance the a ir 
company. Dr. M atthai admitted th is 
fact and agreed that this was also oiie 
of the irregularities and that steps 
were being taken against the person.

All these things combined together 
have create^! a lot of suspicion in th e  
mind of the depositors and the public 
and they naturally  ask why the  
Reserve Bank, knowing all these facts, 
gave this money.

I would also like to know w hether 
the Deputy Governors were in any w ay 
responsible. The hon. the P ru n e  
Minister assured us that there was no 
justification for an enquiry. I am not 
asking for an eliquiry. I only w ant to  
know whether the Deputy Governors 
who have acted in this manner w ere 
right or wrong. If they were ^ '^o n g , 
why were no steps taken against them? 
Are these two gentlemen still in service 
—if so, have they been warned?

After aU, the fact m ust be recognised 
that the Reserve Bank is a State ^ t i -  
tution and we would like to have 
persons who are above board a t the  
head of the administration. There 
should not be the slightest suspicion m  
the minds of the public: if there is we 
m ust remove it a t foe earliest o ^ r -  
tunity. These are the mam factors 
which have influenced me in pursuing 
this m atter from time to time.

Mr. Speaker: I may inform the hon. 
Member that if he really wants an 
planation on important points, he m ust 
have some time-limit. He has now 
taken nearly fifteen minutes. Other
wise he will only make his point,

Shri Sidhva: I have been keeping my 
eye on the clock. Sir. I just w ant to 
make one more point and resume m y 
seat.

I would like to know whether before 
the payment was made our External 
Affairs Ministry was consulted.

Mr. Speaker: I may say at this stage 
that the hon. Member has gone m uch 
beyond the points he has mentioned.
I believe the principal point that he 
has made is: whether the procedure 
laid down in the Reserve Bank of 
India Act was followed; if not 
whether it has resulted in a loss of 
Rs. 80 lakhs. So, he wants to know 
the responsibility of the persons who 
have done so.
. Shri C. D. Deshmukh: The hon. 
Member has mixed up facts. I know
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^  raised these issues several times. 
We could not give a full answer 
earlier, because the very point that he 
had  raised was sub judice.

His main points are; the authority 
under which loans were granted and 
the person by whom they were g ran t
ed. He has now raised something 
which was not in that question, namely, 
the  correctness of the judgment which 
WM exercised in granting these loans. 
His third point is: Is there any proof 
th a t any loss has resulted and if so 
w hat is to be done about it?

Now, the first one is the most im
portant point, and that is whether the 
Governor had any authority under 
section 18 of the Reserve Bank of India 
Act to make the loan. Mr. Sidhva 
bases his conclusion on certain words 
in  section 18(1) whicH refers to the 
opinion of the Central Board and on 
the  omission of the words, “or where 
the powers and functions of the 
Central Board have been delegated to 
a committee of the Central Board 
(then) in the opinion of such commit
tee” by an amending Act. These 
words were deleted when the Bank 
was nationalised, and section 7(3) was 
introduced purporting to give the 
Governor full powers to administer the 
affairs of the Bank.

Shri Sidhva: Where is that section?
Mr. Speaker: He may first foUow 

w hat the hon. Finance Minister says 
and then refer to the Act.

Shri C. D. Deshmakh: Section 7(3) 
was introduced when the Bank was 
brought under public ownership. It 
says:

“Save as otherwise provided in 
regulations made by the Central 
Board”—and there are no regula
tions made—“the Governor shall 
have full powers to transact all the 
business of the Bank which may 
be transacted by the Central 
Board”.
When this was introduced, my pre

decessor by an amendment suggested 
the removal of this particular phrase 
which I have read out just now, name
ly, “or where the powers and functions 
of the Central Board have been dele
gated to a committee.......etc.” Mr.
Sidhva seems to think that this was 
deleted in order to restrict the scope 
of the authority of the Governor. As 
a m atter of fact, the intention was 
exactly the opposite. It was because 
under section 7(3) full powers were 
vested or purported to be vested that 
It was considered that any reference 
to  delegation was unnecessary and

superfluous. Therefore, section 18(1) 
was left merely wilih the words “th e  
Central Board” and there was n o  
refeyrence to delegation. Then it was- 
considered by the House th at there  
would be complete authority to th e  
Governor to transact the affairs of th e  
Bank. Therefore, both the Govern* 
ment and this House were party  to this 
arrangement, and that was clearly  
the intention, and it was natural, be
cause the Bank (had passed under 
public ownership. Therefore, th e  
standing of the Governor was different 
than when he represented, so to speak,, 
the shareholders and was appointed on 
their initiative with the approval o f 
Government. Indeed, there was an. 
interval when there was no Central 
Board at all. The Central Board was- 
constituted a little later and the 
Governor had necessarily to exercise 
all the powers of the Bank. Also, a s  
a m atter of central banking practice^ 
affairs like this, that is to say emer* 
gency loans, have always to be granted 
by the executive head. And it was. 
for this that the old section 18 provid
ed for a possible delegation either to* 
the Central committee or to th e  
Governor.

As long as there was no litigatioik 
we were all satisfied that lihis was quite  
an adequate provision. Indeed, th e  
Governor, which was myself, thought^ 
“WeU, I had made a certain sugges
tion which was logical and also in. 
accordance with central banking, 
practice, Government has approved of 
it, and the Legislature has beea 
pleased to accept it and has now vested 
me with full powers”. But the lawyers- 
are always busy and you cannot hold 
the courts from taking certain view, 
wihatever the intention of the Legisla
ture may be. We consulted th e  
Advocate General there when this issue 
was taken, and he said—I cannot quote 
his opinion, that would take some tim e 
—but the essence of it was: “With
some hesitation I believe that th is 
secures full authority to the Governor 
to have given the loans”. But th ere  
were one or two difficulties. That is, 
the words used in section 7(3) w ere 
“transact all the business of the Bank”. 
The point taken was that since 
“business” is a word which is used 
only in section 17 and in other sections, 
the words “affairs and administration” 
are used, the Legislature, which is 
always wise, must have intended 
to make a difference between “affairs 
and administration” and “business”*

Shri Sidhva: It is correct.
Shri C. D. Deshmakh: It may or may^ 

not be correct. Secondly, they said, 
they used the word ‘bank’ now in th is  
Act, sometimes the word ‘bank’ occurs*, 
which means the Central Board or tfa»
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Committee or the Governor or whoever 
i t  m ay be. In other sections the words 
“Central Board” occur. So the lawyers

- said, here the Legislature has again 
very advisedly used the word ‘bank* 
whereas in section 18(1) the words 
‘Central Board’ are used and therefore 
i t  would not have been the intention 
th a t the power was to be vested in the 
Governor. As I say, so fa r as the 
Governor of the Reserve Bank was con
cerned, he was not a draftsman. It 
was for him to send the substance of his 
proposals and the proposals were that 
concurrent power be vested in ihe 
Governor for the two reasons I have 
mentioned (a) central banking prac
tice in emergency transactions and (b) 
the change in the status of the bank.
That point was mentioned in the brief 
speech which Dr. Matthai made when 
he moved this amendment. There was 
no other debate in the Assembly and 
although the courts are precluded from 
referring to debates and so on, we can 
refer to our own debates. I can refer 
to the brief which was supplied by the 
Finance Department to the Minister 
and the conclusion is inescapable that 
the intention of everybody at that time 
was that the Governor should have ttie 
power. When this point was taken 
up in court, I said I shall be prepared 
to sign the affidavit and give my 
evidence. I hoped that that would, 
give me an opportunity of clearing up 
the point. When I gave evidence, X 
was asked various other questions, e.g., 
about the date of the execution of 
some of the documents and so on and 
so forth, to which I wiU advert later.
The Advocate General said that there 
was a 50 : 50 chance of the court ac
cepting the construction that we put 
on it. It may be that the Bank would 
secure priority for all our debts or it 
may be that they would not be accord
ed any priority at all. Since there 
were various other secured debts the 
choice was between the Reserve Bank 
getting RS. 60 or 80 lakhs or getting 
Rs. ten or twelve lakhs. We could 
never make any calculations until the 
liquidation was complete. You do not 
really know how much there is to be 
divided on a 50 :50 basis after the 
first secured debts, the provident fund, 
the guaranteed debts and various other 
prior claims are paid. There was also 
this consideration which I must say 
influenced me, that somehow it is 
rather hard on the depositors that 
when the Central Bank runs to the 
assistance of a bank in trouble it 
should have secured itself completely 
a t a time when the interests of the 
depositors are in jeopardy, and 
a l^ough  we could have perhaps made 
a bid for getting our poimd of flesh, I 
thought it was not right that we ^ o u ld  
leave the depositors high and dry.
They may or may not get ansrthing; we

do not know how much they will get. 
because that depends on the final 
result of liquidation. Therefore all I  
say is that they again stood a 50 per^ 
cent, ohance of getting a little more,., 
corresponding to the 50 per cent, 
chance of our succeeding or failing 
in our plea, and I thought it was wise 
for us to accept the compromise which 
our Advocate General advised us to 
accept. What the result will be, I 
cannot say, but the point that I wish, 
to make is that we did bear in our o ^  
way the interests of the depositors in 
our minds when we entered into the  
compromise. So, to my mind it Is- 
quite clear that somehow there was a 
prospect of the court holding that we 
had not translated our intention into 
the language. Therefore my answer 
to the question or the Prim e Minister s 
answer would have been: who is to be- 
responsible for the loss would be a 
very delicate one; it is a loss which the 
Government, the House and every one 
shares. It is one of those accidents 
that happen that we are compelled to- 
carry out what we think should be th e  
intention.

Shri Sidhva: W hat were your De
partm ent’s remarks on what I wrote?

Shri C. D. Deshmukh: The hon.
Member is on another point. I ^  
on the legal point alone now and that 
is all that I have to say in regard to 
the legal point. I should say takm g 
a common sense view no one is res-, 
ponsible for these things, e.g. variance 
between the language of the statute 
and its interpretation are m atters 
which are very common within our 
experience. Had it not been so, we 
should not have had occasion to amend 
the laws from time to time. These 
things are inherent in human affairs.
It will be very futile to try  and say 
who was to blame and at what stage.

In regard to the propriety of the 
loan, so far as the High Court is con
cerned, they would not have entert^i 
into this, because in Sfection 18(1) (3) 
of the Reserve Bank of India Act, the 
law says, “When in the opinion of the
Central Board.......”, and all that the
High Court would have decided was, 
whether the powers of the Central 
Board were exercisable by the 
Governor, if he had given his mind to  
the problem. If that fact was estab
lished, then, the High Court would not 
have entered into the propriety of the 
loans granted. Here that question has 
been raised without any evidence that 
the judgment was wrong. Because, in 
the first place, we do not know what 
losses would have finally emerged had 
the case gone to the court. It may be- 
that there might have been some loss.
It was a year in which the Central:
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Bank advanced some 41 crores to Banks 
in difficulty. It was a peculiarly diffi
cult year. If in an advance of 41 

-crores, 20 lakhs or 25 lakhs turn  out to 
be a bad debt, it is again a part of the 
business of the day. I do not think 
th at it is right for the legislature to 
say now, “We want to know why this 
loss occurred.” They certainly have 
the authority; but I mean in the con
duct of public business, I do not think 
that such a point could be taken.

The point raised there is that some 
Deputy Governor sanctioned this loan. 
That is not correct. The situation 
arose in this way. That Bank had 
been under inspection for about three 
years from time to time, and on the 
last occasion, the report was made by 
the Reserve Bank that an improvement 
has been shown by the Bank in some 
directions, but in other directions, their 
progress had been disappointing, but 
perhaps another six months could be 
given to the Bank to improve matters. 
The Reserve Bank’s recommendation 
was that time could be given till the 
middle of February or thereabout. 
Then, the Central Government for 
reasons of its own, perhaps thought 
ttiat a little longer time may be given 
and actually they gave time up to 
April or May, 1949. It is a somewhat 
ironical situation because this m atter 

‘developed really after the date which 
was originally indicated by the 
Reserve Bank. If the Reserve Bank’s 
recommendation had been accepted, it 
might be that the Bank’s affairs might 
have been inspected again some time 
in December in order to see what 
course of action was to be followed 
■after the 15th of February. But, since 
the Central Government then gave the 
date April or May. 1949, no inspection 
took place from that date, August or 
September, 1948. Then this crisis 
came upon the scene just about the 
third week of February and It came in 
this way. That Bank had already 
suspended payment in Aden and three

• days had elapsed. In such a situation, 
there is no time for further inspection. 
Because, the moment you start inspec
tion, with this run on, and t'lis know
ledge spreading all over the banking 
world, before you complete your ins
pection, whatever harm is to be done

* has been done. Therefore, we had to 
take a snap decision basing our con- 
-elusion on the last inspection report 
which was some time in August or 
September. At that time, some 
negotiations were in progress in re
gard to the Central Government taking 
over a big property consisting of 
buildings and workshops which had 
l>een mortgaged to the bank and which 

*^ere valued at that time at 29 or 30

lakhs. That was one of the assets 
against which part of the loan was 
advanced. There was then a rubber 
factory; there were various other bills 
for 14 or 15 lakhs and so on. To the 
best of the judgment of the Reserve 
Bank, the total value of this property 
was about Rs. one crore. As against, 
first Rs. 35 lakhs and then another 
Rs. ten lakhs and so on were given. 
Day after day the Managing Director 
came and he said there is a little more 
run and now that you have helped us, 
help us a little more. It was rather 
a ticklish year and a difficult period. 
It was the height of the season and it 
was felt that there was just a chance 
of savmg the bank. All these crises of 
confidence are not amenable to arith
metical calculations. If the crisis 
wears off it may be that one can ex
tricate the bank from its difficulties. 
But if the crisis develops all of a 
sudden, then your best calculations 
may go wrong. That is how at that 
moment the loans were raised from 
Rs. 35 lakhs and then Rs. ten lakhs and 
so on. But there was only one loan 
that was sanctioned without the
Governor’s authority. It was for
Rs. ten lakhs when I was away in my 
capacity as Governor or on some other 
business; or I do not know whether 
it was an off-day. Anjnvay I had gone 
off somewhere and the Managing 
Director approached the Deputy
Governors—it was not Mr. • Bhandari....

Shri Sidhva: Mr. Trevor.
Shri C. D. Deshmnkh: Mr. Trevor

and another Deputy Governor got to
gether and they decided pending the 
Governor’s return  and approval to 
advance to the bank another.R s. ten 
lakhs. A loan is complete when the 
documents are executed. But the 
assurance was given to pay Rs. ten 
lakhs. I do not remember whether the 
loan was actually placed at their 
disposal and whether the documents 
were executed the next day or what 
happened, whether a loan was agreed 
to on the 22nd and the documents 
executed on the 23rd. How legal these 
things are has not been decided by the 
courts. That is the usual practice and 
this m atter has never come before a 
court. One would never know, if the 
thing went before a court whether the 
court would hold finally that this loan 
of Rs. ten lakhs was not a legitimate 
transaction. But in this case orders 
were given by the authority which we 
considered had the right to issue the 
orders with regard to the loans. These 
were the two points that were made 
by the hon. Member, I think and.......

Shri Sidhva: What about the rem arks 
of the Department of Banking Opera
tions?
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Shri C. D. Deshmokh: The remarks 
of some subordinate officer have no 
relevance in this connection.

Shri Sidhva: But the Department..
Mr. Speaker: Order, order. W hat

ever it is. it is a m atter of opinion.
Shri C. D. Deshmukh: W hatever X,

Y or Z might have stated on a decision 
of the Governor, the Governor has to 
make a judgment on the situation and 
consider whether it is in the public 
interest to advance this loan. So what
ever the Department of Banking Opera
tions has said has no great relevance, 
especially in a debate in Parliam ent.

Shri Sidhva: But it is public money 
and.......

Mr. Speaker: Order, order.

Shri C. D. Deshmokh: I think th at
is all that I have to say on thw matter 
and I do not know whether the hon. 
Member has any olfiier question ta  
which he requires a reply.

An Hon. Member: The time iŝ
already over.

Mr. Speaker: A part from the ques
tion of time, no other question has- 
been raised by the hon. Member.

Shri Sidhva: What about the Gover
nor’s responsibility?

Mr. Speaker: The tim e is already^
over. The House will now ita n d  
adjourned.

The House then adjourned till <r 
Quarter to Eleven of the Clock on  
Saturday the 24th March 1951.




